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LEGISLATIVE ASSEMBLY DEBATES

(OFFICIAL REPORT OF THE THIRD SESSION OF THE
THIRD LEGISLATIVE ASSEMBLY.)

VOLUME 1iI—1928.

LEGISLATIVE ASSEMBLY.
Tuesday, 4th September, 1928.

The Assembly met in the Ass»mbly Chamber in Bimla at Eleven of
the Clock, being the first day of the Third Session of the Third Legislative
Assembly, pursuant to S. 63D (2) of the Government of India Aet.
The President (the Honourable Mr. Vithalbhai Javerbhai Patel) was in the

Chair.

MEMBERS SWORN :

The Honourable Mr. Arthur Cecil McWatters, C.I.LE. (Member for
Industries and Labour) ; Mr. Philip Graham Rogers, C.I.LE., ML A.
(Director-General of Posts and Telegraphs) ; Mr. Hattiangadi Shankar Rau,
M.L.A. (Finance Department : Nominated Official) ; Mr. Lalchand Navalrai,
M.L.A. (Sind : Non-Muhammadan Rural) ; Diwan Bahadur Thodala
Raghavayya Pantulu Garu, C.S.I., M.L.A. (Madras : Nominated Official) ;
Mr. Sorab Manekshah Bharucha, M.L.A. (Bombay : Nominated Official) ;
Mr. Maurice Webb, M.L.A. (Bombay : Nominated Official) ; Mr. .Carleton
Moss King, C.ILE,, M.L.A. (United Provinces : Nominated Official) ; Rai
Bahadur Shyam Narayan Singh, C.B.E, ML.A. (Bihar and Orissa :
Nominated Official) ; Mr. Ghazanfar Ali Khan, O.B.E., M.L.A. (Central
Provinces : Nominated Official) ; Mr. James Hezlett, C.LE., M.L.A.
(Assam : Nominated Official) ; Captain Hira Singh Brar, Sardar Bahadur,
MB.E, M.L.A. (Punjab : Nominated Non-Official) ; and Sir James
Simpson, Kt., M.L.A. {Associated Chambers of Commerce : Nominated
Non-Official). '

r —_—
QUESTIONS AND ANSWERS.

Depressep AND UNTOUCHABLE CLASSES IN INDIA, -

1. *Lala Lajpat Rai : Will Government be pleased : .
(a) to lay on the table a list of the elasses or castes or sub-castes
which are comsidered ‘‘ untcuchable *’ ? -
(b) to inform the House what classes are considered ‘‘ depréssed '’
besides or in addition to the untouchables ? e
(1)
L66LA A



LEGISLATIVE ASSEMBLY, [4TH SEPT. 1928.

The Honourable Mr. J. Orerar: (a) I place on the table a list of
castes which are generally, according to local usage and custom, regarded
as untouchable, and which have been classified as sueh in previous census
and educational reports. T wish to make it clear that the Government of
- India do not regard this list as final, exhaustive or authoritative.
Whether a caste is regarded as touchable or untouchable must depend on
local custom which is variable and, we may reasonably hope, will prove
to be a progressive factor. I also understand that the degrees of un-
touchability are not the same throughout India but vary from place to
place.

(b) The classes generally considered as depressed beside or in addi
tion to the untouchables are hill tribes, aboriginals and ecriminal tribes.

List of castes in the provinces which are considered ‘* untouchable ',
Madras—

Dandasis. . Medaris.
Malas. Madiguars.
Parayans. Panchamas.
Holeyas. . Valluvan.
Chakkiliyan. Pallan.
Korogas. Cherumas.,
Nayadis. Kotas.

Bombay—
Mahars. Holeyas.*
Dheds. Mangs.
Madigs. Chambhars.
Chamars. Mochis.
Bhangis. Dhore.
Khalpas. Shindhavas.
Turis. Kolahas.

Bengal—
Bagdi. Baari.
Bhuinmali. e Bhni)-a_
Bhomij. Chamar.
Dhoba. Dom.
Dosadh. Hari.
Kaora. Kora.
Mal. Muechi.
Munda. Namasudra.
Oraon. Pod. .
Bantal Bunri.
Tiyar.

United Provinces—
Dhobis. Koris.
Ranguas. Baiqalgars.
Balahis. Baheliya.
Rajs. Bunkars.
Dhanuks, Tarmolis.

Rangrez, Gharamis.
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United  Provinges—eontd.

Balahars. Bhangis.
Bengalis. Bansphors. 1.
Chamars. Domars.
Bajgis. Khatiks.
Punjab—
Chamars. Chuhra.
Bihar and Orisse—
Bhangis. Doms.
Halalkhor. Hari.
Mehtar. Turi.
Ahir Gaura. Bauri.
Chamar. Dhoba.
Ghasi. Ghusuria.
Gokha. Kandra.
Kela. Mahuria.
Pan. Murhi.
Biyal Ganda.
Central Provinces—
Balahi. . Basor.
Chamar. Dhobi.
Ganda. Ghasia.
Katia. Kori.
Kumhar. Mehra.
Mang. Mehtar.

Pazka

Lala Lajpat Bai : Why are the criminal tribes classed as depressed
classes * 1Is there any particular reason for that ¥ Is it because they are
criminal ?

The Honourable Mr. J. Crerar : I think the reason is that criminal
iribes are mostly also in a depressed condition.

Lala Lajpat Rai : There are many other classes besides the depressed
classes which are in a depressed condition—particularly the women of this
country. Would you class them among the depressed classes ?

Rao Bahadur M. C. Rajah : Will the Government be pleased to state
why they are called the depressed classes ?

The Honourable Mr. J. Crerar : It is very difficult to find an alter-
native term to describe what is intended to be described.

Mr. K. Ahped : Will the Honourable Member be pleased tn state
whether a poor fakir or a beggar living on charity not belonging to the
depressed classes is classed as belonging to the depressed classes ¥ What
about the famine stricken people ? '

_ . The Honourable Mr. J. Crerar : No, Sir ; I think the answer to that
s in the negative.

Mr. Amar Nath Dutt : Will the Honourable Member say whether the
Government consider Indians, who are under foreign domination, as
members of the depressed class ¢

Mr. President : Order, order.
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Lala Lajpat Rai: Will the Ilonourable Member say whether any
local inquiry is made in regard to any local custom before any class is
described as depressed and whether that local inquiry is embodied in the
local report t

'.l‘hq Honourable Mr. J. Crerar : Yes, Sir. In connection with census
proceedings very careful local inquiries are made in regard to what the
losal custom is.

Lala Lajpat Rai : I'-wonder if the Honourable Memher has ever seen
the census reports and satisfied himself whether there is any reference
to any local inquiry about the custom.

Rao Bahadur M. C. Rajah : May I ask, Sir, whetner the figure of
60 millions given in ** India 1926-27 ’, page 45, comprises the untouchable
ciasses ? '

The Honourable Mr. J. Crerar : The figure referred to by the Honour-

able Member referred to territory outside British India as well as British
India.

IncrEasE or TuBERCULOSIS IN INDIA.

2. *Lala Lajpat Rai : (a¢) Are Government aware that tubercular
diseases are increasing at a frightful speed and that mortality fron: the same
is increasing at a tremendous rate !

(b) Will Government be pleased to lay on the table figures relating
to tubercular diseases and mortality from the same in all provinces of
India ¢t

(¢) Will Government be pleased to state whether they have taken any
steps to check and control the ravages of this disease in India in gemeral,
and in the areas directly under the Government of India in particular t

Mr G 8. Bajpai : (¢) Statistics of deaths from tunbercular diseases
are not available for the whole of India. For the areas for which statis-
tics are available, figures for the last five years have been tabulated
and placed in the Library. These show that there has been a slight rise
in the death-rate from pulmonary tuberculosis ; but it is not possible to
say definitely whether the increase represents a rise in the incidence of the
disease or is due to improved methods of registration.

(b) Deaths from tuberculosis are recorded separately only in three
provinees, viz., the United Provinces, Bengal and Bombay. In 1926, the
death-rate per mille from tuberculosis was .14 in the United Provinces ;
.15 in Bengal and 1.14 in Bombay.

() An account of the action taken by the Government of India as
well as by Local Governments to combat tuberculosis will be found in
the annual Reports of the Public Health Commissioner with the Govern-
ment of India for 1924 and 1925. Copies of these reports will be found in
the Library. As regards areas administered directly by the Central
Government it may be mentioned that a proposal for the establishment of
a tuberculosis hospital is being considered by the Delhi City Munielpality.
In Baluchistan six wards for tubercular patients were added to tle Civil
Hospital, Quetta, during 1926. In Rajputana there are two private
sanatoria and a large number of tuberculosis patients are treated at the
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Civil Hospital, Ajmer. Proposals for a tuberculosis hospital and sana-
torium for the North-West Frontier Province are also under conside'ratio:_:.
Research work on problems of tuberculosis such as accurate surveys of the
disease in particular localities and its transmission is also being carrie-d
out under the auspices of the Indian Research Fund Association, which is
financed by the Government of India.

Lala Lajpat Rai : Do the Government recognise the importance of
this subject so as to make it the subject of an inquiry in each province
to find out the figures of mortality from tubercmlosis there ¥ -

Mr. G. 8. Bajpai: I have already stated that the provincial
machinery for the registration of tuberculosis is confined to three pro-
vinces. Medical administration under the reforms, as the Honourable
Member is aware, is a transferred provineial subjeet, so that the initiative
for perfecting or improving machinery for registration rests with Local
Governments. As regards the areas directly under the Government of
India, as 1 have already stated, registration machinery exists, I under-
stand, in Delhi, and we shall try and extend it to other cities like
Peshawar.

Lala Lajpat Rai : Am I to understand that the Government of India
do not consider this question of sufficient natinnal importance to take
special steps besides those adopted by Provincial Governments to check
the disease ? ' '

Mr. G. 8. Bajpai : The Government of India, Sir, have taken such
steps as are constitutionally within their orbit and within their power ;
that is to say, they have made suggestions to Local Governments from
time to time as to how they might co-operate with one another in eom-
bating this disease. It is not really the function of the Governnrent of
India to tell them that they must perfect their machinery for registration.

Lala Lajpat Rai : Do the Government of India consider it sufficient
that the Delhi Municipality should establish a consumptive hospital and
the Government should do nothing in the metter ¢

_ Mr. G. 8. Bajpai : I do not think that it follows from my reply that
the Government of India have adopted an attitude of malevolent
neutrality towards the proposal of the Delhi Municipality. Before the
Government of India can come to a decision in regard to the establishment
of a hospital in Delhi, the Delhi Municipality must submit a proposal te
the Government of India through the proper channels.

Lala Lajpat Rai : Does the Honourable Member consider that this is
merely a question of should or should not ! The question is whether
the Government of India do attach sufficient importance to take the
question in hand.

Mr. G. 8. Bajpai : If my Honourable friend will be satisfied by a
statement of the obvious, 1 will say that the Governmént of India take
very great interest in combating tuberculosis.

Mr, K. Ahmed : Will the Honourable Member be pleased to satisfy
this House by showing that he is always intelligent to see that the research
work is going on smoothly under the Government of India ¥ In view of
that faet, Sir, will the Honourable Member now state with regard to
the School of Tropical Medicine in Caleutta how much research is carried
on and what are the steps that are teken for improving the conditions of
the poor people suffering from tuberculosis ?



6 LEGISLATIVE ASSKEMBLY. [4re SkeT. 1928.

_ Mr. G. 8. Bajpai : I confess, Sir. that the sequence, logical or other-
wise, of that involved question I have been unable to follow. One thing
stood out from that statement, and that was the name of the School of
Tropical Medicine in Calcutta ; and I would inform the Honourabie
Member that the School of Tropical Medicine in Caleutta is under the
control of the Government of Bengal, and, therefore, the proper forum

for addressing the question is the Legislative Council of Bengal and not
this House.

Mr. K. Ahmed : Is it not a fact, Sir, that the most senior medical
officer of that school is drawing a salary from the Government of India
and is their expert on tubercailosis and also on kala-azar ?

Mr. G. 8. Bajpai : My Honourable friend’s information is rather
confused. There are undoubtedly two Professors belonging to the
School of Tropical Medicine in Caleutta who are paid by the Indian
Research Fund Association ; but the Association is not a part of Govern-
ment and therefore the fact of their being maintained by that Association
does not make them servants of the Government of India.

Lieut.-Colonel H. A. J. Gidney : If the Government absolves itself
from responsibility in the matter and relegates it to the Provincial Gov-
ernments, will the Honourable Member kindly explain the necessity for a
Public Health Commissioner and a Sanitary Commissioner with the Gov-
ernment of India and the issues of their annual reports ?

Mr. G. 8. Bajpai : It is undoubtedly the .ftmction of Government to
co-ordinate and collect for the information of the outside world the
activities of the various provincial medical departments.

Lala Lajpat Rai : For the outside world only ?

Mr, G. 8. Bajpai : I beg pardon ; for India also. That is one of the
reasons to justify the maintenance by the Government of India of a Public
IHealth Commissioner. In addition to that the Government of India have
other activities such as central agencies for research and international
responsibilities. For that reason also it is necessary to maintain a Public
Health Commissioner.

Lieut.-Colonel H. A. J. Gidney : Is it not the duty of the Govern-

‘ment of India to supply information not only to the outside world but
also to inside India ?

Mr. G. 8. Bajpai : [ have already stated in answer to my Ilonourable
friend, Lala Lajpat Rai, that I stood corrected, and I qualified my original
statement, by saying not merely the outside world but also inside India.

The Revd. J. C. Chatterjee : Sir, will the Honourable Member inform
the House what provision for registration of tuberculosis«exists in Delhi,
10 which he has just referred ?

Mr. G. 8. Bajpai : I merely base my information, Sir, on the report
published by the Public Health Officer of Delhi. I presume that unless
he had a machinery for registration he would not be able to produce the
figures which are embodied in the report to which I have referred.

The Revd. J. C. Chatterjee : Will the Government take steps to let
the public know what those means are, beeause hitherto they do not seem
to know very much about these provisions ?
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Mr. G. 8. Bajpai: I am sorry, Sir, that my Honourable friend,
although he resides in Delhi, is not aware of the affairs of his own eity,
but I shall undertake to make the inquiry to which he refers.

Lala Lajpat Rai : The Government of India also resides in Delhi.

ArPoIyTMENT OF INDIANS As CoNsuLarR OFFICERS.

3. *Lala Lajpat Rai : (a) Will the Government of India inform the
House what steps are being taken, if any, by His Majesty's Government to
enrol Indians in the Consular Services of the Empire ?

(b) Have the Government of India made any representation to His
Majesty’s Government with regard to the appointment of Indians in the
Consular Services of the Empire ?

(¢) If the answer be in the negative, have the Government of India
any intention of making such recommendations ?

(d) Are the Government of India aware that Indian tourists and
traders are subjected to a great deal of annoyance and humiliations through-
out the world for lack of Indian Consular Officers ?

8ir Denys Bray : (a), (b) and (¢). No, Sir. But the questions seerr
based on the misapprehension that there are no Indian Consular repre-
sentatives at present, whereas there are actually four.

(d) No, Sir. On the contrary, 1 constantly reeeive expressions of
appreciation from Indian tourists and traders cof the assistance afforded
them by His Majesty’s Consular Officers in all parts of the world.

RecrRUuI™MENT TO THE CLERICAL AND Sumpnmun SERVICES UNDER THE
FvanciaL CoMMISSIONER OF RaAILwavs.

4. *Mr. K. C. Neogy : (a) Will Government be pleased to state
if they are considering the question of placing on a proper footing the
recruitment to the elerical and subordinate sefvices in the Accounts Offices
under the control of the Finaneial Commissioner of Railways ?

(b) If the answer to («) be in the negative, are they aware that the
Auditor General has prescribed definite rules on the subject of clerical
recruitment in the offices under him and that there is also a competitive
examination for accounts to regulate reeruitment to the Subordinate
Accounts Services !

(¢) Are Government prepared to consider the desirability of adopting
the practice outlined in (b) with a view to putting a stop to the present sys-
tem ¢

Mr. A . A, .I. Parsons : (a) Yes.

(b) and (¢). Do not arise.

RECRUITMENT To GAZETTED PosTs UNDER THE FINANCIAL COMMISSIONER OF
RarLwavys.

5. *Mr. K. C. Neogy : Will Government be pleased to state whether
they are considering the question of entrusting to the Public Service Com-
mission the recruitment to all the gazetted posts in the Accounts Offices
under the Fimancial Commissioner ‘ot Railways ¢



8- LBGILATIVE ASSEMBLY. [4TE SEPT. 1928.

Mr. A. A L. Parsons : The method of recruiting superior officers for
the Accounts Departments of Railways, should these Departments come
permanently under the control of the Financial Commissioner of Railways,
is under consideration. I think it probable that recruitment will be by
means of an examination which the Public Service Commission will con-
duct for us.

L]

i

InrorT oF ForEigN LiQUOR.

1

6. *BSir Purshotamdas Thakurdas : Will Government be pleased to
lay a statement on the table giving :

(a) The quantity of foreign liquor imported into India during the
last five years, giving figures for each year separately,

(b) the amount of customs revenue derived from the importation of
foreign liquor during the last five years, giving figures for
each year separately,

(¢) the names of countries from which the spirits referred to in (u)
above were imported !

The Honourable 8ir Bhupendra Nath Mitra : A statement furnishing
the information required is laid on the table.

Btatement showing the quantity of foreign liguor, including denatured and perfumed
spirits, imported into British India during 1928-24 to 1927-28, the amount of
customs revenue derived therefrom and the important countries from which import-

ed.
(a) Quantity—
Beer and -Slfirite,
Year. ﬁert:nuel::ed Wines. el.e:l;:’ D:;::l:fd
liquors. denatured.
()] (2) (3) (4
Galls. Galls. Galls. Galls.
1923.24 . 2,846,316 225,336 1,300,249 366,358
1924-25 . 3,351,784 309,736 1,32%,738 330,381
1925-26 . 3,610,769 274,455 1,427,001 482,901
1926-27 - 3,830,030 205,720 1,473,754 661,737
1927-28 . . . 4,499,814 804,141 1,403,388 911,126

Norz.—Some of the spirit recorded under (3) is epirit which, though classified as
" ‘I'I:l}:_l '’ on importation, is subsequently denatured im bond before passing into con-
sumption. )
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(b) Customs Retenue.—

Potable liquors, all .

Year. sorts, also Dmutllﬂd
perfumed spirit.
apirit, ete. a :

8} 2)

Rs. Ra.
1923-24 .. . ‘. .. 2,25,52.878 65,930
192425 .. . . .. 2,49,90,115 ° 42,086
1925-26 .. . ‘. 2.53,35,940 63,008
1926-27 .. 2,60,47,770 83,714
1927-28 .. .. .. . .. .. 2,54,98,672 99,436

(¢) Names of countries from which bulk of imports took place.—TUnited Kingdom,
Germany, Netherlands, Franee, Java and Japan.

Note.—Detailed information will be found in the Annual Statement of the Sea-
borne Trade of British India with the British Empire and Foreign countries for 1826-
27, Volumes I and II, and in the Accounts relating to the Sea-borme Trade ami
Navigation of British India for March 1928,

Case or K. C. Baneryr, aN aLLEGED C. I. D. INFORMER.

7. *8ardar Kartar 8ingh : 1. (¢) Has the attention of Government
been drawn to an article in the Tribune of Lahore dated 6th May 1928
headed ‘‘ Spider eaught in its own web. Mysterious visitor to Lahore with
pistol under his shirt, conspirator or C. I. D. informer. Amazing story of
Bengali youth’s arrest and release. '’ ! 4 ..

(b) Are the facts stated therein correet ¢

2. Is it a faét that K. C. Banerji was a C. I. D. informer and that the
pistul found in his possession was supplied to him by the C. 1. D. and that he
was instructed to give the arm to any one of the revolutionary party ?

3. Was the said K. C. Banerji convicted and sentenced to rigorous im-
prisonment for five years by a Magistrate at Lahore under section 20 of
the Arms Aect !

4. Is it a fact that K. C. Banerji filed an appeal in the High Court of
Judicature at Lahore against the said conviction and that the 21st of Octo-
ber 1927 was fixed for the hearing of the appeal !

5. Isit a fact that K. C. Banerji was released before the appeal came
up for hearing before the High Court ¢ If so, under whose orders was he
released, and what were the grounds for his release ¢

¢. Did K. C. Banerji apply for any clemency to the Government uuder
section 401 of the Crimimal Procedure Code ! If not, cn whose appliea-
tion, initiation, or recommendation did the Government take the actiom
which resulted in his release ¥

The Honourable Mr. J. Orerar : I have seen the article. For the
remainder of his questions I must refer the Homourable Member te the
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discussion on the motion for adjournment in the Punjab Legislative

Council on the 10th May 1ast, in which the matter was exhaustively
discussed.

SuicipE oF VisENUDAS Bacai, A Hinou ART DEALER oF San Francisco.

8. *Mr M. R. Jayakar: (e¢) Has the attention of the Government
of India been drawn to the case reported in the Bombay Chronicle of the Tth
of May, 1928, of one Vishnudas Bagai, a Hindu art dealer of San Fran-
<isco, who committed suicide by gas as a _protest against the refusal of

the United States Government fo recognize the American -citizenship
-which ‘he claimed ¢

(b) Are the Government prepared to make inquiries into the matter
and ascertain whether the faets stated in that newspaper are true ?

8ir Denys Bray : (a) Yes.
(b) Enquiries have already been instituted.

DerporTaTION OF MR. MEHAR SiNGH RAIT, AN INDIAN STUDENT, FROM THE
UNITED STATES OF AMERICA,

9. *Mir M R. Jayakar : (a) Has the attention of the Government of
India been drawn to the ecase reported in the Bombay Chronicle of
the 4th of May, 1928, of one Mr. Mehar Singh Rait, an Indian student,
who was deported by the American Government before he has had time
to eomplete his education ¢

(b) Is it a fact that Mr. Rait had served with the Mesopotamian Foree

“D ™ as a Hospital Storekeeper for four years during the Great War
and had earned medals in that connection ?

(¢) Are the Government prepared to make inquiries into this matter
and ascertain whether the facts stated in that newspaper are true %

(d) Do Government propose to take steps in the matter of Mr. Rait’s
grievanee and obtain redress for him from the American Government in
such manner as may be possible ¢

8ir Denys Bray : (a) Yes.

(b) I have not heen able to verify the account of Mr. Rait’s war
services given in the article, but see no reason to doubt it. Those war

services however did not constitute him an alien veteran of the United
States forees.

(¢) There seems no need to go bevond the article itself. On the facts
therein given, the situation is as follows :

According to the United States’ Immigration Act*of 1917, which
was in force when Mr. Rait entered America, he was within

the geographical prohibition on immigration set up by section 3

and could thus only secure entry by proving that he was
within one of the exempted categories. The only exceptions
susceptible of applications to -Mr. Rait were those in favour of

‘“ students '’ and of ‘‘ travellers for curiosity or pleasure "’
Granted that Mr. Rait came within one or other of these
exceptions at the time of entry he failed to remain within
either, in that he earned his living as a clerk and thus became
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subject to the provision which lays down that persons ‘‘ who
fail to maintain in the United States a status or occupation
placing them within the excepted classes shall be deemed to be
in the United States contrary to law and shall be subject to
deportation .

{d) However much therefore I may sympathise with Mr. Rait, th:
Honourable Member will, I trust, appreciate Government’s inability, in
view of Mr. Rait’s self-confessed contravention of the American immigra-
tion laws, to attempt to obtain any redress from the United States’
Government for his deportation.

Firmc o8 RaiLway STRIKERS AT BAMANGACHIL

10. *Mr. K. 0. Neogy : (a) Has the attention of Government been
drawn to the strictures passed by the Magistrate of Howrah, in his orders
dated the 9th May, on the Officer Commanding the Eastern Frontier
Rifles who opened fire on a crowd of railway strikers on Mareh 28 last
near Howrah .

(b) Is it a fact that firing was resorted to on the orders of the Poliee
Superintendent ; that no warning was given to the erowd before this was
done ; that before the arrival of the Police Superintendent, Captain
Christie proceeded to act on his own responsibility in plaeing pickets and
regulating and stopping traffic on the road ; that there was no order to
aim low, with the result that at least one man was shot through the head ;
and that the shots were fired not at the erowd as a body but at selected
persons in the crowd who were specially picked out each time by Captain
Christie, who himself and not the Police Superintendent selected the diree-
tion in which to fire ¢

(¢) What inquiries, if any, have the Army authorities made in the
matter, and with what result ?

The Honourable Mr. J. Crerar : (a) Yes. *

(b) ANl the circumstances connected with this case have been
thoroughly investigated by the Government of Bengal, but they have been
advised that no conclusions should be published until the completion of
the trial in which one of the leaders of the strikers is being charged with
perjury and bringing a false case against Mr. Mould, Deputy Chiei
Mechanical Engineer. In the circumstances the Honourable Member will
understand that I am not able to deal with the points raised on this
question.

(¢) No inquiry has been made by the Army authorities, as the matter
concerns the civil authorities. The Eastern Frontier Rifles is not a
battalion of the Army. but of the Military Police.

SUPPRESSION OF A RaDI0 MEssaGE sENT By MR. BErNarD HoucHTON, A
*reTIRED 1. C. 8. OFFICER, T0 THE FREE PRESS OF INDIA.

11 *Mr. Gaya Prasad Bingh : (a) Are Government aware that the
following radio message sent by Mr. Bernard Houghton, 1.C.S., (Retired},
on or about the 11th February 1928, addressed to the Free Press of India,
Bombay, was withheld by the authorities :

. "' Luok at the past of those who sponsor the Commission. Birkenhead was the
bitter enemy of Irish National Freedom. Simon supported the illegal imprisonment of
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Iriek in - London, and last year fought the Britisi Mimers. Remember Macdonaid’s
notoriouc record in India, China, and Egypt. Is it credible fhat these men, in their
united front, intend the liberties of India T TIs it not clear that they wish Indians to
again vo-operate in forging their own chaing ¥ Whatever their words, they have but
ou¢ mand, and it is set on British domination."’

(b) If so, do Government propose to make an enquiry as to the sup-
pression of this message !

The Honourable Mr. J. Crerar : (a) Yes.

(b) The message was withheld under the authority of the Bombay
Government.

SurrLY BY THE LocAL GOVERNMENTS OF CERTAIN INFORMATION 1o THE SiMON
CoMMissIoN,

13. *Mr. Gaya Prasad 8ingh : Is it a fact that the Government of
India have asked Local Governments to supply certain information to

the Simon Commission ¥ If so, will Government be pleased to lay &
copy of their communication on the table !

The Honourable Mr. J. Crerar : The invitation to submit memoranda
issued by the Indian Statutory Commission on the 6th Mareh, 1928, was
addressed equally to the Government of India, the Local Governments
and the general public. The Commission suggested to the Government: of
India that the most convenient procedure would be that the Local Gov-
ernments should submit their memoranda direet to the Commission.
Accordingly the Local Governments were requested by the Government
of India to send the memoranda prepared by them direct to the Com-
mission, copies being sent simultenecusly to the Government of India for
their information. They were further informed that it would be for each
Provincial Government to decide for itself the nature of the reply which
it would make to the Commission, selecting the particular matters on
which it proposed to lay its views before the Commission. The Govern-
ment do not propose to lay on the table a copy of theit communication
to the Local Governments.

Mr. Gaya Prasad Bingh : Are Government aware that the Govern-
ment of Bihar and Orissa have prepared a paper on the subject which is
at variance with faets, and with official records in many respects {

The Honourable Mr. J. Crerar : I am not aware of if.

ProscripTioN oF Books PUBLISHED IN ENGLAND.

13, *Mr Gaya Prasad Bingh : Will Government be pleased to state
for the guidance of booksellers and other members of the public the names
of books and their authors, published in England, but which have been
proscribed by the Government {

The Honourable Mr. J. Crerar : The Honourable Member is presum-
ably referring to books published in England, thé bringing of which into
British- India has been prohibited under section 19 of the Sea Customs
Act. 1878. The number of such books is small, and Government see no



SUESTIONS AND ANSWIRS. I3

nocessity to publish a list. The prohibition of any book under the Act is
always notified in the Gazette of India, and Government are prepared
to furnish ‘information to any bookseller or private individual as to
whether a particular book about which sueh bookseller or individual may
be in doubt has been proscribed. BSuch information will also be furnished
by the India Office or the High Commissioner for India in answer to any
inguiries which may be addressed to them in England.

Lala Lajpat Rai : Are the Government aware that in the absence of
any list of proscribed books, sometimes people are taken by surprise,
when they arrive in Bombav or Karachi, and when they are told that
certain hooks are proscribed ? Are such lists available in the office of
the High Commissioner or in any other office in England or in India or
anvwhere else which will show to people coming back to India whether
certain books are proscribed or not !

The Honourable Mr. J. Crerar : As [ pointed out in my main reply,
the Government of India, the India Office and the Office of the High
Coinmissioner are always ready to reply to any inquiries which may be
addressed to them,

Lala Lajpat Rai: Ilow is a person to know that a certain book is
proscribed ? If you keep a list of proscribed books, eertainly he will be
able to know whether a particular book is proscribed or not ¢

The Honourable Mr. J. Crerar : I think that if any one is in doubt
whether a certain hook is proscribed or not, he can easily solve it by
making inquiries in the matter as I have suggested.

Mr. K. Ahmed : In view of the fact that a large majority of young
students, innocent as they are, who return to this country from England
after completing their education abroad, fall vietims, in the absence of
any list of proscribed books, when their boxes are searched by customs
ofticers, do Government propose for the benefit of the country as well as
of the student population and others returning to India to supply a list
of proseribed books, so that they may not purcha.se such objectionable
books ?

The Honourable Mr. J. Crerar : I am not aware that any inconve-
nience to the extent mentioned by the Honourable Member has been
¢xperienced,

Mr. Gaya Prasad 8ingh : What is the objection to publishing a list of
books which are proseribed in this country so that people interested
might know beforehand that those books are proseribed ?

The Honourable Mr. J, Crerar : The Government of India consider
that the publication in the Gazette of India. and their readiness to supply
information w hich I have already alluded to, adequately meets the case.

Mr. Gaya Pra.sad 8ingh : Is a complete list of proseribed books pub-
lished in the Gazette of India beforehand ?

The Honourable Mr. J. Crerar : All books whieh are dealt with under
this section of the law are duly notified in the Gazette of India.

Lala Lajpat Rai ¢ .Is the Honourable Member aware that there are
certain books which are put in the list of proseribed books and after-
wards removed ! Before anybody comes to India, how is he to know
whether certain books still continue to remain in the list of proseribed
books or not ¥ There are certain books originally put on the list of
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Government and afterwards they are removed. Will the Honourable
Member kindly explain to us what diffienlty is there if the Government
of India will undertake to publish only a list of books which are
proscribed ¢

Mr. K. Ahmed : Do you mean a list of books proscribed before a
student is born, who has gone to England and is to return to India ?

The Honourable Mr. J. Crerar : I regret I cannot add any thing more
to what I have said already on the subject.

OPENING BY THE PosT OFFICE OF LETTERS ADDRESSED TO MR8. BESANT.

14. *Lala Lajpat Rai: (i) Has the attention of the Government of
India been drawn to Mrs. Besant’s complaint about her letters being
opened in the Post Office 1

(#1) Are the Government of India responsible for the order under which
action was taken or did the Government of India give that order ?

(##2) If so, will the Government of India give the reasomns for such
action ?

(tv) Are there lists prepared under the orders of the Government of
India of persons whose letters are opened ?

(v) If so, what are the general or special principles which are applied
in selecting names for such list or lists ?

(v+) Is there any All-India list of persons whose letters are subjected
to the process complained of by Mrs. Besant ! If so, are there any Pro-
vincial lists besides ?

(1) Has the Home Department of the Government of India any
control over the process of opening letters, examining their contents and
disposing of them ? If so, what kind of control has the Home Department,
and who performs that funetion ?

(vid) What kind cf officers open these letters ¢

(iz) What kind of officers read them ? Are all the letters addressed
to the gentlemen whose names are on the list, opened or only some ¥ If the
latter, how is the selection made ?

(z) What kind of letters are detained and not delivered ?

(1) Why is not the fact of the letters having been opened stated
on the cover !

(z11) Do the Government of India propose to make a statement of
general policy about this matter and do they propose tp take steps to
prevent the annoyance that is caused to people engaged in constitutional
agitation by this process ?

The Honourable Mr. J, Crerar : (s) to (4:). I invite the Honourable
Member’s attention to my answer to Mr. Ranga Iyer’s unstarred question
No. 2 of to-day’s date on the subject.

(iv) to (vi). I invite the Honourable Member’s attention te my answer
to Mr. Ranga Iyer’s unstarred question No. 3 of to-day’s date, which
explains the discretion of the various Governments and the principles by
which they are bound.
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(v48) to (o). The Government of India in the Home or any other
Department or any Local Government are empowered to insue orders under
section 26 (1) of the Indian Post Office Act. No general orders have been
issued as to procedure, which will depend on the instruetions given in any
particular case to the postal officials and on the nature of the case.

Pandit Hirday Nath Kunsru : May I ask whether the Hono'urable
Member is in order in replying to a starred question by refcerring to
the answer given to an unstarred question put on the same day t Is he
not bound to give full information in reply to a starred question ?

Mr. President : 1 think Honourable Members have an advantage in
having with them previously replies to unstarred questions.

Beveral Honourable Members: No, Sir ; we have not got replies to
unstarred questions as yet.

Lals Lajpat Rai: Is the Honourable Member aware that there is
a great deal of excitement over this questiogn ¥ Is he aware that in
almost every important post office in India theré is a censor put up who
opens letters and then reposts them ? Is that within the authbority of
the Government of India ?

The Honourable Mr. J. Crerar : As I pointed out, it is impossible to
lay down any general procedure in the matter. Individual cases or classes
of cases must be dealt with according to their nature. We constantly lay
down g general policy or general procedure, because obviously this is mot &
matter in which a routine procedure could be adopted.

Lala Lajpat Rai : ] am asking for information; it is por 2 question
of policy at all. Is it a fact or not that in Lahore and Delhi Post
there is a postal censor who opens letters, reads them and replaces thems and
re-addresses them * Is it a fact or not ?

The Honourable Mr. J. Crerar : I have no information.

Lala Lajpat Rai : The Government of India ought to have infotma-
tion on such an important subjeet as this.

Pandit Hirday Nath Kunzru : May I ask, Sir for your decision on
the point of order I raised !

Mr. President : T think the Honourable Member is quite right. The
Government should take care that in their replies to starred questions they
make no reference to replies given on the same day to unstarred questions.

The Hononrable Mr. J. Crerar : May I say one word, Sir ¢ I do feel
that I owe an %pology to the Honourable Member. It escaped my notice
that therec was a reference to an unstarred question in my reply. I quite
see the inconvenience to Honourable Members. In future I shall see that
references to unsiarred questions which are not already in possession of
Honourable Members will not be included in replies to starred questions.

Mr, C. 8. Ranga Iyer : May I request the Honourable Member to put

us in possession of answers to unstarred questions every day before we come
to the House ¢

The Honourable Mr. J. Crerar : I shall take note of the Hononrable
Member's suggestion.
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DismissaL or Mg. B. L. peRozaRJ0, LATE DEPOT STOREKEEPER, ALAMBAGH.

156. *Manlvi Muhammad Yakub : (¢) With reference to the replies
to parts (a), (b) and (c) by Mr. A. A. L. Parsons to my starred question
No. 286 in the Legislative Assembly on the 23rd February 1928, will the
Government be pleased to furnish :

(¢) instances of Mr. B. L. deRorario, late Depét Storekeeper,
Alnmha.gh having given delivery of any brass material to the
auction purchasers of March 1922 ;

(#) of his being in league with other employees in committing the
alleged fraud ; and

(i%) of any wilful intent on his part to defraud ?

(b) Is it a fact that the Railway authorities made no joint depart-
mental enquiry of their own as is done in all such cases 1

(¢) Will Government be pleased to furnish, in addition to extract of
Controller of Stores, Oudh and Rohilkhand Railway’s office order No. G.|90,
dated 6th December 1921 (already received on 3rd May 1925), appointing
Mr. deRozario as Depdt Storekeeper, Charbagh, on Rs. 250 per mensem,
a copy of the office order issued by the Controller of Stores, Qudh and
Robilkhand Railway Office, detailing the duties of a Depodt Sterekeeper, by
which Mr. deRozario was directly responsible, as I)epot Storekeeper, for
the loss of the byrass material said to have occurred in March 1922 !

RESPONSIBILITY OF GAZETTED OFFICERS IN DIRECT CHARGE OF EACH STORES
DepSt or THE LATE OUDH AND ROHILKHAND RaiLway.

16. *Maulvi Muhammad Yakub : (s) Is it a fact that after the
retirement from railway service of Mr. G. A. Roach, Depot Storekeeper,
Charbagh Depét, on Rs. 400 per mensem and Lala Nathoo Ram, Dep6t Store-
keeper, Alambagh Depét, on Rs. 300 per mensem—both upper subordinates
of the Stores Department, Lucknow,—in the year 1914, each Stores Depit
of the Oudh and Rohilkhand Railway, Lucknow was placed in direct charge
of ‘a gazetted officer by Mr. D. E. Keatinge, the then Chief Storekeepe_r,
and that this system was strictly adhered to by Mr. Keatinge and his six
successors as well, right up to July 1925, the daté of amalgamation of
the Oudh and Rohilkhand Railway with the East Indian Railway 1t

~(b) If se, what share of responsibility devolved on the gazetted officer,
for the deliveries of valuable auction material such as brass, copper, zine
and lead ?

Mr. A A L. Parsons.: I propose, with your permission, to answer ques-
tions Nos. 15 and 16 together. Government regret that they cannot under-
take to collect the further information’ required. I would remind the
Honourable Member that he has been given very full information with re-
gard to this ease in the replies to his questions No. 237 of 24th August
1927 and No. 286, dated 23rd February 1928, in which he was informed that
though the Special Police Investigating Officer secured proof that Mr.
deRozario had been implicated in certain fraudulent transactions it was
decided to deal with him departmentally ; a charge sheet was 2iven to him
and his services were dispensed with by the railway authorities because he
was unable to give satisfactory replies to the charges brought against him.
The Honourable Member was also informed of the disciplinary action taken
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against the gazetted officer who, utthehmeofthefnud,hddchargeom
the Charbagh Stores Department.

CONSTRUCTION OF THE quwm-'l‘ml’msm Ranway,

17. *Mr. A. H. Ghuznavi : (a) Has the traffic survey with regard
to the proposed Singhajani-Tangail-Pingna Railway which the Government
stated on September 1, 1927, would be undertaken been completed ! (Vide
Assembly Debates of September 1927, Volume IV, No. 54, page 3812.)

(b) Will the Government please make a statement as to the nature
of the results of the survey {

(¢) If the results of the survey are satisfactory, do Government pre-
pose to expedite the construction of the line ?

Mr. A. A L. Parsons: I understand that the traffic survey and a
revised cngineering estimate have been completed and that they show
estimated net carnings of Rs. 3,53,000 and capital ecost of rather over 70
lakhs. But the estimate of net earnings does not take into account the
effect of the Dacca-Aricha Railway, if that railway is constructed ; and in
fact the whole position as regards railway developmeut in Eastern Bengal
will in that event be considerably modified. I am umable therefore to say
at present whether, and, if so, at what approximate date, this line will be
taken up.

THE Dacca-AricHA RamLway.

18. *Mr. A. H. Ghuznavi : (¢) Will the Government be pleased to
make a statement in regard to the Dacca-Aricha Railway project with refer-
ence to their reply to my question on the subject on February 1, 1928 (vide
Assembly Debates, Volume I, page 8) 1

(b) Have the Railway Board considered the, report and the estimates
submitted by the Agent of the Eastern Bengal Railway and with what
results ?

(¢) If the Railway Board have approved of the scneme, when do the
Government propose to take the matter in hand ?

Mr. A. A L. Parsons : The Railway Board have considered the re-
port and estimates of the Dacca-Aricha Railway project, and the Govern-
ment of Indis have addressed the Secretary of State on the subject.

19.1

ProvisioN or o WAITING RooM AT SERAIGANT GHAT STATION ON THE EASTERN
. BencaL Ramwway.

20. *Mr. A. H. Ghuznavi : (a) Are the Government aware that at
Serajgunj Ghat station on the Eastern Bengal Railway there is no waiting
room for the travelling publie ?

(b) Are the Government aware that Serajgunj G'Bm.d station hae
no shelter for passengers in bad weather ?

(¢) If so, do Gcvernment propose to take steps to pro‘ﬂde a waiting
room at Serajgunj Ghat station at an early date ? )

t Withdrawn. ¢
L66LA »
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ProvisioN oF Fans 1N SecoND Crass CARRIAGES ON THE BoMBaY, BaroDA
AND Cnmu InD1A RALWAY.

23, *Mr. A. H. Ghusmavi : (a‘l Are the Govemment aware that
in some of the second class carriages on the Bombay, Baroda and Central
India Railway no fans are provided !

(b) In view of the fact that in the heat of the summer months the
absence of fans in these carriages is a great inconvenience to the travelling
publie, are Government prepared to take steps to remedy this ¢

Mr. A A. L. Parsons : (a) Yes.
(b) Government understand that the Agent of the Railway is taking
steps to provide fans where they are not at present provided.

ProvisioN o LATRINES IN SERVANTS’ COMPARTMENTS ON THE GREAT INDIAN
PENINSULA AND East InpIAN RaAmLwavs.

24. *Mr. A. H. Ghuznavi : (a) Are the (Government aware that
both in the Great Indian Peninsula and the East Indian Railway trains
no privies are provided in the servants’ compartments ?

(b) Are the Government aware that this is a great hardship for the
servants especially when they have to travel over long distances at a
stretch !

(¢) Do Government propose to take steps to remedy this ?

Mr. A A L Parsons : (a), (b) and (c). Government are aware that
a good many of the present servants' compartments on the Great Indian
Peninsula and East Indian Railways have no privies, but privies are being
provided in the servants’ compartments of all the new standard carriages.

RETIRING ROOMS AT STATIONS ON THE DIFFERENT STATE RAILWAYS.

25. *Mr. A. H. Ghuznavi : (s) Will the Government be pleased to
make a statement as to the number of stations in which retiring rooms
are provided under the different State Railways in India ?

(b) Are Government prepared to take steps to provide more such
rooms at an early date ?

Mr. A A L. Parsons : The Railway Board understand that there are
at present retiring rooms at two stations on the North-Western Railway,
and at one on the East Indian Kailway. They have asked the Agents of
the State managed Railways to consider the question of providing sueh
rooms at cther stations where it appears probable that the expepse
will be justified*by the use made of the rooms.

UNsUrTABLE RETIRING ROOMB AT ATMER.

26. *Mr. A. H. Ghumnavi : (a) Are the Government aware that
the retiring rooms at Ajmer are not comfortable owing to their large
size 1

(b) Are Government prepared to take steps to improve these rooms
by remodelling and altering them, by cutting up the existing rooms into

smaller compartments suited to the convenience of the public ?
Lé6LA c2
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Mr A A L Parsona: (¢) and (b). Government are not aware of
the detailed arrangements at Ajmer, but have sent a copy of the Honour-
able Member’s guestion to the Agent of the Bombay, Baroda and Central
India Railway for any action which he may think necessary.

Rai 8ahib Harbilas Barda | Have the Government received any in-
formation or any complaint from any body at Ajmer that the rooms are
large ! 1 do not think the rooms are too large and nobody has ever com-
plained that the rooms are in any way unsuitable.

Mr. A A L. Parsons : I am not aware that any eomplaint has been
received, Sir. On the other hand, as 1 am sending him a copy of the
cuest*on the Agent will no doubt be able to decide the matter.

ProvisioN oF CoMPLAINT Books IN FIrsT anD SecoND CLasgs CARRIAGES ON
ALL TrAINS.

27. *Mr. A. H. Ghummavi : Do Government propose to provide a
complaint book on all trains (in the first and second class earriages) in
order that passengers might note in them any defects with regard to the
supply of water, lights and fans with instructions that in all terminus
stations these books should be inspected by proper authorities and action
should be taken on them ?

Mr A. A L. Parsons: The Railway Board are consulting Railway
Administrations on the Honourable Member’s suggestion

Mr. N. M. Joshi : May I ask, Sir, whether the Government will con-
sider the desirability of keeping complaint books in the third class compart-
merts also ?

Mr. A. A. L. Parsons : I very much doubt if they would nutilise them,
Sir.

ELECTRIFICATION OF THE CALCUTTA RAILwAYs.

28. *Mr. A. H. Ghuznavi : (¢) Will the Government make a state-
ment as to the present position of the scheme for the electrification of
the Caleutta Railways ?

(b) Are the Government aware that the electrification of the Bombay
Railways has not only been financially profitable but has also been a great
advantage to the travelling public and has removed the serious eongestion
from which the people of the town of Bombay were suffering *

(¢) Are the Government aware that there is a congestion in Calcutta
in regard to its population and that house-rents for ordinary people are
prohibitive ?

(d) In view of the facts referred to in parts (b) and (¢) above, do
Government propose to take steps to introduce electrification of the railways

in Caleutta and its suburbs and thus remove the congestion of this city as
well ?

Mr. A A L Parsons: (a¢) The Railway Board have recently re-
eeived from their Consulting Electrical Engineers their observations on the
electrical side of the scheme and also a revised estimate of the cost of the
civil engineering side of the scheme from an offiecr whom they placed on
special duty for this purpose. They are at present considering these re-
ports.
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(b) Government believe that the electric services in Bombay - have
becn appreciated by the public and have tended to remove eongestion.
They anticipate that they will prove a financial suceess.

(¢) Government are not prepared to express an opinion on these
matters which are more within the provinee of the Provincial Government.

(d) As the Honourable Member will have learnt from my answer to
part (a) of his guestion, the question of electrifying the lines in the neigh-
bourhood of Calentta is actively under the consideration of the Railway
Board.

CONTRIBUTIONS TO THE PRESS BY GOVERNMENT SERVANTS.

29. *Lala Lajpat Rai : (a) Will the Government of India state if
they have made any rules by which writing for the Press by Governinent
servants is regulated ?

(b) Are Government aware that large amounts of money are earned
by Government gervants, by writing for the Anglo-Indian papers, based
on knowledge obtained from QGovernment records !

The Honourable Mr. J. Orerar : (¢) I would invite the Honourable
Member’s attention to rules 17, 18 and 19 of the Government Servants’ Con-
duct Rules a copy of which is available in the Library of the House.

(b) Government have no reason to believe that large sums of money are
earned in the way suggested. The question of remuneration in such cases
is a private matter for arrangement between the contributor and the news-
paper.

CONTRIBUTIONS TO JOURNALS IN INDIA OF ARTICLES REGARDING THE Dis-
COVERIES MADE BY THE ARCHZOLOGICAL DEPARTMENT DURING 1927.

30. *Lala Lajpat Rai: (a) Will the Government state what they
mean by reserving the copyright of a8 pamphlet known as ‘‘ Exhibition of
Antiquities discovered by the Archeological Department during the year
1926-27 ' 1

(b) Are Government aware that articles based on these discoveries
have been contributed to different journals in India and outside, illustrat-
ed by pictures taken of the things discovered and unearthed, by the
highly paid officers of the Archeological Department ¥ Were these
officers paid for the articles ! Will the Government give their names
and the amounts earned by them 1

Mr. G. B. Bajpai : (¢) The pamphlet referred to by the Honourable
Member was made copyright only to prevent its publication before its
eontents had heen discussed at a conference of archmological experts. As

soon as the conference had finally settled its terms, the ‘‘ copyright '’ was
withdrawn.

(b) Officers of the Archmological Department are allowed at present
to contribute illustrated as well as unillustrated articles to the Press on
payment. The question of revising the existing orders on the subject is
under consideration.

Lals Lajpat Rai : Was the fact of the withdrawal of the copyright
announced in the papers ?
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Mr. G. 8. Bajpai : The fact that the contents of this copyright book
were communivated to the newspapers was tantamount to the withdrawal
of the copyright reseryation.

RESTORATION AND PRESERVATION OF THE BUILDINGS CONNECTED WITH THE
MemoriEs OF Rant Laxmr Bar orF JHANsI

31. *Lala Lajpat Rai: (a) Will the Government of India state if
the places and buildings of the Hindu rulers of Jhansi are protected
monuments within the Protected Monuments Acts !

(b) Are Government aware that Rani Laxmi Bai of Jhansi is held in
great reverence and esteem by the. Hindus of Bundelkhand ?

(c) Do Government propose to restore and preserve the buildings
connected with the memories of Rani Laxmi Bai’s times ¢ ~

Mr. G. 8. Bajpai ;: (a) No.

(b) Yes,

(¢} Goverument are eonsidering the matter.

OrENING oF PorTs IN INDIA TO THE Pnerm Trarre.

32. *Mr. A. H. Ghuznavi : (¢) Will the Government be pleased to
state the names of the ports of India open to the traffic of pilgrims to
Meeca 1

(b) Is it a fact that the port of Calcutta was open to pilgrim traffic
in the year 1927 and that it was closed down in 1928

(¢) Will the Government be pleased to state why the port of
Calcutta was closed to such traffic ¢

(d) Are the Government aware that the pilgrims are hard hit by
having to travel to Bombay for sailing for Mecca 1

(e¢) Do .Government propose to open the different ports of India like
Calcutta, Madras, Karachi, Chittagong and Bombay to such traffic ?

Mr. G. 8. Bajpai : (¢) Bombay, Karachi and Calecutta.

(b) and (c). The port of Calcutta was open to pilgrim traffic in 1927
and also in 1928.

(d) Bombay not being the only port open to pilgrim traffic, pilgrims
may embark at Calcutta or Karaehi, if they do not wish to travel to Bombay.

(¢) As I have already replied, Bombay, Karachi and Calcutta are
already open to pilgrim traffic. The question of opening Chittagong and
Madras has been considered by the Government of India on several vcca-

sions, but they have not been convinced of the necessity c:f adopting this
course,

HaRragsMENT OF PrLgriMs BY MoaLLEMS.

33. *Mr. A. H Ghuznavi : (¢) Are Government aware that the
Moallems by their activities harass the pilgrims especially financially by
taking them to Bombay ?

(b) Do Government propose to make a law for restricting the activities

of Moallems, making it obligatory for them to take out a proper licence from
a committee to be constituted for this purpose ?
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(b) The number of candidates appearing at the examination, whiclh is
restricted t¢ persons of Indian domicile, was 123

(¢) Hindus 85, Muhammadans 25, and Christians 7.

(d) and (e). Six Hindus were appointed on the result of the com-
petitive examination. Seven others, viz., 4 Muhammadans, 2 Burmans and
one Sikh, whose names have already been announced, were subsequently
appointed by nomination. The table which I am sending the Honourable

Mewmber will show him the number of marks secured by each. No Christian
was appointed.

Nawab 8ir Sahibzada Abdul Qaiyum : May I know, Sir, who are the
examiners who set the papers and who correct and mark the answer papers,
and whether there are any Indians on the Board, and, if so, how many of
them are Moslems and how many Hindus ?

The Honourable Mr. J. Crerar : The general arrangements for the
examination are in charge of the Public Service Commission.

Nawab 8ir S8ahibzada Abdul Qaiyum : I am asking about the exami-
ners who set the papers and eorrect and mark the answer papers.

The Honourable Mr. J. Orerar : I am afraid I cannot answer that
question without a very great deal of research.

EXAMINATION POR CERTIFICATES A8 FIRST AND SEOOND CLASS
MmvEs MANAGERS.

37. *Dr. B. 8. Moonje : (a) Will Government be pleased to state
in conneection with the granting of first and second class Mining Manager’s
Certificates by the Board of Examiners appointed by the Governor General
in Council, the number of Indian students who appeared each year during
the last 5 years for the prescribed examination for such certificates ?

(b) How many of them were successful in each year in getting the
certificates ¢

(c) How many of those who have been fortunate enough in getting
such certificates are now employed as Mining Managers ?

(d) Who conducts the actual examination of students, the Board
or any other agency set up by it ¢

(¢) What are the subjects prescribed for the examination and the
rules, if any, connected therewith ?

The Honourable Mr. A. C. McWatters : (¢) and (b). I lay on the
table a statemnet giving the required particulars. .

(¢) Of those Indians who secured certificates in the years 1923 to
1927, 13 holding first class certificates and 43 holding second class certificates
are at present managers of mines.

(d) The examinations are conducted by local examiners appointed by
the Board of Fixaminers.

(e) The information is contained in the Rules on the subject made by

the Board of Examiners. A copy of the Rules has been sent to the Honour-
abie Member.
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Btatement showing the number of Indians who appeared at the _ezam’mtimu for Coal
Mine Managers’ Certificates, and the number to whom certificates were awarded,

during each of the years 1923-27.

First Class. Becond Class.

Years. No. of No. of Indians No. of No. of Indians
Indisns who | who obtained | Indians who who obtained
appeared. ocortificates, -sppeared certificates.

1923 . 87 b 265 34
1924 o 88 5 326 27
925 .. .. 101 6 386 16
1926 . ol é 371 12
1927 .. . tonn -] 4 194 23

RECEPTION ACCORDED TO THE SiMON CoMMissioN IN INDIA.

38. *Mr. Lalchand Navalrai : (s) Will the Government be pleased
to state whether any official report of the reception accorded to the Simon
Commission in India has been sent to the Secretary of State for India !

(b) If so, will the Government be pleased to lay it en the table !

The Honourable Mr. J. Crerar : (a) The answer is in the negative.
{b) Does not arise.

Mr. Lalchand Navalrai : Was any confidential report made then ?

The Honourable Mr. J. Orerar : The answer is in the negative. No
such report was made at all.

GOVERNMENT’S DISAPFROVAL OF THE ALLEGATIONS MADE BY Miss Mavo m
HER Boox ‘“MorHER INDIA” AGAINST INDIANS.

39. *Mr, Lalchand Navalrai : (s) Will the Government be pleased
to state whether any steps have been taken by Government to express their
disapproval of the allegations made by Miss Mayo in her book ‘‘ Mother
India ’ against Indians ¢

(b) If not, do Government propose to take any such steps ?

The Honourable Mr. J. Crerar : I would invite the Honourable Mem.-
ber’s attention to the answers given by me in this House on the 20th Septem-
ber 1927 to the questions asked on the subject.

_ Mr. Lalchand Navalrai : That was only an advice given at that time.
Will the Government take any steps to express its own approval or dis-
approval ¥ That was only an adviee given to local agencies to pronounce
eondemnation of the book. But my further question is, whether Govern-
ment is prepared to take upon itself to express its condemnation or dis-
approval of this seurrilous book.
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The Honourable Mr. J. Crerar : On the occasion to which L have xgy
ferred 1 answered a very large number of questions at. very great lemgzth
and I defined the position of the Government on that otcdsions* i-regret
that I have nothing further to add on the present oceastor:

Mr. K. Ahmed : I take it that it is not the duty of the Government
of India to express disapproval. - - - - - .

Mr. Lalchand Navalrai : My supplementary question,, §ir. Does
the Government approve of that bogk %

The Honcurable Mr. J. Crerar : The Honorable Member is asking
for an opinion. T am not prepared to express any opinion.

Mr. Gaya Prasad Singh : You are not prepared to express disap-
proval also ? -

teei

. - el

INTERCEPTION OF THE LETTERS OF MR. RAsH BEHARI BOSE. .o
40. *Mr, Lalchand Navalrai: (a) Has the attention of the

ernment been drawn to the letter of Mr. Rash Behari Bose, dated b
April 1928, appearing in the National Herald of Bombay, dated 24th Mol
1928 (dak edition)—on page 3 !

" (b) Will the Government be pleased to state whether_ egations
regarding the interception of ﬁ?&privat‘e lettérs contained in tha co&y of
the Indion National Heraid: are corvect tsisvayl boadolad 't" F

(c) 1f so, will the Government bé pleased to state " *° "’"*;;n‘j
.(i) whether the letters are being intercepted by agyr_i_)rdf'r issued
by Government¥* - oo S
(i) whether fhe Government have found:in those Mttefatiything
objectionable ¥ If yes, will the Government be-pleased to
place those letters on the table ? ~aiela]

The Honourable Mr. J. Qrerar: (a¢) Yes. 1roncE AT

(b) and (c). The correspondence of Rash Behari Bose isbeing inte¥?
cepted under the orders of Government. He absconded from India
in order to avoid prosecution on charges of conspiracy to wage war agxinsb)
the King and murder. Government are not prepaped to make any state-
ment regarding the contents of letters written to or by this,man, who,
according to admissions made in the letter to which the Honoarable Mem-
ber refers, is continuing his revolutionary activities from abroad. — * )

sl

ANTI-INDIAN PROPAGANDA.

41, *Mr. Lalchand Navalrai : (a) Has the attention” of e Wov-
ernment been drawn to an editorial note under the heading of ‘' Ankii
Indian Propaganda '’ appearing in the People of Lahore, dated 17th Maxd

1928 1 USRS . 4
(b) Do Government propose to take any action against the said H. W
Millington (General Post Office, Calcutta, India) * SO s

The Honourable Mr. J. Cerar : (a) I have seen the artigle, ~*7 "

(b) Mr. Millington is not known at the General Post Office, Caicuup
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8iND LAND ALIENATION BILL.

42. *Mr, Lalchand Navalrai : (¢) Will the Government be pleased
to state whether any correspondence has passed between the Bombay Gov-
ernment and the Government of India with respeet to the proposed Smd
Liand Allenatlon Bill 1

(b) If so, will the Government be pleased to place it on the table ?
Mr. G. 8. Bajpai : (a) The reply is in ‘the negative,
.. {b) ‘Does. not arise.

PRESENTATION OF VALUABLE FiNDg MADE AT MOHENJO-DARO TO THE BRITISH
Museum.

43. *Mr. Lalchand Navalrai : (a) Will the Government be pleased
to state how much in all has been spent up to the present time on the
excavations of Mohenjo-daro in Sind 1 -

(b) Is it a fact that the Government have sent out or intend sending
out jewellery and other precious finds to be kept in the British Museum,
London ? 1If so, why !

(¢) Do the Government propose to have the rest of the mounds in
the area of ‘Mohenjo-daro excavated ¢ If so, when and what would
be the probable cost thereof 1 .

Mr. G. 8. Bajpai : (a) About Rs. 160,000 up to tie end of May 1928.

(b) No.

(¢) Yes, from now onwards. The cost of the work will be about half
a lakh a year, but the total amount, which will depend on the complete
period for which excavation goes on, cannot be estimated with any ap-
proach to accuracy at this stage. ,

Mr. Lalchand Navalrai : Will Government establish a museum at
Mohenjo-daro ?

Mr. G 8. Bajpai : I would like to have notice of that question. I

cannot answer off hand whether Government will consider the suggestion
or not.

-

Warrine Rooms FOR INTERMEDIATE CLASs PASSENGERS AT STATIONS ON THE
Sinp S8EcTON OF THE NORTH-WESTERN RaATLWAY.

. *Mr. Lalchand Navalrai : (a) Will the Government be pleased

to state if waiting rooms for intermediate class passengers (men and
women) are provided for on the Sind section of the North-Western Rail-
way !

(b) If yes, will the Government be pleased to state the names of the
stations

(¢) Will the Government be pleased to state when they propose to
provide such waiting rooms on stations which do not possess the same ?

Mr A A L Parsons: (a) and (b). Waiting rooms are not gener al-
ly provided on this section at present. There is one for ladies at Shikar-
pur.
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(¢) The Railway Administration alone can judge whether the
iraffic justifies provision of a waiting room at any particular station and

I have sent a copy of the Honourable Member’s question to the Agent,
North-Western Railway.

Warring RooMs For FIRsT AND SECOND CLaASS PASSENGERS AT STATIONS ON
THE SIND SEOTION OF THE NORTH-WESTERN RAILwAY.

45. *Mr. Lalchand Navalrai : (a) Will the Government be pleased
to state the names of the stations on the North-Western Railway (Sind

section) including flag stations which do not possess waiting rooms for
first and second class passengers !

(b) Do Government propose to construct waiting rooms for first
and second class passengers on these stations !

(c) Which stations on the North-Western Railway (Sind section)
are provided with rest rooms only and no first and second class waiting
rooms ?

(d) Are the Government aware that rest rooms are generally refused °

to first and second class passengers which causes great inconvenience to
them ¢

(e) Are Government prepared to issue general orders that where
no waiting rooms exist, the rest rooms should be thrown open to first and
second class passengers ?

Mr. A. A. L Parsons: (¢) and (¢). I am sending the Honourable
Member the list of the stations.

(b) No.

(d) and (e). The rest rooms provided at certain stations are for
the use of railway officials on duty. Government are not aware of any
inconvenience caused to first and second class passengers ~on this
account and are not prepared to issue the general orders suggested.

Mr. Lalchand Navalrai : Will Government be pleased to provide

waiting rooms positively where there are no waiting rooms or rest rooms ?
Is Government going to do that ¢t

Mr. A A L. Parsons : AsI have explained, Sir, the provision of wait-
ing rooms or rest rooms is a matter which we leave to the Agents. I am
prepared to send a copy of the Honourable Member’s question to the Agent
of the North-Western Railway together with a copy of the question
which he has just put to me, but the decision must be left to the Agent.

- Mr. K. Ahmed : Will the Honourable Member convey the reply
which he will receive from the Agent to the Honourable Member (the
guestioner) ?

Mr A A L Parsons: I was careful to word my reply so as not
to impose upon the Agent the necessity of giving me an answer.

ProvisioN oF FaNs 1N INTERMEDIATE AND THIRD CLass CARRIAGES ON
THE NORTH-WESTERN RAmLwaAy.
*Mr. Lalchand Navalrai : (a) Are the Government aware of

the urgent need of fans in the intermediate and third class carriages on
the North-Western Railway ¢
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(b) Are the Government prepared to take early steps to provide
in the intermediate and third class earriages on the Punjab and
sections !

Mr. A. A L Parsons : (a) and (b). No.

For the views of Government on this question I would refer the
Honourable Member to the replies given to Khan Bahadur Sarfaraz
Hussain Khan'’s questions Nos. 1160 and 1161 on the 25th of March 1927.

EE v

PROVISION OF A SHED ON THE PLATFORM ON SHIKARPUR STATION ON THR
NoRTH-WESTERN RAILWAY.

47. *Mr. Lalchand Navalrai : (a) Are the QGovernment aware of
the necessity of a shed on the platform of the Shikarpur station in Sind
on the North-Western Railway 1

(b) Do Government propose to provide that station with a shed
at an early date in view of its importance !

Mr. A  A. L. Parsons: (a) No.

() Small ‘fmatters of this kind are left to the Agent, to whom a copy
ol the Honourable Member’s question has been sent.

Mr. Lalchand Navalrai : Will the Goveghment ask the Agent to ex-
pedite the putting up of the shed

Mr. A. A. L. Parsons : No, Sir. 1 think it'is a matter which can very
well be left to the Agent’s discretion.

EsTABLISEMENT 1IN SIND or A TRAINING SCHOOL FOR SUBORDINATES OF TRE
NoRTH-WESTERN RaiLway. ,

48. *Mr. Lalchand Navalrai : (¢) Will the Government be pleased
to state how many training schools for railway subordinates there are
on the North-Western Railway and where ?

(b) Are Government aware that there is great necessity of such &
training school for railway subordinates on the North-Western Railway
(Sind section) being established in Sind

Mr A A L Parsons: (¢) One, temporarily located at Lyallpur,
hut about to be transferred to Kot Lakhpat.

(b) No.

NuMBER oF TRAFFIC INSPECTORS ON THE NORTH-WESTERN RAILWAY
DRAWING Rs. 320 To Rs. 500 PER MENSEM.

49. *Mr. Lalchand Navalrai : (a) Will the Government be pleased
to state the total number of posts of Traffic Inspectors (Transportation
Branch) on the North-Western Railway drawing rupees 320 to 500 per
mensem,?

(b) How many of these are Hindus, Muhammadans, Parsis, Goanese,
Eurasians and Europeans !

(¢) How many of them are permanent and how many officiating ?
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FNmm oF StaTioN Masvers IN Crasses IV, ¥, VI, VII ano VIII oN THE
i NorTE-WESTERN . Rumuv

*Mr. Lalchand Navalrai : (a) Will the Government be pleased
to state the number of station masters in the following cadre on the

North-Western Railway !

CabgE.
Class. Pay.
Ra.

iv .. ‘e 200—10—250

v .. .. .. s 250—10—300

! vi T .o . .. 830—16—350
<o ik, . . 360—20—400
viii .. .. . 425—25—500

(b) How many are permanent and how many oﬁclatmg!

(¢) How many of these are Hindus, Muhammadans, Parsis, Goaness,
Burasians and Europeans 1

NuMeer or GuarDs, Ciass IV, oN THE NORTE-WESTERN RALway.

51. *Mr. Lalchand Navalrai: (a) Will the Government be pleased
to state how many guards there are on the North-Western Railway in the
following cadre ?

Capre.
Class. Pay.
Ra.
iv . .. 125—10—185—200—210

(d) How many of these are permanent and how many officiating .

(¢) How many of these are Hindus, Mubammadans, Parsis, Eurasians
and Europeans ?

NouuMeer oF Drivers, CLass IV, oN THE NorTH-WESTERN RamLway.

52. *Mr. Lalchand Navalrai : (a¢) Will the Government be pleased
to state how many drivers there are on the North-Western Railway in
the Tollowing cadre ? .

CADRE.
" Class. Pay.
' Rs.
iv 140—10—220—10|2 years 230.
(d) Huwmanyoithesempementmdhow many officiating 1t
(c) How many of these are Hmdus Muhammadans, Parsis, Goanese,
Furasians and Furopeans ! ,
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“Newsge oF PERMANENT WAy InspEcTors N Crasses II, IT, IV Asp V
ON THE NoORTH-WESTERN RAmLway,

ses:7gg. #Mr, Lalchand Navalrai : (a) Will the Government be pleased

to stf:e how many Permanent Way Inspectors there are on the North-

_ANestern Railway in the following cadre !

CaprE. p
e - ay.
_.Gfms. Rs.
> O | .. .. .. 400—25—450
i iti .. .. .. .. 475—25—500
iv .. .. .. .. 550—25—600
v 625—25—675

b)ﬂ How many of these are permanent and how many oﬂimatmg!
_ (c) How many of these are Hindus, Muhammadans, Parsis, Goanese,
Furasians and Furopeans !

NUMBER OF SIGNAL AND INTERLOCKING, AND BLOCK SicNAL INSPECTORS ON
THE NoORTH-WESTERN RAILWAY DRAWING FROM Rs. 400 To Rs. 675 PER
MENSEM. -

54 . *Mr. Lalchand Navalrai : (a¢) Will the Government be pleased

10 state how many Signal and Interlocking, and Block‘ Signal Inspectors
,\t?nere are on the North-Western Railway in the following cadre ?

CaprR
Class. - Pay.
Rs.
i ) 400—25—450
ifi .. 475—25—500
iv .. 950—25—600
v 625—25—675

(b) How many of these are permanent and how many officiating 1

... {¢) How many of these are Hindus, Muhammadans, Parsis, Goanese,
eEurasmns' and Europeans 1

Brince INsPECTORS IN CLAsSES I ANDIILQR THE NORTH-WRSTERN
T e S ‘Ramwway. o
85. *Mr. Lalchand Navalrai: (a) Will the Government be pleased

to state how many Bridge Inspectors there are on the North-Western:Rail-
wny in '_tﬁe folldwing cadre ! -

CapgE.
Class. - Pay.
o f m- -
RPN | EOEE S i .. .. 400—25—500
T ..  ba0—25—675

(b) How many of these are permanent and how many officiating !

(¢) How many of these are Hindus, Muhammadans, Parsis. Goanese,
Eurasians and Europeans !
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Mr. A A. L. Parsons : I propose with your permission, Sir, to answer
questions Nos, 49—55 together.

A statement giving the information asked for in-part (a) of these
questions is being sent to the Honourable Member.

With regard o (b), the number of men officiating varies so fre-
quently that it is not practicable to give figures.

With regard to (c), the information in possession of Government i
connection with communal representation on the North-Western Rail-
way will be found in Volume I (Appendix F) and Volume 1I (Appendix
(', of the Report on Indian Railways for 1926-27, a copy of which is in
the Library. The statistics were formulated in the form there given
after consultation with, and acceptance by, the Central Advisory Couneil
for Railways and Government do not consider it desirable to supplement
them by details regarding individual offices or posts.

Mr. Lalchand Navalrai : Will Government undertake an enquiry
as to the causes of disproportion of the appointments in the different com-
munities and will Government direet a suitable revision thereof t

Mr. AL A L. Parsons : No.

Nawab 8ir S8ahibzada Abdul Qaiyum : Have the Government recog-
nised the Goanese as a separate community ?

Pandit Hirday Nath Kunzru : What is the reason for the refusal of
Government to supply the detailed statistics asked for by the Honourable
Member, particularly with regard to Traffic Inspectors !

Mr. A A L Parsons: I am supplying the Honourable Member with
the statisties asked for in part (@) of his question with regard to Traffic
Inspectors, The reasons for not supplying figures of communal repre-

sentation apply just as much to Traffic Inspectors as to any other branch
or office.

Pandit Hirday Nath Kunzru : May I know whether the information
asked for in part (b) of the question is confidential ?

Mr. A A L. Parsons : My answer with regard to part (b) was that
the number of men who officiate vary so frequently that it is not practie-
able to give figures. It varies almost from day 10 day as appointments
become vacant by people going on leave and so on..

Pandit Hirday Nath Kunzru : It is part (c) which refers to perma-
nent and officiating men. I am asking what objection there is to reply-
ing to part (b) of question No. 49, ' o -

Mr. A, A L Parsoms : I must apologise to the Honcurable Member.
I overlooked that part (b) of question No. 49 is part (¢) in the remain-
ing questions. I have already explained to the House on many occasions
the reasons why Government do not consider it desirable to give this in-
formation with regard to individuals offices or posts.

Pandit Hirday Nath EKunzru : May I ask the Honourable Member
whether in regard to information which is not of a confidential character
it is open to Government to say that they will not supply it or that they
will not take the trouble of colleeting it and placing it on the table of
the House ! :
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~Mr. A A L Parsons : It is always open to Government to refuse
information when it thinks it is in the public interests to do so.

Pandit Hirday Nath Kunzru: Do Government realise that these
yuestions have to be asked because they have taken no action in the past
on the recommendations of this House with regard to the appointment of
Indians in these posts, and particularly to the posts of Traffic Inspectors
on the North-Western Railway ¥ The reply of the Government amounts
to an evasion of the question altogether and I ask whether it is permis-
sible for Government to do so in regard to questions which do not ask
for eonfidential information 1

Loss or Lire AND oTHER CABUALTIES 0cCcASIONED BY CoMMUNAL Riors siNce
THE 22ND JULy 1926.

56, *Mr. Lalchand Navalrai¢ (z) Will the Government be pleased
to give statistics as to the loss of life and other casualties occasioned by
communal riots in India since the 22nd July 1926 1

(b) What steps have Government taken to stop the communal tension
in India !

The Honourable Mr. J. Crerar : (a) I would refer the Honourable
Member to the statement laid on the table in connection with the reply
which I gave in this House on the 14th September 1927 to Pandit Thakur
Das Bhargava's question on this subject. I now lay on the table a
further statement giving particulars in respeet of riots since reported.
The numbers of persons killed and persons wounded during the period
referred to in the Honourable Member’s question as reported to the Gov-
ernment of India are 149 and 1,345 respectively.

(b) I would refer the Honourable Member to the answer given in
this House to the late Mr, Harchandrai Vishindas’ question of the 18th
August 1926, !

Stalement showing the Hindu-Muhammadan riots from September 1927 to 30th June
19£8.-

Date. Place of ocourrence. Casualties.
11th Beptember 1927 .. | Ahmedabad, Bombay .. 1 killed, s fow injured (number
not known).
28th September 192% .. | Dehra Dun, U. P. 2 killed and 31 injured (10
serjously).
4th a8 5th October 1927 | Jubbulpore, O. P. 18 injured.
28th October 1927 Gays (Bihar and Orissa) 1 seriously injured.
14th November 1927 Delhi 2 killed and 69 injured.
Gth March 1928 Khandals (Tata Construction 1 fatally injured.
Company's Workshop, Bombay | 37 injured.
Presidency.

LO6LA
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Date. Place of occurrence, Casualties,
7th March 1928 .. | Ol, Muttra District, U. P. .. | One Killed, 20 (4 or 5 seriously)
injured.
30th March 1928 .. | Harkol village, Kolaba Distriot, 14 injured.
Bombay.
22nd April 1928 . Changur. Biswa, Buldana District, | 16 injured.
24th April 1928 . Kamatipura, Bombay .. .. | 6 injured.
30th May 1928 .. Munf‘upur Dlatnct, Bibar and | 1 kiiled, 4 injured.
Do. - Dlrbhmgl District, Blhu' and 4 injured.
- Do. .+ | Gays, Bihar and Orissa .+ | 2 wounded.
Do. .. | Parora village, Aligarh District, 1 killed.
U. P.
Do. .. | Madehpur village, Jullundur Dist- | 5 injured.
rict, Punjab.
Do. .. | Softa village, Gurgaon District, 14 killed.
Punjab. 33 injured.
"31st May 1928 .. | Malikpur village, Ambala District, | 10 killed.
Punjab. 19 m}md admitted ta hees-
plt.n
27th June 1928 .. | Bombay City _ +- | 12injured.
29th June to 1st July .. | Kharagpur, Bengal .. .. | 18 killed.
2] injured (treated at the
Railway Hoepital).

Mr. Lalchand Navalrai : I have seen Mr. Harchandrai Vishindas’s
question. Will Government be pleased to say what reconciliatory
methods they have taken to bridge the gulf between the communities 1
‘They only gave adviee to non-official leaders to do so. What I ask is,

what steps Government have taken to bridge the gulf between the dlffer—
ent commum_tles !

The Honourable Mr. J. Crerar : The reply, which I quoted, of my
late predecessor gives a concise but comprehensive aceount of the atti-
tude of Government in the matter.

L
Mr. Lalchand Navalrai : That information is not, in my opinion,

definite. T want to know whether Government are going to do anything
definite in order to bridge the gulf or not !

The Honourable Mr. J. Orerar : I must repeat that I consider the
reply to that question is eontained in tlhe answer to which I have referred.
1f the Honourable Member desires a more speclﬁc reply he will perhaps
give me notice of & quéstion. e
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Mr. Lalchand Navalrai : Will Government be pleased to direct the
District Officers to make earnest and honest efforts by forming committees
of the leaders of the sommunities to bring about a rapprochement ?

Mr. K. Ahmed : May I ask one supplementary question ?

Mr. President : Order, order. Question No, 57. Mr. Lalchand
Navalrai.

Revisep PeENg1oN RULES FOR THE INFERIOR BERVICES OF THE GOVERNMENT OF
Bousay,

57. *Mr. Lalchand Navalrai : Are Government aware that the
Bombay Government have sanctioned the revised pension rules in respect of
inferior services !

The Honourable 8ir Bhupendra Nath Mitra : Yes.

Revisep PeNgioN RULES FOR THE SUBORDINATE SERVICES.

58. *Mr. Lalchand Navalrai : Will Government be pleased to state
when the final orders regarding revised pension rules in respect of the
subordinate services are expected to be passed

The Honourable 8ir Bhupendra Nath Mitra : I would invite the
Honourable Member’s attention to part (b) of the reply given in this
House by Sir Basil Blackett, on the 15th February last, to Mr. Kelkar’s
question No. 92. The position is unchanged.

PrivTING OF Rarnway RULES AND REGULATIONS IN THE VERNACULARS.

59. *Mr. A, H Ghuznavi: (a¢) Are Government aware that third
class passengers suffer inconvenience owing to thelr ignorance of railway
rules and regulations 1

(b) Are Government prepared to take steps to have the rules printed
in the vernacular languages and circulate them free among the public or
sell them at a nominal price ?

Mr. A A L Parsons: Government certainly consider that a wider
acquaintance on the part of third class passengers with the ordinary
rules and regulations governing railway travelling would be of advant-
age to all parties concerned, and the Railway Board have considered the
Honourable Member’s suggestion. But they incline to the view that
at present at any rate it would do little good to make printed vernacular
translations of the principal rules available, and that a more promising
method of tackMng the problem is to appoint enquiry clerks in the larger
waiting sheds.

Mr. Gaya Prasad 8ingh : Are Government prepared to have the
substance of these rules printed in the vernacular and put up at the
rallway stations and in the third class carriages !

Mr. A A L Parsons: I believe I am correct in saying that we are
already considering that expedient, but I am a little doubtful myself
Whether we shall get the third class passengers to read them.

Mr, :
Mmﬂnyn Prasad Singh : No. Many of them do read.
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ProvisioN oF THIRD Crass TourisT CARS POR PILGRIMS AND MARRIAGE
PARTIES ON ALL RArLwaAYs.

60. *Mr, A. H Ghuznavi : (¢) Are Government aware that for the
special convenience of pilgrim and marriage parties a third class tourist
car has been provided on the South Indian Railway at a reasonable fare !

b) Are Government prepared to take steps to provide similar cars on
all other railways in India ?

Mr A A L Parsons: (¢) Yes, as an experiment.

(b) Also as an experiment, the East Indian Railway Administra-
tion are already building similar cars and the North-Western Railway
Administration have been asked to do so. The question of extending

the use of such cars will be considered when the results of the experi-
ment on these railways are known.

CrIMINAL CASE INSTITUTED IN CALCUTTA AGAINST Dm. J. A. DUNN OF THE
(GEOLOGICAL SURVEY OF INDIA.

61. *Mr. AL H. Ghuznavi : (a) Has the attention of Government
been drawn to a criminal case in Caleutta in which Dr. J. A. Dunn of the
Geological Survey of India was prosecuted on a charge of having on July
11, 1927, at the New Market Post Office, thrown a parcel at Mr. H. K. Roy,
pareels clerk, and injured him ?

(b) Are Government aware that the Chief Presidency Magistrate in
passing judgment passed strictures on Dr, Dunn !

(¢) Do Government propose to cause an enquiry into the matter and
take such steps as they think fit ?

The Honourable Mr. A. C. McWatters : (a) Yes.

(b) In the opinion of the Government the remarks made by the
Chief Presidency Magistrate in pronouncing judgment can hardly be
construed as strictures on Dr. Dunn.

(¢) No.

OM18810K BY THE CALCUTTA INCOME-TAX DEPARTMENT TO FURNISH INFORMA-
TION TO ASSESSEES IN THE NOTICE ISBSUED UNDER SECTION 34 OF THE
INDIAN INCOME-TAX AcT, 1922.

62. *Mr. A, H. Ghusnavi : Will the Government be pleased to state
why no information is given to an assessee in the notice under section 34
jesued by the Calcutta Income-tax Department as to what income had
escaped assessment in the particular accounting year or as to what further

information is required upon either & source of income or rate of assessment
of the assessee !

The Honourable 8ir Bhupendrs Nath Mitra : The Indian Income-
tax Act does not require that the notice issued under section 34 should con-
tain the information mentioned. In October 1926, however, the Central
Board of Revenue prescribed a form in which spaces are provided for
entering this information, and the Commissioner of Income-tax, Bengal,

reports that this form is in use in Calcutta and that these spaces are filled
up before it is issued. '
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ApMissioN To TEE Reapive RooM or THE IMPERIAL LIBRARY, CALCUTTA.

63. *Mr. A. H. Ghuznavi : (a) Is it a fact that some new rules have
been introduced into the Imperial Library at Calcutta regarding the admis-
gion of readers into the reading room 1

(b) Is it & fact that only permanent ticket holders are now admitted
into the reading room ?

(¢) Will the Government be pleased to state why tickets are no longer
issued temporarily to daily readers !

(d) Is it a fact that permanent tickets are now issuéd only to people
who are recommended by gazetted officers ?

(e) Do Government propose to revise this rule for the benefit of the
general public, especially poor students, and make it possible for them to
enter the Library under easier conditions ?

Mr. G. 8. Bajpai : (a) No, an old rule which was in abeyance for
sometime has been revived.

() No.

(¢) Temporary tickets are issued to daily readers.

(d) No.

(e) Students whose applications are endorsed by the Professor of
any College in Calcutta or by some respectable gentleman ean always
gain admission to the reading room of the Library by application to the
Librarian ; so can members of the general public. The need for revising
the rules does not therefore arise.

TrANSFER OF THE RECORDS OF THE GOVERNMENT OF INDIA FROM CALOUTTA
1o DELHI.

64. *Mr. A. H Ghuznavi: (a) Is it a fact that the buildings for
housing the Imperial records of the Government of India have been com-
pleted at New Delhi 1

(b) Is it a fact that some of the records of the Government of India
have already been transferred to Delhi !

(¢) Will the Government be pleased to state why there is delay in
transferring the other records from Calcutta to Delhi 1

(d) Do Government propose to expedite the transfer of the records
from Caleutta to Delhi ?

Mr. G. 8. Bajpai : (a) and (b). Yes.
~ (c) and (d). The condition of the records of the ‘‘ Company ’’ period,
1.e., the period prior to 1860, renders it necessary that they should be classi-
fied, flattened and cased and such of them as are damaged repaired in

Calcutta before they are transferred to Delhi. This work is now in
progress.

ToraL NUMBER OF APPLICATIONS AND APPEALS TO THE ASSISTANT CoMMIS-
BIONERS OR THE COMMISSIONER OF CALCUTTA UNDER SECTIONS 27 AND 30
OF THE INDIAN INCOME-TAX AcCT, 1922,

65. *Mr. A. H. Ghusnavi : (a) Will the Government be pleased to
lay on the table a statement showing the total npmber of applications and
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appeals respectively, under sections 27 and 30 of the Indian Income-tax Act
of 1922, preferred to the Assistant Commissioners or to the Commissioner
of Calcutta, as the case may be, during the period of six months from May
1926 to October 1926, and how many of these applications and appeals
were either allowed (including modifications of assessments) or rejected ?

(b) Will the Government be further pleased to lay a statement
on the table shewing how many applications and appeals under sections 27
and 30, respectively, were preferred to the Assistant Commissioners of
Income- -tax, Caleut'ta, and how many of them were either allowed (lncludmg
modifications of assessments) or rejected during a period of six months
from November 1926 to April 1927 ¢

~ (¢). Who were the Assistant Commissioners of Caleutta during May
1926 to October 1926 and from November 1926 and after ?

The Honourable Sir Bhupendra Nath Mitra : (e¢). (b) and {(c). A
statement giving the information asked for is laid on' the table. In the
question the words ‘‘ preferred to the Assistant Commissioners or to the
Commissioner of Calcutta, as the case may be '’ should presumably read
“ preferred to the Income-tax Officers or to the Assistant Commissioners,
as the case may be ’’. Such applications and appeals do not lie to the
Commissioners of Income-tax except when an Assistant Commissioner is
exercising the powers of an Income-tax Officer. It may be noted that
as the bulk of assessments are made during the last two quarters of the
year, the number of applications under section 27 and of appeals under
section 30 is larger in the second than in the first half year.

= Allowed. Rejected.  Total.
(a) Appliutiom under Bection May 1926 to October 1926 107 177 284
Appeals under Section 30. . Do. . 130 84 214
(b) Apphuhons under 8ection November 1926 to Apnl 150 295 45
1927,
Appeals under Section 30. . Do. .. 247 242 489
(¢) Assisiant Commissioners in Calcutta during May 1926 to October 1926—
May 1926 to middle of SBeptember 1926 e .. Mr. T.T. Williams.
’ Mr. W. B. Kirkwood.
Middle of September 1926 to October 1926 .. .. Mr. T.T. Williams.
) Khan Bahadur Ataur Rahman
Assistant Commissioners in Calcutia from November 1926 and after—
November 1926 to December 1926 .. .. .. Khan Babadur Ataur Rshman
Rai Bahib 8, N. Banerjee.
January 1927 to March 1027 . .. Mr. Hubert Graham, 1.0.8.
Khan Bahader Ataur Rahman.
Rai Sahib 8. N. Banerjee.
April 1927 to middle of October 1927 .. Khan Bahadur Ataur Rahman
Rai Bahib 8. N. Banerjee.
Middle of October 1927 to December 1927 .. .. Mr. Hubert Graham, LC.8,
S Rai Bahib 8. N. Banerjee.
Mr. 0. K. Martin.
January 1928 to date . .+ Mr. Hubert Graham, LC.8, ,
’ ' Khan Bahadur Ataur Rahmug.

. Rai Bahib 8. N. Banerjee.
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PROLONGED STAY OF THE GOVERNMENT oF INDIA IN NEw DELmEi .. .

1. Mr. Amar Nath Dutt : Will Governmgnt be pleased to lay cn the

table recent correspondence, if any, relating to the prolonged stay of the
Government of India in New Delhi ?

The Honourable Mr. J. Crerar: Government are not prepared to
place the correspondence on the table.

INTERCEPTION OF MRS, BEaaNT's LETTERS.

% Mr. O. 8. Ranga Iyer: (a) Has the attention of Government
been drawn tc a signed article in New India of May 16th by Mrs. Besant

complaining against interception of her letters by the Government !
(b) Is it a fact that Mrs. Besant’s letters have been intercepted !

The Honourable Mr. J. Crerar : (a) and (b). Government have seen
the article referred to. The allegation made by Mrs. Besant is that for
some months past her letters have been intercepted and intefered ith
by Government. The allegation is entirely without foundation.

INTERCEPTION OF LETTERS WRITTEN TO OR BY DANGELOUS CHARACTERS.

3. Mr. C. 8. Ranga Iyer : (a) Is it a fact that the letters written
to or by dangerous characters are intercepted by the orders of Govern-
ment

(b) If the answer to (a) is in the affirmative, will Government be
pleased to state the reasons for such orders ?

The Honourable Mr. J. Crerar : (a¢) and (b). The attention of the
Honourable Member is invited to the provisions of the Indian Post Office
Act, 1898 (Aect VI of 1898), which empowers Governments in India to
intercept correspondence on the occurrence of a public emergency or in
the interest of the public safety or tranquillity.

PROVINCIAL GOVERNMENT'S SHARE OF THE INCOME-TAX COLLECTED IN Braak
AND ORissa.

4. Mr Gaya Prasad Singh : Is it a fact that the net total of the
Incozqe-tax collected in Bihar and Orissa in 1926-27 was Rs. 39,47.179
of whlcl.j. the share of the Provincial Government was Rs. 3,23,581 only !
If so, will Government be pleased to say if they propose to bring about
& more equitable adjustment of the shares between the Provincial and
the Central Governments in this matter 1

The Honourable Sir Bhupendra Nath Mitra : The correct figures of
the net total of income-tax collected in Bihar and Orisea in 1926-27 and of
the share of the' Provineial Government are Rs. 38,61,792 and Rs. 3,24,361,
respectively. As regard the second part of the question, the Honourable
Member is referred to the reply given on the 7th March 1928 to the un-
starred question by Khan Bahadur Sarfaraz Hussain Khan, No. 325.

LocaTioN or TEE INDIaN Rerresmuent Roou AT PaTNa JUNCTION.

. '5. Mr. » Prasad Bingh : (s) Are Government aware -that the
Pu.lldmg of the Patna Junction railway station (East Indian Railway)
( 39 ) 3
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has become insufficient for the growing needs of the Railway, as well as
of the travelling public, in vijew of Patna being the capital of the Province
of Bihar and Orissa, and requires remodelling and expansion !

(b) What arrangements, if any, are contemplated in this direction !

(¢) Are Government aware that the European refreshment room
at Patna Junction is situated on the station platform, while the Indian
refreshment 10om has been located outside the main station building,
and at some distance from it, and that it is thereby causing considerable
inconvenience to passengers ! Do Government propose to arrange for the
location of the Indian refreshment room on the main platform of the
station 1

Mr A A L Parsons: (¢) and (b). There is no scheme for the re-
modelling of the Patna Junction railway station at present before Gov-
ernment.

(¢) Government are not aware of the exact location of the Indian
refreshment room, but are sending a copy of the Honourable Member’s
question to the Agent of the East Indian Railway with a request that he
will consider whether the arrangements at this station require improve-
ment.

REepUCTION OF INTERMEDIATE CLASS FARES ON THE EasT INDIAN RAILWAY-

6. Mr. Gaya Prasad 8ingh: Is it a fact that the fares of first, second
and third classes have been reduced on the East Indian Railway, and that
the fares of the intermediate class have not at all been reduced * If so, why?
Do Government propose to reduce intermediate class fares as well ?

Mr. A A L Parsons : Intermediate class fares by ordinary trains
on the East Indian Railway were reduced on the 1st of January 1926 and
by mail trains on the 1st of March, 1928, No further reduction is at
present in contemplation.

ExPLOYMENT OF ADDITIONAL BOOKING CLERKS TO COPE WITH THE HEAVY
TmrDp Crass BookiNg aT Patna JuNncTiON.

7. Mr. Gaya Prasad 8ingh : Is it a fact that at Patna Junction
railway station (East Indian Railway) there is only one booking eclerk
for the third class to issue tickets for the Up, Down and other trainms,
much delay and inconvenience being caused thereby to passengers ! Do
Government propose to provide additional hands to cope with the heavy
third class booking at that station ?

Mr. A A L Parsons : Government do not receive information as to
the number of booking clerks at individual stations, but have sent a
copy of the Honourable Member’s question to the Agent of the East
Indian Railway for such action as may be found to be required.

SEPARATION oF THE OFFICE OF TEE LEGISLATIVE ASSEMBLY FROM THE LRGISLA-
TIVE DEPARTMENT.

8. Mr. C. B. Ranga Iyer : (¢) Will the Government be pleased to

state if they have consulted the Secretary of State regarding the separation
of the office of the Legislative Assembly from the Legislative Department 1!
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(b) When do they propose to put the scheme into operation 1

Mr. L. Graham : (a) The reply is in the affirmative.

(b) As soon as possible after the sanction of the Secretary of State
is received.

WaNT oF 4 DEAD LETTER OFFICE IN THE BiaAR AND ORissa PosTtaL CIRCLE.

9. Kumar Ganganand Sinbha : (¢) Is it a fact that there was 8
Dead Letter Office at Dinapore till 1905 and it was amalgamated with the
Calcutta Dead Letter Office by reason of the partition of Bengal in that
year !

(b) Is it a fact that after the creation of the province of Bihar and
Orissa, the Post and Telegraph Department created at Patna a separate
postal cirele, known as the Bihar and Orissa Postal Circle, without any
Dead Letter Office !

(¢) Is it a fact that the original intention of the Post and Telegraph
Department was to open a Dead Letter Office at Patna and that not only
was room allotted for the Dead Letter Office in the original plan of the
new postal building at Patna but Mr. Sullivan, the then Personal Assist-
ant to the Postmaster General, Bihar and Orissa, was sent to Calcutta in
connection with the establishment of the office at Patna ?

(d) If the answer to part (c¢) is in the affirmative, will the Govern-
ment be pleased to state in detail the reason for abandoning the intention
of establishing a Dead Letter Office at Patna and place on the table of this
House the correspondence substantiating those details ?

(e) Is there any Postal circle other than the Bihar and Orissa Circle
which has no Dead Letter Office under it ! If so, will the Government be
pleased to state their names ?

(f) Is it a fact that the Postmaster General of Bihar and Orissa has
no hand in the matter of supervision or administration of the Calcutta
Dead Letter Office notwithstanding the fact that it is the Dead Letter Office
of Bengal and Bihar and Orissa !

(g) Are Government aware of the fact that the testing of the efficiency
of post offices in Bihar and Orissa suffers much for want of a Dead Letter
Office in the cirele ?

Mr. P. G. Rogers : (a) Yes.

() Yes. -

(¢) No.

(@) Does not arise.

(e) Yes, the Sind and Baluchistan Circle.

(f) Yes.

(9) Government are not aware that the absence of a Dead Letter

Office in the Bihar and Orissa Circle has impaired the efficiency of the
Postal service in that area. '



43 " LEGISLATIVE ASBEMBLY. [4TE SEPT. 1928.

NUMBER oF CLERKS EMPLOYED IN THE DEAD LETTER OFFICE AT CALCUTTA,
ETC.

 10. Eumar Ganganand Binha : (a) Will the Government be pleased
to state the number of clerks employed in the Dead Letter Office at Calcutta
on :

(s) 16th October 1905,

(¢) 1st January 1907,

(s4¢) 1st January 1910,

(iv) 1st April 1924,

(v) Ist April 1925,

dividing them by the provinces to which they belonged and sub-dividing
them into Hindus and Mussalmans ?

 (b) In the case of the province of Bihar and Orissa will the Govern-
ment be pleased to indicate the number of Biharis and Oriyas separately
and state how many of the number ‘ndicated are persons belonging to the
communities domiciled in Bihar and Orissa as different from the native
inhabitants of the Province !

~ (¢) How many natives of Bihar have been appointed as clerks in the
Dead Letter Office during the last 14 years !

(d) Will the Government be pleased to state the method followed
for the recruitment of the different grades of clerks in the Dead Letter
Office and the gualifieations required for the same ?

(¢) 1s it a fact that during the last 14 years no Bibari has been
appointed as a Manager of the Dead Letter Office, and that men were
recruited from the Railway Mail Service and the Calcutta Postmaster
General’s office to fill the vatancies 1 If so, will the Government be pleased
to state reasons for the same ?

The Honourable Mr. A. C. McWatters : (a) (1)—(iv). No infor-
mation is available.
(v) Bengal—63 (43 Hindus and 20 Mussalmans).
Bihar—11 (10 Hindus and 1 Mussalman).
Orissa—2 (2 Hindus only).
United Provinees—5 (5 Hindus only).
Bombay—2 (2 Hindus only).
Madras—2 (1 Hindu and 1 Christian). -

(b) 11 Biharis and 2 Oriyas. All are natives of ‘Bihar and Orissa
respectively. *

(¢) Four. This number includes one Bihari Mussalman entertained
after the 1st April 1928 making the total number of Biharis employed in
the Dead Letter Office 12.

(d) Recruifment is made according to requirements. The ‘‘ Matri-
culation ”’ is the minimum educational qualification and preference is
given to candidates having a knowledge of different languages.

(e) No Bihari has been appointed Mansager of the Dead Letter Office
for the last 14 years. An official of the Railway Mail Bervice wag
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appointed as Manager. The reason was that at the time no senior suitable
man was available for the post. ' - -

DepUTATION OF THE INDIAN PoLicE AssociaTioN To His, ExcEsLEney
THE VICEROY.

11. Mr. Amar Nath Dutt : Is it a fact that His Excellenny
the Viceroy received a deputation of the Indian Police Association con-
sisting of Messrs, Ewart Powell and Smith on the 8th June last ¢ If so, will
the Government be pleased to state the subject or subjects which were_dis-
cussed and the reply of His Excellency the Viceroy T Will the Government
be pleased to lay on the table all information in their possession about the
deputation ? '

The Homnourable Mr. J. Crerar : The reply to the first part of the
question is in the affirmative. The questions discussed related to certain
matters connected with the conditions of service of the Indian Police
Service. Government do not consider it necessary to lay on the table
any papers on the subject. ]

ConsTRUCTION OF A Rarnway BrinGeE ovER THE GUNDUK.

12. Mr. Gaya Prasad 8ingh : Is there a proposal to construct a rail-
way bridge over the Gunduk between the proposed Chakia-Karnoul-
Thawe section of the Bengal and North Western Railway, in Bihar 1 If
80, has provision been made for a footpath on the bridge ? '

~ Mr A A L Parsons : The line mentioned by the Honourable Member
is only under survey, and no decision has yet been reached whether it will

be constructed. It is not therefore possible at present to give an answer
to his question.

CoNSTRUCTION OF A RaiLway BRIDGE OVER THE GANGES AT MOKAMEH
GHAT.

13. Mr. Gays Prasad Bingh : (g) Is it a fact that the Secretary of
State for India has sanctioned the construction of a railway bridge over
the Ganges at Mokameh Ghat * If so, when is the work of construction
likely to be taken up ?

(b) Is there a proposal that the railway bridge at this point will be
for the broad gauge, and that the East Indian Railway will be extended
up to Baraurie Junction (Bengal and North Western Railway), Bihar, for
transhipment of goods and passengers between the East Indian Railway
and the Bengal and North Western Railway 1

Mr. A A L. "Parsons: (a) No.

(b) No.

CoNSTRUCTION OF A Ramway reoM MasHRAX Te THAWE.

14, Mr. Gaya Prasad Singh : Will Government kindly state when
the construetion of the railway line ffom-Mashrak to Thawe (Bengal and
North Westem qul_nfay) in Bibar is likely to be taken up ;_nd eompleted 1

Mr. A -A. L. Parsons : The line was s_‘noﬁoned on the 14th of June:
this year, and: provisien for the eommencement of canstruction has beem
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made in the carrent year’s Budget. It is anticipated that it will be com-
pleted in 1930-31.

S1ATE MANAGEMENT OF THE BENGAL AND NoRTH WESTERN RAILWaY.

15. Mr. Gaya Prasad 8ingh : Do Government propose, in pursuance
of their declared poliey, to bring under State control and management the
administration of the Bengal and North Western Railway, or any section
of it? If so, when ¥ And if not, why not ?

Mr. A A L Parsons : The right to determine the contract does not
arise until the 31st of December 1932 when it can be determined on giving
one year’s notice. This applies to all sections of the railway. The ques-
tion whether it should then be determined has not yet been considered.

LocaTION OF THE IMPERIAL LIBRARY.

16. Mr. Gaya Prasad Singh : With reference to my starred question
No. 143 of the 31st January 1927, regarding the location of the Imperial
Library, Calcutta, will Government be pleased to state the substance of
the recommendation of the Committee which was appointed to consider
this question, together with the decision of the Government thereon !

Mr. G. 8. Bajpai : The Committee recommended the retention of the
Imperial Library in Calcutta. The Government of India have accepted
the recommendation.

CONBTRUCTION OF A RAILWAY BETWREN MUZAFFARPUR AND SITAMARHI.

17. Mr. Gaya Prasad 8ingh : (1) Have Government received copy
of the following Resolution which was passed unanimously by the Muzaffar-
pur District Board, on the 28th April 1928 :

‘¢ (a) The Muzaffarpur District Board strongly recommends the early comstrue-
tion of a direct railway line between Muzaffarpur and Sitamarhi, inas-
much as Bitamarhi is an important and growing Sub-Division of Muzaffar-
pur, and it is confidently expected that the passenger as well as goods
traffic will justify the outlay, and the line is likely to prove remunerative,
and will remove a long felt want of the public.

(b) The Local Government has already recognised the urgency of this line, vide
proceedings of the Bihar and Orissa Legislative Council, dated the 25th
July 1921, and Tth August 1926,

(o) Copies of this Resolution be forwarded to (1) the Secretary, Railway Board,
imla ; (2) the Agent, Bengnl and North Western Railway, Gorakhpur ;
and (3) Mr. Gaya Prasad Singh, M.L.A., Muzaffarpur, for necessary
action.’’ ¢
(2) What is the position with regard to this railway project 1
Mr A A L Parsons: (1) Yes

(2) The Agent of the Bengal and North Western Railway has carried
out a traffic survey, the results of which have recently been reported to
the Railway Board and are under their consideration.

Oremine Hours or Booxiwa Orrioms AT Ramway SrtaTions.

18, Mr. Gaya Prasad Singh : (a) Will Government kindly give the
names of the Railway Administrations which have earried out the instrue-
tions issued in May 1926, in pursuance of my suggestion that the opening
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hours of booking offices should be notified by posters in the vernacular in
front of third class booking windows at all stations, as stated by the
Honourable Sir George Rainy in this House on the 28th February 1528 1

(b) If the orders have not yet been carried out by any Railway Ad-
ministration, will the Government be pleased to give reasons for the non-
compliance ?

Mr. A A L Parsons: (¢) Information has been received from all
Railways that this has now been done.

(5) Does not therefore arise.

Tairp CLass BookING OFFICE AT KATHGODAM.

19, Mr. Gaya Prasad Bingh: (s) Are Government aware that at
Kathgodam railway station (Rohilkund and Kumaon Railway) there is
no notice put up before the third class booking office to indicate the
booking hours ?

(b) Is it a fact that this Booking Office is not opea for 24 hours, with
the result that there is a lot of rush at the booking window for tickets ?

(¢) Are Government aware that Kathgodam is the terminus for people
going up to, or coming down from Naini Tal, Almora, ete., and traffic is
heavy during the season ?

Mr. A A L Parsons : (a) No. Government are informed that there
is a notice at the booking office windows.

(b) The booking office is not open for 24 hours. The Railway Admi-
nistration has experienced no undue rush and passengers are booked
without difficulty and in good time by the trains they intend to travel,

(¢) Kathgodam is a terminal station but the inward and outward
traffic is not so heavy that it cannot be efficiently dealt with by the staff
provided.

ProHIBITION OF THE IMPORT OF VEGETABLE GHEE.

20. Mr. Gaya Prasad 8ingh: (4) Are Government aware that in
reply to a question in the Bihar and Orissa Legislative Council on the 20th
March 1928, on the subject of what is called vegetable ghee or Banaspati
ghee, the Local Government replied that ‘‘ it has been analysed and re-
ported on in a paper by the Chemical Examiner, Punjab, published in
the Indian Journal of Medical Research for January 1927 '’ ; and that
‘“ it is a pure vegetable oil which is prepared in factories in Holland and
Germany. In the preparation process, the vitamins are destroyed and the
food value is therefore seriously affected. It may be used in eooking, e.g.,
for frying, but is not good as a direct ingredient in food-stuffs ’’ ¢

du(b} Do Government propose to prohibit the import of this article into
ia 1

mmm&mm:(a)Yw.

(b) The Honourable Member is referred to the answer given to parts
(c) and (@) of Raja Raghunandan Prasad Singh’s question No. 13 in
the House on 1st February last.
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. PETITION FROM MR. DRIGHNATH SINGH AND OTHERS.

21. Kumar Ganganand Sinha : (a) Have Government received any
petition from Mr. Drighnath Singh and others through their attorney
regarding their claim to certain properties in the district of the Santhal
Parganas !

() If so, when was it forwarded by the Bihar and Orissa Govern-
ment ?

(¢} If the answer to (a) is in the negative, are the Government aware
that the petitioners submitted their memorial to the Bihar and Orissa Gov-
ernment on the 17th -October, 1927

(d) Will the Government be pleased to state the maximum delay per-
missible in forwarding petitions !

(e) What discretion lies with the Local Governments in this matter t

Mr. G. B. Bajpai: (a) Yes.
(3) In December, 1927.
(¢), (@) and (e). Do not arise.

REPRESENTATION OF INDIANS ON THE LEGISLATIVE CouNciL 1IN Fu1.

22. Mr. Gaya Prasad 8ingh : (¢) Is it a fact.that there are about
65,000 Indians in Fiji, for whom only 3 seats on the Legislative Council of
Fiji are proposed to be allotted, while as many as 6 seats are to be given
to the Europeans, who are only about 5,000 in number ?

(b) What steps have Government taken, or propose to take, to remedy
this racial differentiation ?

Mr. G. 8. Bajpai: (a) and (b). The attention of the Honourable
Member is invited to the answers given by Mr, Bhore to his starred
question No. 252 and the connected supplementaries on the same subject
on the 2nd February 1927. No suitable opportunity has sinee occurred
of suggesting an increase in the representation of the Indian community
on the Fiji Legislative Counecil.

ABorLiTiIoN oF THE PoL-Tax LEVIED oN INDIANS IN Fui.

23. Mr. Gaya Prasad 8Singh : Is it a fact that Mr. Badri Maharaj,
who was the only Indian—a nominated member—on the Fiji Legislative
‘Council, resigned his seat as a protest against the imposition of the poll-tax
in Fiji ¢ Is this tax levied only on Indians ! If so, why ¥ Have Gov-
ernment taken any steps to bring about its abolition ?

Mr G. B. Bajpai : With regard to the first and second parts of the
question, the attention of the Honourable Member is invited to the reply
given on the 13th March 1925 to his starred question No. 1194. The third
part of the question does not arise. As regards the fourth part, the
Honourable Member is referred to part (@) of the reply given on the 15th
February 1927 to his question No. 446.

PUBLICATION OF AN UP-TO-DATE INDIAN BRADSHAW BY THE RaAmLway
BoazD.

24. Mr. Gays Prasad 8ingh : Do the Railway Board propose to
publish an authoritative and up-to-date Indian Bradshaw, and to sell it to
the public at a cheap rate ¥ If not, why not %
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Mr. A. A. L. Parsons : Government are not prepared to endorse the
Honourable Member's criticism on the publication mentioned by him.
The Publicity Office are now publishing a time table of the principal
railways of India at the price of Re. 1.

CONETRUCTION OF A RaArLway FroM RISHIKESHE TO KARNPRAYAG.

95. Mr. Gaya Prasad 8ingh : (¢) Will Government kindly state how
far the project of constructing a railway line from Rishikesh to Karnprayag,
in Garhwal (United Provinces) has progressed !

(b) Is it a fact that the programme of railway comstruction and pro-
jeets for 1929-30 which was placed before the twenty-second meeting of the
Board of Communications, United Provinces, held at Lucknow, on the
4th April 1928, included the Rishikesh-Karnprayag Railway 1 If so, what
decision was arrived at 1,

(¢c) Are Government aware that the opening of the Rishikesh-
Karnprayag Railway will tap the forest resources of the mountains in
(Garhwal, and is likely to prove remunerative, besides serving the pilgrim
traffic to Badri Nath shrine !

Mr. A. A. L. Parsons: (¢} The Railway Board are awaiting the
abstract estimate and revised traffic report which the Railway Adminis-
tration were asked to complete by June of this year.

(b) Government have no information ; and the project stands eighth
ou the list of new projects recommended by the Government of the United
Provinces for 1929-30. '

(¢) Information on these points will no doubt be contained in the
traffic survey report which is awaited.

CONSTRUCTION OF A RAILWAY BETWEEN INDIA AND BURMA.

26. Mr. Gaya Prasad 8ingh : (a¢) Has the attention of the Govern-
ment been drawn to the following Resolution pasded by the Indian Indus-
trizl and Comnnereial Congress, held in Madras in December 1937 : - -

‘¢ This Congress is of opinion that the construction of a railway line éomnecting
India with Burma is an urgent necessity, and recommends to the Gev-
ernment of India to consider the admisasibility of constructing such a
railway at the earliest possible opportunity "’ 1 )
(b) Is there uny proposal for constructing such a line ! If not, why
not 1

Mr A, A, L. Parsons : (a) Yes.
(b) The answer to the first part of this question is, no, and to the

second, that there is no hope of any such line being at present remunera-
tive,

LeavE RuLes or INDIAN OFPICERS ON THE AssaM BENGAL RAILwAY, THE
BeNeaL Nacpur RaiLway AND THE BENcAL AND NorTH WESTERN,
Ramnway,

27. Mr. Gays Prasad Bingh : (s) Will Government kindly state
whether Indian officers appointed in England, and in India, on the Assam
Bengal Railway, Bengal Nagpur Railway, and the Bengal and North
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Western Railway, are entitled to the same furlough rules as European officersy
on those Railways are entitled to ?

(b) What is the position of Indian officers appointed in India, and in
England, regarding leave rules on State Railways, compared with those
on Company Railways ! Are the status of Indian officers in this matter

the same on these Company Railways as on State Railways 1 If not, why
not ?

(¢) Do Government propose to take necessary steps to equalise their
status, so that Indian officers may not be worse off in this respect as com-
pared with English officers ¢

Mr A A L Parsons: (a) No.

(b) The grant of furlough to officers of Asiatic domicile on State-
managed Railways is regulated by the Fundamental Rules of which
there is a copy in the Library. The Fundamental Rules are not in force
on Company-managed Railways ; but the Companies can frame leave
rules for their employees, whether European or Indian, within the limits
of certain general rules which were laid down in 1901, and a copy of
which is in the Library. As a result, the leave rules, of both European
and Indian Officers, on Company-managed Railways are not the same as
those of officers on State-managed Railways.

(¢) Government do not propose to take any action. The officers
concerned are ghe servants of the Companies, and it rests with the Com-
panies to determine what their leave rules should be within the limits
laid down in 1901

SeparaTe Warrine Room ror Fmmst anp Seconp Crass EuroPEAN
PASSENGERS AT HARDWAR.

25. Mr. Gaya Prasad Bingh : With reference to starred question
No. 453 of the 19th March 1928, and the reply of Government that there is
a separate waiting room for first and second class European passengers
at Hardwar railway station, will the Government be pleased to state why
this racial diserimination is being maintained {

Mr A A L. Parsons : The Agent has instructed the Divisional
Superintendent that the upper class waiting rooms are to be available

for all passengers with upper class tickets and are not to be reserved solely
for European passengers.

REPORT oF THE COMMITTEE APPOINTED TO ENQUIRE INTO THE AFFAIRS OF THE
Dermr UNivERSITY,

29. Mr. Gaya Prasad Bingh: Is it a fact that the Government
appointed a Committee about a year back to enquire into the affairs of
the Delhi University ¥ Has the report of the Committee been submitted,
and when 1 And when is it likely to be available ¥ 'What are the decisions
of the Government thereon ?

Mr. G. 8. Bajpai : The answer to the first question is in the affirma-
tive. The report was submitted to the Government of India on the 28th
December 1927 ; it is now under consideration, but no final eonclusions
have yet been reached by Government. Six copies of the report have
been placed in the Library of the House.
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NumBeEr oF CaDETs UNDERGOING TRAINING ON THE TRAINING Smre
“ DurrERIN",

30. Mr. Gaya Prasad B8ingh : («) With reference to my unstarred
question No. 380 of the 13th March last, will Government kindly state
separately the number of candidates from the different Provinees, who are
under training for careers in the Mereantile Marine in the Training Ship
‘“ Dufferin ’’ 1

(b) What is the period of training, and what stipends, allowanees, ete.,
if any, are given to the students during their course of training ! What is
the monthly fee levied from the students ; and what are their prospects
after they have qualified !

The Honourable 8ir George Rainy : (2) The number of cadets from
different Provinces who are undergoing training on the ‘‘ Dufferin ’’ is
as follows :

Madras .. .. .. -

Bombay .. .. .. o1

Bengal

United Provinces

Punjab

Burma .. .

North-West Frontier Province

Delhi

Ajmer-Merwara - . .

Indian States .. .. . 8
(b) Information on the various points referred to is contained in
the Prospectus of the Training Ship ** Dufferin '’, a copy of which is avail-
able in the Library of the Legislature,

DY bk hed O N DD O

SMUGGLING OF OPTUM FROM NEPAL INTO BIHAR AND ORissa.

31. Mr. Gaya Prasad 8ingh : With reference to my unstarred
question No. 382 of the 13th March 1928, regarding the smuggling of opium
from Nepal into the Province of Bihar and Orissa, and the reply of the
Government that ‘‘ measures for checking smuggling from Nepal are being
considered ’’, will Government kindly state the measures which have been
taken, or are proposed to be taken, to check this evil ?

The Honourable 8ir Bhupend® Nath Mitra : The matter is still
under consideration.

NoMINATION OF A QUALIFIED SIKE To THE INDIAN CIviL SERVICE IN 1928.

32. B8ardar Guladb Bingh : (1) Is it true that a certain number of
selections of qualified candidates are made every year by the Government
of India for nomination to the Indian Civil Service with the object of ad-
Justing communal inequalities arising out of the results of the yearly
examination ?

(2) Is it true that matters other than position of the candidate in
the examination, such as family services to the Government, are also taken
Into consideration in making the above-mentioned selections

L66LA D
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(3) Is it a fact (a) that, in view of the principle mentioned in (1),
no Hindu candidate could have been selected this year ; (b) that Mr.
Tarlochan Dass Bedi, S|o Ishar Dass Bedi, of Dera Baba Nanak, Punjab,
has been selected this year ¢

(4) Are Government aware of the fact that the Sikh community has
been, for some years past, ventilating its grievance that a due share is not
given to it in the said selections ?

(5) Is it a fact (a) that the Government of India this year allotted
one post to the Sikh community for selection ; and asked for the recom-
mendation of a Stkh candidate ; (b) that the Punjab Government recom-
mended the aforesaid Mr. Tarlochan Dass Bedi for selection as a Sikh
candidate ?

(6) Is it a fact (a) that the Sikh community, through its various
agencies, conveyed, to the Government, its protest against the recommenda-
tion and selection of Mr. Tarlochan Dass Bedi as a Sikh as he is not a Sikh
but is a Hindu ; (b) that the Government of India were favourable to the
above Sikh view !

(7) Are Government aware of the strong feeling prevalent among the
Sikh community to the effect that the said post reserved for it this year has
not been given to it ¢

(8) Will the Government be pleased to state (a¢) why the said post
has not been given to a qualified Sikh candidate ; (b) whether it has been
withdrawn * If so, why ¢

The Honourable Mr. J. Crerar : (1) Selections are made by the
Government of India on the advice of the Public Service Commission.

(2) No. The only question taken into consideration is the indivi-
dual candidate’s personal fitness for appointment.

(3) (a) Tt was not found necessary to reserve for Hindus any of
the vacancies set aside for adjusting communal inequalities.

(b) Yes.

(4) The Sikh community, like other communities, has no doubt
pressed its claims.

(5), (6), (7) and (8). The Government of India asked the Public
Service Commission to recommend a Sikh candidate. They recommend-
ed Mr. Bedi. The Government of India asked the Punjab Government
whether they accepted Mr. Bedi as a Sikh, and on the Punjab Govern-
ment replying in the affirmative the‘ppoimﬁnent was recommended to
the Secretary of State, and Mr. Bedi was appointed. The Government
of India received a number of representations to the effect that Mr. Bedi
should not be regarded as a Sikh. These were communicated to the Gov-
crnment of the Punjab, whose opinion remained unchanged.

PrevENTION OF FLOODS.
33, Khan Bahadur Sarfaraz Hussain Khan : (¢) Have Government
taken any step to check floods ?
(b) If so, will they please state what those steps are ?

The Honourable Mr. A. C. McWatters : (a) and (b). I would re-
mind the Honourable Member that flood prevention is primarily a previncial
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concern. But in view of the importanee of the subjeet, the Government
of India in 1924 and again in 1927 drew the attention of all Local Gov-
ernments to the matter and offered to ausist them in investigating the
causes of and remedies for recurring floods. An expert Committee, of
which the Consulting Engineer to the Government of India was a mem-
ber, has recently been investigating the problem in Orissa.

MuraRrRUM HoLIDAYS IN THE IMPERIAL SECRETARIAT,

34. Khan Bahadur Sarfaras Hussain Khan : Will the Government
please state the number of days during Mubarrum on which holidays are
given to the employees of the Imperial Secretariat in general and to the

Muhammadans in particular ?

The Honourable Mr. J. Crerar : The principal day during Muharrnm
is observed as a closed holiday for members of all communiiies of the

Imperial Secretariat and two additional days are also given to Muhamn-
mudan employees.

GRANT OF CONVEYANCE ALLOWANCE TO MEMBERS OF THE LEGISLATIVE
AsSSEMBLY AT SiMLa AND NEw DELHI.

356. Khan Bahadur Sarfaraz Hussain Khan : (s) Are Government
willing to allow conveyance allowance to Members during the Simla Session
of the Assembly and Members living in New Delhi during the Delhi Session
as they allow to Members living in Dethi during the Delhi Session ?

(b) If not, will they please state the reasons

Mr. L. Graham : (e¢) Non-official Members who reside in New Delhi
and do not draw free haulage of a motor car or a carriage and horses
may draw a conveyance allowance of Rs. 50 per mensem for the period
for which they arc entitled to daily allowance.

(b) The Government of India can see no justifieation for granting
a special allowance, over and above the daily allowance of Rs. 20, to
IHonourable Members in Simla, where conditions are different from those

prevailing in New Delhi.

CosT oF THE KABUL LEGATION.

36. Khan Bahadur Sarfaraz Hussain Khan : (a¢) Will Government
please state if the cost of the Kabul Legation is paid wholly fmm the
Indian Exchequer {

(b) If so, do they propose to represent to the Secretary of State to
consider the desirability of having the cost of the Kabul Legatlon shared
equally by India and Great Britain ?

(¢) If the answer to (b) be in the negative, will Government please

state reasons !

8ir Denys Bray : 1 would invite 'the attention of the Homourable
Member to the answer given by me to questions Nos. 42, 87, 101 and 389
on the 25th August 1925,

L66LA ]
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LiBERATION OF SLAVES IN INDIA AND 1T OUTLYING TRACTS.

37. Khan Bahadur Sarfaraz Hussain Khan : Will Government
please state what further progress, if any, has been made in the attempt for
the liberation of slaves in India and its outlying tracts 1

8ir Denys Bray : I propose for convenience sake to give a single
answer to the Honourable Member's four questions® on the subjeet of
slavery.

2. The newspaper reports referred to are generally correet.

3. In the course of the anti-slavery operations on the North East border
of Burma last cold weather, 1,398 were released in the Triangle and ad-
joining area. With the exception of 20 slaves who live in a remote area
beyond the scope of those operations, abolition of slavery in the Kachin
Hills is believed to be complete.

4. A full acecount of the Triangle expedition is contained in Mr.
Barnard’s report, a copy of which has been placed in the Library.

5. Further measures to cope with the difficult problem of suppress-
ing human sacrifice in the more inaccessible parts of the Naga Hills and
Hukawng Valley are under consideration.

CoNsTRUCTION OF A RATLwAY BETWEEN CoNTAI AND CoNTal Roap.

88. Khan Bahadur Barfaraz Hussain Khan : (¢) With reference to
Government reply to unstarred question No. 36 in the meeting of the
Council of State on the 8th Februaty 1928, regarding the construction of a
railway between Contai and Contai Road station on the Bengal Nagpur
Railway, will Government please state whether the Railway Board have
come to any decision in the matter ?

(b) If so, will they please communicate its decision to the House ¢
Mr. A A L. Parsons : The project has been sanctioned.

SurpLY oF WATERPROOPS TO POSTMEN AND TELEGRAPH PEONS.

39. Khan Bahadur S8arfaraz Hussain Khan : Is it a fact that postmen
and telegraphmen are provided with waterproofs during the rainy season ?
If not, do Government propose to provide waterproofs to postmen and
telegruphmen during the rainy season ?

Mr. P. G. Bogers : Yes ; waterproofs are provided where necessary.

RerPorT oF THE RoADs DEVELOPMENT COMMITTEE.

40. Khan Bahadur Sarfaraz Hussain Khan : (a) Will Government
please state when the Report of the Roads Development Committee s ex-
pected to be presented to the Assembly ¢

The Honourable 8ir George Rainy : The Report has not yet been
received by the Government of India.

CoNTrROL OF OPIUM SMOKING.

41. Khan Bahadur Sarfarz Hussain Khan: Will Government
be pleased to make a statement showing the steps so far taken in the
different provinees of British India to check and control opium smoking ?

*Nos. 37, 108, 134 and 150.
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The Honourable 8ir Bhupendra Nath Mitra : In Assam, opium smok-
ing has been totally prohibited by legislation. A system of registration
and rationing is in force in Burma. No new names can be added to the
register, and with the gradual disappearance of the persons now on the
register, opium smoking will cease to exist in Burma. Smoking in com-
pany has been prohibited by legislation in the Punjab, Delhi, the North-
West Frontier Province, Baluchistan and the United Provinces. An
Act prohibiting opium smoking in Bihar and Orissa, exeept by registered
smokers, was passed by the local Legislative Council in January 1928.
It will come into force from the Ist January 1929. A Bill aiming at the
ultimate prohibition of opium smoking in the Central Provinces is being
discussed by the local Legislative Council. The Government of Madras
propose to undertake legislation prohibiting opium smoking altogether.
The Government of Bombay are also considering measures to bring
about the ultimate suppression of opium smoking in the Presidency.
A Bill to penalise opium smoking by other than registered smokers is
being drafted by the Government of Bengal.

TrAINING OF INDIANS roR HigHER SERVICE IN THE FOREST DEPARTMENT.

42. Khan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to furnish information to the House aboat the progress made
in the training of Indians for higher service in the Forest Department ?

Mr. G. 8. Bajpai : A statement giving the information available has
been laid on the table of the House.

.

Statement.
gince 1921 ;

(b) Number of Indians who have been or are being trained for
technical posts at the Forest Research Institute, l?ehra Dun 6

(a) Number of Indinns recruited to the Indian Forest Bervice

CoNSTRUCTION OF A RArLway FROM MANMAD via MarAgaoN aND DruLIA TO
NARHANA.

43. Khan Bahadur Sarfaraz Hussain Khan : Will the Government
Please state if the Railway Board has considered and come to any decision
in the matter of the proposed construction of a railway line from Manmad
via Malagaon and Dhulia to Narhana ! (Vide question No. 4 in the
meeting of the Council of State on 6th February 1928) ?

() If so, will they please communicate its decision to the House ?

Mr. A. A L Parsons : The Agent of the Great Indian Peninsula
Railway has been informed that the Railway Board do not consider the
project remunerative, and are therefore not prepared to undertake its
constrnetiou. 1f, however, the Government of Bombay are prepared to
guarantee the line, they will reconsider the matter.

CONSTRUCTION OF THE BELAPUR-NaSIK RamLway.

44. Khan Babadur Barfaraz Hussain Khan : (¢) Will Government
please state if the Railway Board has come to any decision regarding the
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construction of the Belapur-Nasik Railway ? (Vide question No. 5 in the
meeting of the Council of State on 6th February 1928) ?

(b) If so, will they please communicate its deecision to the House 1

Mr. A. A L. Parsons : No decision has been reached. The align-
ment is under investigation.

TaE Post OFFicE QuaranTEE FuND,

45. Khan Bahadur Barfaraz Hussain Khan : With reference to
Government reply to question No. 8 (¢) and (f) in the meeting of the
Council of State on 6th February 1928, stating that Rs. 10,753,654 were
credited to the Capital Account of the Posts and Telegraphs Department,
will Gov;ernment please state for what purpose this fund has or will be
utilized

The Honourable Mr. A. C. McWatters : As the purposes for which
this fund was instituted, and its disposal, have been the subject of repeated
questions in the Assembly, 1 will give a brief statement about it which I
hope will make the position clear to the Honourable Member.

The Post Office Guarantee Fund came into existence in 1873 with, as
its object, the making good within certain limits at the collective cost of the
Post Office staff losses caused by the negligence or misconduct by postal
employees. Subscriptions were taken at fixed rates of Rs. 2 and Re. 1 per
annum according to pay, which rates of subseription were subsequently
reduced, and finally, in 1905, ceased altogether to be levied. As the balance
of the Fund grew, objects such. as the grant of compassionate gratuities to
the staff were included in the scope of the Fund, with the result that by 1925
expenditure of the following kinds was being met from it :

(a) losses caused by the negligence or misconduct of postal staff which
would otherwise be irrecoverable,

(b) rewards for specially honest and courageous service of postal
officials in the discharge of their duties,

(c) compensation to postal officials for loss of private property, due
to aceidents, e.g., fire, floods, suffered by them while on duty,

(d) cost of journeys undertaken by certain low paid postal staff in
connection with medical examination for the Post Office
Insurance Fund ; and

(e) compassionate gratuities to postal staff and their dependants.

Of recent years the interest, amounting to a little over half a lakh of
rupees annually, aceruing on the existing investments of the fund proved no
longer sufficient to meet all these charges. Government were not_prepared
to resume the former practice of levying subseriptions fromthe stafl, and it
was decided to abolish the fund by erediting to the Post and Telegraph
{'apital Account the sale proceeds of the securities in which it was invested
(amounting with interest to about Rs. 11 lakhs) and that, in future, expendi-
ture under the various heads enumerated above should be budgeted for in
full in the working expenses budget of the Department in the ordinary way.
The total of these items of expenditure is considerably in excess of the total
interest which was formerly obtained from the fund investments, and it
will be obvious therefore that those who are interested in the disposal of
the fund benefit by the decision taken in the matter.



UNSTARRED QUESTIONS AND ANSWERS, 55

S8areTY OF MAIL RUNNERS, ETC. -

46. Khan Bahadur Barfaraz Hussain Khan : Will Government
please state :

(a) What safeguards they have provided for the safety of the mail
runners when they have to pass through dangerous places,
namely, places where they may be liable to attacks from beasts
or robbers 1 '

(b) Whether they propose to give one day’s holiday in a week to
postmen ; and, if not, what relief they propose to give to the
pustmen in this regard Y

The Honourable Mr. A. 0. McWatters : (¢) The Honourable Member is
referred to the reply given on the 26th January 1926 by the Honourable Sir
Bhapendra Nath Mitra to his starred question No. 250 in the Legislative
Assembly. The measures described in that reply have been introduced
and are being extended as far as funds permit ; but the Honourable Member
will realise that to set on foot these measures to the maximum possible extent
would be a very expensive business. The question of their extension is
receiving the further attention of Government particularly with reference
to the decision that, where cash or insured articles of over a specified value
are carried, the runners should ordinarily be doubled, since it is doubtful
whether in this case the precaution may not defeat its own object by
advertising the value of the mail bags and may thus merely result in expos-
ing two persons instead of one to danger. The Honourable Member may be
assured that Government are donig their best to ensure the safety of mail
runners where they are exposed to danger.

(b) The matter is under examination.

EvrcTRIFICATION OF RalLwaYS POR THE CALCUTTA SuBaARBAN TRAFYFIC
SERVICE.

47. Khan Bahadur S8arfaraz Hussain Khan : Will Government please
state what further progress has been made regarding the electrification of
railways for the Calcutta subarban traffic service (vide Government reply
lic;; 2qgu)estion No. 90 in the meeting of the Council of State on the 13th March

1

Mr. A. A L. Parsons : The Railway Board are now considering the
reports on the project received from their Consulting Engineers and from
an officer who was placed on special duty to deal with the engineering side
of the scheme,

CONSTRUCTION OF A RArLwaY BETWEEN MUZAFFARPUR AND SITAMAREI.

48, Khan Bahadur Sarfaraz Hussain Khan : Will Government please
state what progress, if any, has been made regarding the proposed construe-
tion of the Muzaffarpur-Sitamarhi line ?

Mn A A L. Parsons: The Railway Board have just received the
traffic survey of this line.

REeLEAsE oF PoLrmioar DETENUS.

49. Khan Bahadur 8arfaraz Hussain Khan : (¢) Will Government
please state if any further releases of the persons detained under Regula-
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tion III of 1818 and the Bengal Criminal Law Amendment Aect, 1925, have
been made since the question No. 106 was put in the meeting of the Couneil
of State on 13th March 1928 ¥

(b) If so, what is the number of the persons so released ?

The Honourable Mr. J. Crerar : The number of releases at the end
of February was 118. On the 15th August the number of releases totalled
170. On the latter date there were only 13 persons under any form of
restraint under the Bengal Criminal Law Amendment Aect, and nome of
these were detained in jail.

NaMmEs of THE HicrE COURTS WHICH HAVE FRAMED RULES UNDER THE INDIAN
Bar CounciLs Act, 1926.

50. Khan Bahadur Sarfaraz Hussain Khan : Will the Government
please state the names of the High Courts which have framed rules under
the Indian Bar Councils Aect, 1926 1

The Honourable Mr. J. Crerar : Rules under the Indian Bar Couneils
Act, 1926, bave been framed by the Madras, Calcutta, and Allahabad High
Courts, and the Chief Court of Oudh. Government have been informed
that the rules in respeet of the Bombay, Rangoon and Patna High Courts
will be ready by the 1st January 1929.

RePORT AND ESTIMATES OF THE SHIKOHABAD-ETAH-KASGANI RaILway.

61. Khan Bahadur 8arfaraz Hussain Khan : (¢) Will Government
please state if they have received the report and estimates of the Shikoha-
bad-Etah-Kasganj Railway secheme [vide Government reply to question
No. 144 (h) in the meeting of the Council of State on 22nd Mareh 1928] 1t

(b) If so, have they come to any decision ; and if they have, do they
propose to communicate it to the House !

Mr. A. A L Parsons: (a) No.
(b) The report and estimates are expected shortly.

RunniNg oF aNOTHER Express TrRaiN FroM Bomsay T0 DELHI

52. Khan Bahadur Barfaraz Hussain Khan : (¢) Will Government
please state if any decision has been arrived at regarding the running of
another express train from Bombay to Delhi (vide Governmeut reply to
questions Nos. 145 and 146 in the meeting of the Council of State on 22nd
March 1928) 1

(b) If so, do they propose to communicate the decision to the House !

Mr. A A L Parsons: Yes, another express train was introduced
from 1st of May 1928.

Tae Dacca-AricHA RAiLway.

53. Khan Bahadur 8Sarfarazx Hussain Khan : (a) Will the Govern-
ment please state if the Railway Board has arrived at any decision regard-
ing the Dacca-Aricha Railway [nidc starred question No. 12 (a) (b) in
the meeting of the Legislative Assembly on 1st February 1928]
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(b) If so, do they propose to communicate the decision of the Board to
the House ?

Mr. A A L. Parsons : The Railway Board have considered the
report and estimates of the Dacca-Aricha Railway project, and the
Government of India are in correspondence with the Secretary of State

on the subject.

IMPORT OF VEGETABLE GHEE,

64. Kban Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to starred question No. 13 (d) regarding the import of
vegetable ghee, vegetable fat, etc., into India, asked in the meeting of ihe
Legislative Assembly on 1st February 1928, will the Government please

state :

(a) If they have arrived at any decision regarding the suggestion
by a Local Government to prohibit the import into, or
manufacture within, British India of such products unless
they are coloured in such a way that they cannot be mixed
with or passed off as natural ghee without immediate detec-
tion

(L) H so, do they propose to communicate their decision to the House ?

(c) Will they please state the name of the Loeal Government which

has made the above suggestion ?
(d) Do they propose to consult Loeal Governments other than the
one which has made the suggestion !
The Honourable Bir George Rainy : The suggestion was made by
the Government of the Punjab. It has been referred to the other Local
Governments and their views are awaited.

Hours or Work aND WEEgLY Rest Day or Rarnway EmrrovEEs.

656. Khan Bghadur Barfaraz Hussain Khan : With reference to
Government reply to starred question No. 31 (a) asked in the meeting pf
the Legislative Assembly on 1st February 1928, regarding hours of work
and weekly rest day of railway employees, will Government please state :

(a) If they have arrived at any decision on the Resolution received
by the Railway Board from the Indian Railway Conferenee
Association 1

(b) If so, will they please communicate their decision to the House ?

Mr. A A L Parsons: (¢) and (J). The Railway Board have
approved the adoption by the State-managed Railways of the Resolution
passed at the 1927 Session of the Indian Railway Conference Association,
a copy of which is appended to this reply, and have been informed that
the Boards of Directors of practieally all Company-managed Railways
have also given their assent to that Resolution. Railways are proceeding
with their preparations to give effect to that Resolution.

Proponal 28,
That this Conference recommends :
- - L] L] . .. - -
(i) that the provisions of the Geneva and Washington Conventions be applied to
}he stafl of Indian Railways in the manner, and to the extent presctibed in thgpfollouw
ug rules ; that these rules be given full effect within 12 months ending 30th September
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1028, except in respeet of the running staff ; that mensures be tuken to apply them to

the rununing staff as soon as may be practicable ; that a report by an officer nominated
by the Conference be submitted to the Conference at its Session in 1928, deseribing the
manner in which these rules have been put into force on ench railway and the extent
to which they have been given effect ;

- * L] - - - - -

Rules,

1. (1) With the exception of staff classed as supervising and persons enguged in
a confidential eapacity, the hours of work of all staff engaged on railway work shall
be limited to 60 in a week when work is proceeding under normal conditions.

(2) In the case of persons whose work is essentially of an intermittent nature the
sum of the hours of actual work performed within the prescribed hours of duty shall
not exceed 60 in a week when work is proceeding under normal conditions.

(3) The Agents of Railways may make temporary execptions, as provided for in
Article 6 (b) of the Washington Convention, to the limitation preseri in Rule 1 (i)
for any class of staff or any individual in casce of abnormal traffic or other pressure
of work, accidents, unforeseen interruptions to traffic and other emergencies.

II (1) The whole of the staff employed on the working of Railways, with the
exceptions noted hereafter, shall enjoy under normal conditions of work in every period
of seven days, a period of rest comprising at least 24 hours as provided for in Article
2 of the Geneva Convention.

(2) The following total exceptions to Rule IT (1) are made as authorised by
Article 4 of the Convention :
(a) All staff classed as supervising staff.
(b) Btaff whose work is essentially of an intermittent nature.
(3) The Agents of Railways may make temporary or partial exceptions to Rale

II (1) in regard to any class of the staff in cases of abnormal traffic or other pressure
of work, accidents, unforeseen interruptions to traffic and other emergencies.

ITI. For the purposes of these rules all staff engaged on railway work may be
classed in the following categories. The Agent’s decision being final in the classitica-
tion of any grade not particularly specified therein :

(@) Bupervising staff.—This includes all superior gazetted officers and sub-
ordinate supervising staff such as :
Inspectors and Assistant Inspectors.
Supervisors and Overseers. -
. SBuperintendents and Deputy Buperintendents.
Foremen and Asaistant Foremen.
Yardmasters.
Chief Train Controllers.
Head Train Examiners.
Stationdh:;;ten supervising stations but not actually engaged in train-passing
uties.
Goods Clerks and Booking Clerks working in a supervising capacity, ete.
Asgsistant Burgeons and Sub-Assistant Surgeons.
(b) 01;:;::1 Staff in supervising offices and all whose work is of a purely clerieal
re.

(c) Btaff whose work is governed by the Indian Factories Aect.
(d) Btaff whose work is governed by the Indian Mines Act.

(e) Running Staff.—This includes Drivers, Firemen, Guards, Brakesmen, Travel-
ling Ticket Examiners, and staff engaged in the Crew Ticket check
s);xtem a:;d all staff travelling by trains on duty connected with the running
of those trains,

(f) Btaff other than the above whose work is of a continuous nature.
(9) Btaff other than the above whose work is essentially of an intermittent
nature.
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IV. Under these rulcs the principle of the 60 lour weck is applied to all railway
stafl except those in category (a) und the weekly rest day will be enjoyed by all
roilway stafl cxeept thos: in categories (a) and (g).

Resolution 28,
The proposal was put to the vote and CARRIED nem con.

Ith August 1925,

WANT oF A RaiLwAY IN THE SaTkBIRA SuB-DivisioN, BENGAL.

56. Khan Babacdur Sarfaraz Hussain Khan : (¢) With reference
to Government reply to question No. 67 (b) in the meeting of the Couneil
of State on the 20th February 1928, will Government please state if the
Agent, Eastern Bengal Railway, who was asked to look into the matter,
has submitted any report ?

(b) If so, do Government propose to communicate the gist of the report
to the House ?

(¢) If the answer to part (a) above is in the negative, do (Government
propose to ask the Agent to expedite the matter 1

Mr A A L. Parsons : («), (b) and (¢). The Agent of the Eastern
Bengal Railway has pointed out that in any case the Satkhira Navaran
Railway could not, in view of the other projects on the Programme, be
taken up for several years, and that, as it was undesirable to proceed with
traffic and engineering surveys comsiderably in advance of the time at
which construction was likely to be possible, he did not think it desirable
to reinvestigate this particular project immediately, and the Railway Board
have accepted his views. .

GRANT OF SCHOLARSHIPS TO INDIAN STUDENTS FOR ARCHAEOLOGICAL TRAINING
N Euvlork,

67. Khan Bahadur Barfaraz Hussain Khan : With reference to
Government reply to question No. 70 (a) (b) in the meeting of the Council
of State on the 27th February 1928, regarding grant of scholarships to
Indian students for archeological training in Europe, do Government
propose to grant scholarships to Indian students for archeeological training
in Europe ¢ If not, why not 1

Mr. G. 8. Bajpai : The Honourable Member is referred to the
answer given to Mr. Aney’s question No. 363 on the 7th March 1928.

CoNsTRUCTION OF THE Dacca-ARICHA BrancH or THE EAsTERN BENGAL
RamLway,

58. Khan Bahadur Barfaraz Hussain Khan : (a) Will Government
please state if the Railway Board has come to any decision, regarding the
construction of the Dacca-Aricha branch of the Eastern Bengal Railway
(vide Government reply to question No. 88 in the meeting of the Council

of State on the 13th March 1928) ?
(b) If so, do they propose to communicate its decision to the House ?

Mr A. A L. Parsons : I would refer the IIonourable Member to the
answer given to his question No. 53 of date.
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CoNSTRUCTION OF THE BARISAL-FARIDPUR RaiLway.

59. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference
to Government reply to question No. 83 and question No. 105 in the mneeting
of the Council of State on 13th March 1928, regarding the construction of
the Barisal-Faridpur Railway, will Government please state if the Agent,
Eastern Bengal Railway, has submitted the report of the result of his inh-
vestigation ¥

(b) If mot, do they propose to ask him to expedite the work 1

Mr A A L Parsons: (a) No.

(b) The Agent has been asked when the report may be expected.

USE oF “CerTIFIED ’ FLAME-PROOF APPARATUS IN INDIAN MiINEs.

60. Khan Bahadur BSarfarax Hussain Khan : (a) Will Governmnent
please state why no steps have so far been taken to enforce by regulation
e use of ** certified *’ flame-proof apparatus in Indian mines [vide Gov-
ernment reply to starred question No. 46 (b) given in the meeting of the
Legislative Assembly on 1st February 1928] ?

(b) Will Government also please state if they propose to take any steps
in the matter in the near future {

The Honourable Mr A. C. McWatters : (a) and (b). Rule 99 of
the Indian Electricity Rules lays down the precautions which must be
taken in the use of electrical apparatus in any part of a mine where in-
flammable gas or vapour is likely to oceur. There has so far been no
instance in Indian mines where ignition has been caused byl sparking from
eleetrical machines. An increasing proportion of ‘ certified '’ electrical
apparatus is being used in Indian mines, and the Government of India
do not at present propose to enforce by regulation the use of ‘‘ certi-
fied ’’ flame-proof apparatus.

NEED FoR MoRE OrDERLY SERVICE oF FooD, ETC., IN SHIPS CARRYING EMI-
GRANTS OVERSEAS.

61. Khan Bahadur Sarfaraz Hussain Khan : (¢) Will Government
please state if they have received the report of the Controller of Labour,
Malaya, regarding need for more orderly service of food, ete., in ships
carrying cmigrants overseas [vide Government reply to starred question
No. 52 (b) in the meeting of the Legislative Assembly on 1lst February
1928] ¢

(b) If so, will they please lay a copy of the report on the table of the
House ?

Mr. G. 8. Bajpai : (a) Yes.

(b) The Agent’s suggestion that food be served out to emigrants
by making them sit in rows was not considered feasible by the Shipping
Agents. His suggestion regarding the supply of eating dishes to emigrants
has also not been accepted owing to—

(i) the preference of some emigrants to receive food on leaves ;

(41) the refusal of several emigrants to use dishes used in previous
voyages ; and
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(i##i) the difficulty of properly washing and disinfecting a large
number of these dishes.

The suggestion regarding the supply of tin cups for drinking water or
for ablution purposes has heen accepted and is being given effeet to.

REGULATIONS FOR THE PROTECTION OF WORKERS EMPLOYED IN DANGEROUS
AND UNBEALTHY INDUBTRIES.

62. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference
to Government reply to supplementary question to starred question No. 56,
regarding 1egulations for the protection of workers employed in dangerous
and unhealthy industries, asked in the meeting of the Legislative Assembly
on lst February 1928, will Government please state if they have come to
any decision on the question of passing legislation on the lines of the regula-
tions made in England !

-« (b) If so, will they please communicate their decision to the Iouse ?

The Honourable Mr. A. C. McWatters : (a) and (b). The Govern-
ment of India are considering the question and have not yet reached a
decision,

Hajs PoariMs.

63. Khan Bahadur Sarfarax Hussain Khan : With reference to
Government reply to starred question No. 59, regarding Ilaj pilzrims,
asked in the meeting of the Legislative Assembly on 1st February 1928
will Government please lay on the table of the House a copy of the informa-
tion when received from the Local Government concerned 1

Mr. G. 8. Bajpai : A statement containing the information furnished
by the Governments of Bombay and Bengal has been placed in the Library.

PromiBrTioN OoF TRE EMPLOYMENT OF WoMEN UNDERGROUND.
64. Khan Bahadur Sarfaraz Hussain Kban : (a) Will Governmnenl

please state if they have arrived at any decision on the views of the Mining
Boards, regarding prohibition of the employment of women underground
in mines (vide the latter portion of Government reply to starred que;tion
No. 33 in the meeting of the Legislative Assembly on 1st February 1928) 1

(b) If so, will they please communicate their decision to the Honse ¢
The Honourable Mr. A. C. McWatters : (a) and (b). The provi-

sional conclusions of the Government of India on the matter are set out
In their Notification No. M.-1055, dated the 14th June 1928, publishing
draft regulations for ecriticism in accordapce with the provision: of
section 31 (1) of the Indian Mines Aect,-1923. The attention of the
Honourable Member is also invited to the press communiqué, dated the
22nd June 1927, and the circular letters inviting the views of the Local Gov.
ernments, copies of which are available in the Library of the House.

DEebucTioN oF WaAGES.

65. Khan Bahadur Sarfarazs Hussain Khan : Will Government please
state if they have arrived at any definite decision now (vide Government
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reply to starred question No, 34 in the meeting of the Legislative Assembly
on 1st February 1928, regarding deduction of wages) 1

The Honourable Mr, A. C. McWatters : The answer is in the nega-

tive.
INTRODUCTION OF LEGISLATION FOR THE PROMPT PAYMENT oF Waages.

66. Khan Bahadur 8arfaraz Hussain Khan : (¢) Will Government
please state if they have arrived at any decision on the question of introdue-
tion of legislation, regarding the prompt payment of wages (vide Govern-
ment reply to starred question No. 35 in the meeting of the Legislutive

Assembly on 1st February 1928) ¢!
(b) If so, will they please make a statement to the House ?

The Honourable Mr. A. C. McWatters : (a) The answer is in the
negative,
(b) Does not arise. )

REecoantTION OF RATLWAY UNTONS.

67. Khan Bahadur Barfaraz Hussain Khan : (¢) With reference
to Government reply to starred question No. 42 (a) and (b), regarding
recognition of Railway Unions asked in the meeting of the Legislative
Assembly on 1st February 1928, will Government please state if they have
come to any decision in the matter 1

(b) If so, will they please communicate their decision to the House ?

The Honourable Bir George Rainy : Government have come to the
following conelusions :
(1) The fact that a Union has been registered under the Indian
Trade Unions Act 'should predispose an Agent to accept it
as representing the interests of its members and their views.

(2) The decision whether, and if so to what extent, a claim of any
particular Union to represent matters affecting the staff of
the railway mayl be admitted must be dependent on the
extent to which the Union in question is actually represent-
ative, in its numbers, influence and standing, of the staff as
a whole or of a particular class or particular classes of the

staff.

DrrivErY Post Orriceks IN PaTNa.

68. Khan Bahadur Sarfaraz Hussain Khan : (¢) Will Government
please state if all other Post 'Offices except those of Patna and Patna City
in the town of Patna have of late ceased to be delivery offices ¢

(b) If so, will Government please state the reasons for this change ?
(¢) Are Government aware that the change referred to eauses incon-
venience to the publie ?

Mr P. G. Bogers: (a) Yes.
(b) To ensure correct and punctual deliveries throughout the area.
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(¢) No. A complaint has, however, been received on this seore and
is being investigated. The result will be communicated to the Ilonourable
Member.

EurLoyMENT OF WoMEN CLERks IN Post OrFiCES.

69, Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference
to Government reply to unstarred question No. 26 (b) in the meeting of
the Legislative Assembly on 6th February 1928, regarding employment of
women clerks in Post Offiees, will Government please state if they
have arrived at any decision regarding the question of abolishing the special
rates for women clerks and of removing the existing restrictions upon their
employment {

(b) If so, will they please communicate their decision to the House ?

The Honourable Mr. A. C. McWatters : (¢) No decision has been
arrived at.
(b) Does not arise.

PoLrTicAL PRISONERS IN AssaM.

70. Khan Bahadur Berfarar Hussain Khan : With reference to
Government reply to unstarred question No. 494 in the meeting of the
Legislative Assembly on 27th March 1928, regarding number of political
prisoners in Assam, will Government please state the date on which and the
place where each political prisoner was imprisoned 1

Sir Denys Bray : As stated in my previous reply there is only one
political prisoner in Assam, a Manipuri detained for his complicity in the
Kuki rebellion. He was first detained in the Imphal Jail on the 9th
August 1918, was later transferred to the Dibrugarh Jail, and is now in
the Shillong Jail.

EsTATE OF Mirza Suraiva Jan, o MEMBER oF THE er-RovaL FaMmiLy of
DeLaIL

71. Khan Bahadur Barfaraz Hussain Kbhan : (¢) With reference
to (overnment reply to starred question No. 543 asked in the meeting of
the Legislative Assembly on 26th March 1928, regarding the estate of Mirza
Suraiya Jah, a member of the ez-Royal Family of Delhi, will Government
please state if enquiries in the matter have been completed ?

(b) If so, will Government please communicate the result of the en-
quiries to the House 1
8ir Denys Bray : (a¢) Yes, and the result was duly communicated
to the Honourable Member who asked the question.
(b) The answer was as follows :
““1. Yes. Total value Rs. 1,613-7-0 per mensem,

2. (a) Yes. The legitimacy of the claimant, Mirza Salim Moham-
mad Shah, was considered to be doubtful.

(b) He obtained a decree deelaring him to be a legitimate son
but granting him only a share in the personal property of
the late Mirza Suraiya Jah. e died before the decree was

: executed.



64 - LEGISLATIVE ASSEMBLY. [4Tr SEkPT. 1928.

(¢) No. The deceased had obtained only a share in the joint pro-
perty. The superintendence of the property remained with
the Court of Wards in accordance with the provisions of
Punjab Aect II of 1903 (see sections 8, 10 and 46).

(d) Her mother so applied on her behalf. But it had been decided
by Government fourteen years previously that a female
could not be recognised as head of the family, and that
in default of a suitable male member the Court of Wards
must be regarded as head of the family pro tem.

(e) No. A daughter of Mirza Suraiya Jah and her son and
daughters are also living.

(f) See (¢) above. The question of her mother’s dower debt is
under consideration together with other heavy liabilities of
her deceased father, whose property has come under the
Court of Wards.

(¢) Yes, under the Memorial Rules published with Government of
India Notification No. F.-472.11-2|23, dated the 21st June
1924,

(k) The Government of India are asking the Honourable the
Chief Commissioner for a report as to the disposal of the
case.”’

With reference to (k) above, the Officiating Chief Commissioner, Delhi,
has submitted a report of the arrangements which have been approved
by him in connection with the affairs of the late Mirza Salim Mohammad
Shah. '

A summary of that report is attached herewith for the Honourable
Member’s information ; a copy has been sent to the Honourable Mr.
Muhammad Ismail Khan. :

Summary.

1. After investigation under section 26 of the Punjeb Court of Wards Aet, IT of
1903, of the outstanding claims against the deceased Mirza Balim Mcohammad SHah, son
of the lat: Mirza Buraiya Jah, it was found that the deceased’s share in the joint
property was heavily involved in debt to the extent of Ras. 75,628, as detailed
below :—

Ra.
(a) Court of Wards .. .. . 47,028
(b) Dower of widow Nawab Qaisar Jchan Begum .. 20,000
(¢) Messrs. Alopi Pershad Ram Sarup .. .. 8,500
(4) M. Saiduddin .. . . 100

75828

As regards (b), Nawab Qaisar Jehan Begum claimed as lher dower allowunce the
sum of Rs. 50,000, but us the dower promised was comsidered cxorbitant, she was
allowed a maximum of Rs. 20,000.

As regards (c), Messrs. Alopi Pershud Ram Barup put in a elaim of Ra. 19,500
for subsidizing the eivil suit of the late Mirza Salim Mohammad Shah, but the amovnt
allowed them was Rs. 8,500 only, without interest.

As regards (d), M. Baiduddin holds n promissory note for Rs. 100 which hus been
sdwmitted for pavment.
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2. The total value of the share of the late Mirse Balim Mohammad Bhkab is
Re. B8,753-14-0, and after deducting the amount of the debts mentioned above, the
divieible value of the property remains at Rs. 13,125 which devolves on the rever-
;i;:nen in the shares to which each is entitled under the Muhammadan Law, as shown

ow :

Share of each Value [Debta Total share
Names of creditors reversioner of payable of
and under share. by decessed. | reversiomer.
reversioners.: lluha:medn
w.

1. M. Saiduddin .. .. L 100 0 0
2. Mesars. Alopi Pershad 8500 0 O
Ram Sarup. :
3. Nawab Qaisar Jehan 1 80 1,640 11 9} 20,000 0 O 21,64011 9
Begum (widow).
4. Mussammat Taimur Je- 4 8 0] 656216 0 .. 6562 15 0
 han Begum (daughter).
5. Nawab Bedabhah Jeban 3 80 4922 3 3 47,028 0 0| 51,880 3 3
Begum (sister).
Total . . 13,126 14 0| 75,628 0 O | 80,153 14 0

3. Of the creditors, Messrs. Alopi Pershad Ram Barup and Baiduddin will be
paid in crash. As no surplus money is available and as the deceased’s share is under
the superintendence of the Court of Wards and no charge can be created on its (this ¥)
share, under section 8 of the Punjab Court of Wards Aet, the claims of these creditors
are therefore to be met from the income which will acerue hereafter, i.c.,

(a) BRa. 100 to M. Bajduddin in December 1928.
(b) Re. 1,000 per annum without interest at the end of each month of March
to Messrs. Alopi Pershad Ram Sarup.
4. As regards the reversioners in the case, in the first place it will not be possible
withiu the next few years to pay them in cash, and in the second, such a course is not

congidered desirable. It has therefore been decided to rmise the share of their joint
pruperty to the extent of their debts_as indicated below :

Present share of each re- Rate of share
versioner under Muham- under the new
madan Law, mde paragraph arrangement.
2 above.
Rs & p Ra. a p
Nawab Qaisar Jehan Begum ... 1 80 1 40
Musammat Timur Jehan Begum .. 4 8 0 112 0
Nawab Badshah Jehan Begum .. 3 8 0 230

OreNiNG OF THE RarLway ¥roM HapPur TO LUxar.

72. Khan Babadur Barfaraz Hussain Khan: With reference to
Government reply to unstarred yuestion No. 452 in the meeting of the
Legislative Assembly on 26th March 1928, regarding opening of the railway
from Hapur to Luxar, will Government please state what further progress,
if any, has been made in the matter !

Lé6LA E
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Mr. A. A L. Parsons : The preparation of the report and estimates
of the alternative alignment. wviz, Garmukhtesar-Roorkee-Jawalapur
(with a branch from Mowana to Meerut) by the East Indian Railway
Administration is in hand.

LEGISLATION TO DECLARE STRIKES ILLEGAL.

78. Kban Bahadur Sarfaraz Hussain Khan : (a) Will Government
be pleased to state if any legislation under which a strike ean be declared as
‘“‘illegal’’ has been passed in Great Britain {1

(b) 1f so, do they propose to introduce similar legislation in British
India ?

The Honourable Mr. A. C. McWatters : The answer to both parts of
the question is in the affirmative.

WEeekLY REST Day For THE STAFF OF THE GREAT INDIAN PENINSULA
RarLway. :

74. Khan Bahadur 8arfaraz Hussain Khan : (a¢) With reference
to Government reply to starred question No. 101 (a) (b), regarding
weekly rest day of the staff of the Great Indian Peninsula Railway, asked in
the meeting of the Legislative Assembly on 1st February 1928, will Govern-
ment please state if they have arrived at any decision on the question of
giving rzilway men generally a weekly day of rest !

(b) If so, will they please communicate their decision to the House ?

Mr. A. A L Parsons :(a) and (b) The Honourable Member is re-
ferred to the reply given to his unstarred question No. 35 of date.

EsTABLISEMENT OF AN URbaN UNiT oF THE INDIAN TERRITORIAL FoRCE
IN CALCUTTA.

75. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference
to Government reply to unstarred question No. 3 (d) in the meeting of the
Legislative Assembly on 1st February 1928, regarding establishment of an
urban unit of the Indian Territorial Force in Caleutta, will Government be
pleased to state if they have arrived at any decision on the subject ?

(b) If so, will they please communicate their deecision to the House 1

Mr. G. M. Young : The answer to the first part of the question is in
the negative. The second part does not arise.

TeE Bauns: Nava-Dumga SamntHIA RaiLway.

76 Khan Bahadur 8arfaraz Hussain Khan : (a) Will Government
please state if the East Iudian Railway Administration have completed the
investigation of the Baunsi Naya-Dumka Sainthia Railway (vide Ctovern-
ment reply to starred question No. 143 asked in the meeting of the Legisla-
tive Assembly on 1st February 1928) ¢

(b) If so, will they please communicate their decision to the Hon_se 1
Mr. A A L Parsons : The investigation has not yet been completed.
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ExpiraTiON oF THE CONTRACT OF THR DARJERLING-HIMALAYAN
RarLway.

77. Khan Bahadur Sarfarax Hussain Khan : (¢) Will Government
please state when the contract of the Darjeeling-Himalayan Railway will
expire 1

(b) Will they please also state what are their intentions about the
management of the said Railway after the contract expires ?

Mr. A A L. Parsons : (a) Under the contract with the Company,
Government have the right to buy the Railway on the 4th May 1929, or
at intervals of ten years thereafter.

(b) Government have decided not to exercise their option on the 4th
of May 1929,

ExTENSION oF TBE INDIAN BAR CoUNnciLs Act To THE varIoUs HigH CourTts.

78. Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to starred question No. 493, regarding extension of the
different provisions of the Indian Bar Councils Aet to the varions High
Courts asked in the meeting of the Legislative Assembly on 20th March 1928,
will Government please state if they are in a position to make an announce-
ment on the subject ?

The Honourable Mr. J. Crerar : Those provisions of the Indian Bar
Councils Aect, 1926, which were not already in operation have been
brought into force in respeect of the Madras, Calcutta and Allahabad
High Courts, and the OQudh Chief Court. They will be brought into force
on the 1st January 1929 in respect of the Bombay, Rangoon and Patna
High Courts.

Moxngy pus To THE MussaLMaNs oF DELHI ON acCOUNT oF COMPENSATION
FOR THE ACQUISITION OF CERTAIN PROPERTY.

79. Khan Bahadur Barfaraz Hussain Khan : With reference to
the reply to starred question No. 446 in the meeting of the Legislative
Assembly on 17th March 1928, regarding money due to the Mussalmans of
Delhi on account of compensation for the acquisition of ecertain property,
will Government please state :

(@) when was the sum of Rs. 29,612-8-8 deposited,
(b) the names of the bodies who tried to obtain payment, and

(¢) the orders passed on their applications or representations sub-
mitted for payment of the same ?

The Honourable Mr. J. Crerar : (2) On various dates between April
1913 and March 1919,

(b) and (¢) The following tried to obtain payment :

(3) 8. Nazir Aziz of Baradari Khwaja Mir Dard, Delhi, claimed
Rs. 103-8-0 compensation for the land .of Baradan Ehwaja
LOoLA =3
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Mir Dard. The claim was réjected on the 18th April 1919
by the District Judge, by the following order—

‘“ The land being wagf the money cannot bhe given to him unless
a proposal to purchase land for the wagf to replace that
acquired is put forward and agreed to by the community
for whom the waqf was intended and it cannot be invested
as the applicant objects on religious grounds to taking any
interest, therefore it is inadvisable to invest the money."’

(i1) The Anjuman Muhafiz Augaf, Delhi, filed an application in the
Court of the Distriet Judge, Delhi, requesting that the eom-
pensation for certain lands be made over to the Anjuman for
expenditure in connection with mosques and grave yards on
behalf of the Muslim community of Delhi. The question of
the establishment of a trust for the purpose was thereupon
considered by Government ; but the legal and other difficul-
ties were found to be great. The local Administration, how-
ever, proposed to look into the matter again and see if there
is any possible alternative,

MovE oF THE GOVERNMENT OF INDIA TO StMLa.

80. Kban Babadur Sarfarazx Hussain Khan : (¢) With reference
to Government reply to unstarred question No. 400 (¢) in the meeting of
the Legislative Assembly on 17th March 1928, regarding move of the Gov-
ernment of India to Simla, will Government please state if they have arriv-
ed at any decision on the question ?

(b) If so, will they please communicate their decision to the House !

The Honourable Mr. J. Orerar : (a) and (b) No final decision has
been arrived at. The question is still under consideration.

QuU=STIONS RELATING TO THE EAST INDIAN RAILWAY.

81 Kban Bahadur Sarfaraz Hussain Khan : (a) With reference
to Government reply to starred questions Nos. 416 to 422 asked in the meet-
ing of the Legislative Assembly on 13th March 1928, will Government please
state if they have completed their enguiries !

(b; If so, will they please communicate the result to the House !

Mr. A A L Parsons : (a) Yes.
() T am communicating the information received to the Honourable
Member.

APPOINTMENT OF MR. J. C. MAIR As ASSISTANT ACCOUNTANT UNDER THE
. Port CoMmissioNERS, CALCUTTA.

82. Khan Bahadur Barfaraz Hnssain Khan : (¢) Will Government
please state if they have come to any decision in the matter of the appoint-
ment of Mr. J. C. Mair as Assistant Aceountant under the Port Commis-
sioners, (‘aleutta (vide Government reply to starred question No. 429, asked
in the meeting of the Legislative Assembly on 14th March 1928) ¢

(b) If so, will Government please communicate the result to the House ?

The 8ir George Rainy : The Government of India are in-
formed that Messrs. J. C. Mair and K. B. Roy were appointed Assistant
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Accountants under the Commissioners for the Port of Caleutta in accord-
ance with a unanimous resolution of the Commissioners in meeting on the
11th June last, The appointments have been sanctioned by the Govern-
ment of Bengal,

InDraNmATION OF THE HicHER GRADES OF THE TECHNICAL AND NOK-TECH-
NICAL SERVICES OF THE Porr CoMMISSIONERS. CALCUTTA.

83. Khan Babadur Sarfaras Hussain Kban : (a) With reference
to Government reply to starred question No. 430 (b} asked in the meeting
of the Legislative Assembly on 14th Mareh 1928, regarding Indianization
of the higher grades of the technical and non-teehnical services of the PPort
Commissioners, Caleutta, will Government please state if further enquiries
in the matter have been made ?

(b) If so, will they please communicate the result for the information
of the House !

The Honourable 8ir George Rainy : Enquiries have been made from
the Government of Bengal and their reply is awaited.

CONSTRUCTION OF A RAILWAY BETWEEN MUZAFFARPUR AND SITAMARH .

84. Khan Bahadur Barfarax Hussain Khan : (¢) Will Government
please state if the result of the survey, regarding construction of a railway
line between Muzaffarpur and Sitamarhi (B. and O.) has been received
from the Agent, Bengal and North Western Railway (vide Government reply
to unstarred cuestion No, 395 in the meeting of the Legislative Aseembly
on 14th March 1928) ¢t

(b) If so, will they please state when the construction of the line is
expected to be taken up ?

Mr A A L Parsons : (a) Yes.

(b) The Railway Board have still to consider the traffic survey and
cannot therefore say at present if and when the construction of the line
will be taken up.

SuLpPHUR SPRINGS AND MEDICINAL NATURAL WATERS IN INDIA OR BURMA,

85. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference
to Government reply to starred question No. 495 (¢) and (b}, rerarding
existence of sulphur springs and other medicinal natural waters in Indiu or
Burma asked in the meeting of the Legislative Assembly on 21st March
1928, will Government please state if they have completed their enquiries ?

(b) If so, will they please communicate the result to the House ?

Mr. G. 8. Bajpai : (¢) and (b). Copies of the letters received from
Local Governments and Administrations on the subject have been placed
in the Library of the House.

EsTABLISEMENT oF ProvINCIAL PusLic SErvicE CoMMISSIONS.

88. Khan Bahadur Sarfarazs Hussain Khan : (a¢) With reference to
Government reply to unstarred question No. 384 in the meeting of the
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Legislative Assembly on 13th March 1928 regarding establishment of Pro-
vincial Public Service Commissions, will Government please state if they
have arrived at any decision on the question ?

(b) If so, will they please communicate their decision to the House !

The Honourable Mr. J. Crerar : The matter is under the consideration
of the Secretary of State in Council.

Usk oF VEGETABLE GHEE ToO ADULTERATE PURE GHEE.

87. Khan Bahadur Sarfaraz Hussain Khan : (a) Will Government
please state the names of the provinces in respect of which complaints have
been made that vegetable ghee is fraudulently used to adulterate pure ghee
[vide Government reply to starred question No, 403 (b) asked in the
meeting of the Legislative Assembly on 12th March 1928] ¢

(b) Do Government propose to make enquiries from those provinces as
to the actual state of things existing in the provinces in respect of the
question and communicate the result of their enquiries to the House !

The Honourable 8ir George Rainy : (¢) Bengal, United Provinces,
Punjab, Bihar and Orissa and Delhi.

(b) The Government of India have already addressed Local Govern-
ments and Administrations on the subject and their replies are awaited.

BurrPLY oF ANNUAL REPORTS OF THE DIFFERENT DEPARTMENTS OF THE GOV-
ERNMENT OF INDIA FRrEE oF CHARGE TO MEMEERS OF THE LEGISLATIVE
ABSEMBLY.

88. Khan Bahadur Sarfaraz Hussain Khan : (¢) Will Government
please state if they have considered the question of supply of Annual Reports
of the different Departments of the Government of India free of charge to
Members of the Legislative Assembly (vide Government reply to starred
question No. 411 on the 12th March 1928) ¢

*(b) If so, will they please communicate their decision to the House {
Mr. G. 8. Bajpai : (a) Yes.

(b) For reasons of economy it has been deecided not to supply Gov-
ernment publications to Members of the Indian Legislature free of charge
as a matter of ordinary routine. The Library of the Legislature now
receives six copies of each such publication, and Honourable Members
have access to these publications there. Requests from individual Mem-
bers of either House for a free supply of any publication in which they may
be specially interested will, however, be considered by each Department.

EnMPLOYMENT OF Braaris aND OrIYAS IN THE GOVERNMENT OF INDIA
SECRETARIAT.

89. Khan Bahadur Barfaraz Hussain Khan : (a) Will Government
please state if the information has been collected, vide Government reply
to unstarred question No. 370 on the 12th March 1928, regarding employ-
ment of Biharis and Oriyas in the Government of India Secretariat and
other offices ¥

(b) If so, will they please lay the information collected on the table. 1
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The Honourable Mr. J. Crerar : (a) Yes.

(b) A copy of the answer given to Mr. Amar Nath Dutt is laid on
the table. '

{nformation supplied to Mr. Amar Nath Dutt, M.LA., in reply to his question
No. 3.0 in the Legislative Assombly on the 12th March 1985 +

The number of men from the province of Bihar and Orissa holding ministerial
posts in Centrul Government offices to which recruitment is made through the »'ublie
Bervice Commission is 8, and their proportion to men from the other provinees is
roaghlr 1:200. *

Officers huve not hitherto generally been appointed on the advice of the Public
Service Commission.

ExPLOYMENT OF Bimaris AND ORivas INTEE OFF CE OF TBE AUDITOR
GENERAL.

90. Kban Bahadur Barfaraz Hussain Khan : (¢) Will Government
please state if the enquiries have been completed, vide Government reply to
unstarred question No, 373 on the 12th March 1928, regarding employment
of Biharis and Oriyas in the office of the Auditor General 1

(b) If so, will they please communicate the result to the House ?
The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) The information supplied in reply to unstarred question No. 373
will be found in the Library of the House.

TraveELLING TickET CoLLECTORS AND CREWMEN ON THE EastT INDIANW
Rannway.

91, Khan Bahadur Sarfaraz Hussain Kban : (a) Has the informa-
tion called for been obtained, vide Government reply to starred question
No. 384, regarding Travelling Tieket Collectors and Crewmen on the East
Indian Railway asked in the meeting of the Legislative Assembly on 10th
March 1928 t

(b) If so, will they please furnish the information to the House ?

Mr. A. A L. Parsons : Yes, I am sending the information collected to
the Honourable Member. .

CONSTRUCTION OF A CIVIL AERODROME AT GAYA.

92, Khan Bahadur Barfaraz Hussain Khan: Will Government
please state what progress has been made in the construction of a Civil
Aerodrome at Gaya, vide Government reply to my unstarred guestion
No. 338 (a), on the 10th March 1928 1

The Honourable Mr. A. . McWatters : The levelling of the Civil
Aerodrome at Gaya has been practically eomplgted; but as the aerodrome
is situated on black cotton soil, surface dressing cannot be effectively
carried out in wet weather. This item of work will be put in hand im-
mediately after the rains and will be finished \vit.hm a fortnight. It is
hoped that the approach road to the aerodrome will be completed before
the end of November.
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Bengat RaiL Prosecr.

v3. Khan Bahadur Sarfarax Hussain Khan : (g) With reference to
Government reply to my unstarred question No, 339 (a), of the 10th March
1928, regarding the Bengal Rail Project, will Government please state if the

scheme has been put before the Standing Finance Committee for considera-
tion ?

(d) If so, will they please communicate the result to the House t -
Mr. A A L Parsons : (a) No.

(b) Does not arise.

AMENDMENT OF THE IMMIGRATION Law IN PanNaMa.

94, Kban Bahadur Sarfarax Hussain Khan : Will the Government
be pleased to state if they are in a position to give any further information
regarding ‘‘ Amendment of the Immigration Law in Panama '’ (vide Gov-
ernment reply to my unstarred guestion No. 351, on 10th March 1928) !

8ir Denys Bray : | am glad te say that the new Panama Immigration
Law, which came into force last March, removes all restrictions against
British Indian subjects.

REesoLuTION No. 90 PASSED AT THE TTH SESSION OF THE ALL-INDIA PostaL
AND Rarnway MarL ServicE CONFERENCE HELD AT NAGPUR.

95. Khan Bahadur Barfarax Hussain Khan : (a) Have Government
arrived at any decision on the subject, vide my unstarred question
No. 343 (a) and (b}, and its reply on 10th March 1928, regarding Resolu-
tion No. 90 passed at the 7th Session of the All-India Postal and Railway
Mail Service Conference held at Nagpur ?

(b) If so, will they please communicate their decision to the
House 1

The Honourable Mr. A. C. McWatters : I propose to answer questions
Nos. 95 and 128 together. The matter is still under consideration.

Tme-Test or TaE DEaAD LETTER OPFICE.

98. Khan Bahadur Sarfaraz Hussain Khan : (a) Will Government
please state if they have arrived at any decision on the subject of the
time-test of the Dead Letter Office {vide Government reply to my un-
starred question No. 348 (a) and (b), on 10th March 1928] ¢

(b) If so, will they please communicate their decision to the
Yiouse ?

The Honourable Mr. A ©. McWatters : (a¢) and (b). No deci-
sion has as yet been reached in the matter.
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Leave axp PensioN RULEs FoR INFERIOR SERVANTS OF GOVERNMENT.

97. Khan Bahadur Serfaraz Hussain Khan : (a) With reference to
starred question No. 343, and its reply on the 7th March 1928, regarding
leave and pension rules for inferior servants of Government, will Govern-
ment please state if they have arrived at any decision on the question ?

(b) If so, will they please communicate their decision to the
Houvse 1

The Honoursable Sir Bhupendra Nath Mitra : (a) and (b). No deci-
sion has been reached as regards leave. As regards pension, the only
decision so far taken is that the temporary increase of small pensions
already in force should continue till 1st November 1929. Tn the interval
it is hoped that the Classification Rules will be issued and the Government
of India will then re-examine the matter in the light of the situation thus
created and of the action taken in regard to the same matter by Provincial
QGovernments in general.

BSuicipE oF AMBixA CHaRAN KHAN, A DETENU.

98. Khan Bahadur Barfaraz Hussain Khan : (a¢) Will the Govern-
ment be pleased to state if they are aware of the result of the enquiries
riade hy the Secretary of State, vide Government reply to my unstarred
guestion No, 208 (b), on the Tth March 1928 regarding the suicide of
Ambika Charan Khan, a detenu ?

(b) If so, will they please communicate the result to the House ?

The Honourable Mr. J. Orerar : The results of the enquiries were
stated in the answer that I gave in this House on the 7th March 1928 to
parts (¢) and (d) of the Honourable Member’s guestion No. 208.

Pavorry or RecruTTs YOR THE ARMY FROM BrHAR AND ORIssa.

99, Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
my unstarred question No. 214 (a¢) and (b). and its reply on the 7th
March 1928, regarding paucity of recruits for the Army from Bihar and
Qrissa, will Government please state the reasons for the discontinuance
of recruitment for the Indian Army in the Province referred to ?

Mr. G. M. Young : The attention of the Honourable Member is
invited to the reply given on the 22nd August 1927 to part (a) of starred
question No. 57.

REmMovaL or VaLuaBLE ReLics FRoM THE MUSETM AT PAaTNA TO THE MUsETM
AT CALCUTTA.

100. Khan Bahadur Barfaras Hussain Khan : With reference to
Government reply to my unstarred question No. 217 (a) that ‘‘ the ques-
tion is still under consideration '’ on the 7th Mareh 1928, regarding
removal of valuable relics from the museum at Patna to the museum at
('aleutta, will Government please state if they have arrived at a deeci-
sion !

(b) T¢ so. will they please communicate their decision to the
House 1 '
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Mr. G. 8. Bajpai : (a). The question is still under consideration.
(b) Does not arise.

LoOCATION OF THE IMPERIAL LIBRARY,

101. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
Government reply to my unstarred question No. 261 (a) that ‘‘ the matter
is still under consideration ’’ on the 7th March 1928, regarding the loca-

tion of the Imperial Library, will Government please state if they have
arrived at a decision !

(b) If so, do they propose to do so for the information of the
House ?

Mr. G. 8. Bajpai: (a) Yes.
(b) It has been decided to retain the Imperial Library in Calcutta.

StaTUus oF INp1aANS IN Fu.

102. Khan Bahadur Sarfarsz Hussain Khan : (a) With reference to
Government reply to my unstarred question No. 272 that ‘‘ Government
regret that #t is not possible for them, at this stage, to lay the correspond-
ence on the table ’’ on the 7th March 1928, regarding the status of
Indians in Fiji, will Government please state if they are now in a position
to lay the corvespondence on the table ?

(b) If =0, do they propose to do so for the information of the
House ?

Mr. G 8. Bajpai: (a) No.
(&) Does not arise.

REVISION OF THE PENSIONS OF THE MENIAL STAFF IN 8OME GOVERNMENT
DEPARTMENTS.

103. Kban Bahadur Sarfaraz Hussain Khan : (¢) Will Government
please. state if they have arrived at a decision on the question of the
revision of the pensions of the menial staff in some Government Depart-

ments (vide Government reply to my unstarred question No. 274 on 7th
March 1928) ?

(b) If so., will they please communicate their decision to the
House ?
The Honourable Sir Bhupendra Nath Mitra : I would refer the

Honourable Member to the reply I have just given to his question No.
97.

PoPULARISATION OF TBE Usk oF CoaL as A Domestic FukL.

104. Khan Bahadur Sarfaraz Hussain Kban : (a) Will Government
please state if they have arrived at a deeision on the question of popularis-
ing the use of coal as a domestic fuel (vide Government reply to my
unstarred question No. 288 on 7th March 1928) ¢

(b) If so, will they please communicate their decision to the
House ?
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The Honourable Sir George Rainy : The Mining Federation have
been_lpformed that the Government of India are unable to accept the
conditions by which the scheme is accompanied.

TRAINING OF MARINE WIRELESS OPERATORS.

105. Khan Bahadur Sarfaraz Hussain Khan: Will Government
please state if the arrangements for the training of Marine Wireless
Operators at the Government Wireless Training Establishment in
Calentta have been completed !

Mr. P. @. Rogers: The arrangements were completed in March
1928.

RePORT AND EsTIMATES OF THE CHARSADDA SwaBI RAlLway.

106. Khan Bahadur Sarfaraz Hussain Khan : (¢) Will Government
please state if the report and estimates of the Charsadda Swabi Railway
have been received from the Agent. North-Western Railway !

{p) If so, will Government please state what further progress has
been made in the matter !

Mr. A A L Parsons: (a) No.
(b) Does not arise.

Service CoxpiTiONS oF TeLEPRONE OPERATORS.

107. Khan Bahadur Barfaraz Hussain Khan : (¢) Will Government
please state if the Director General of Posts and Telegraphs has arrived
at a decision in the matter of other service conditions of telephone operators
serving in the Posts and Telegraphs Department (vide Government reply
to my unstarred question No. 314 on 7th March 1928) 1

(b) If so, will they please communicate the decision to the House ?

The Honourable Mr. A. C. McWatters : (a) No. The question is
under review.

(b) Does not arise,

ABoLITION OF SLAVERY AND HumaN BachRrFiceEs IN THE TRIANGLE
AND Naaga CounTrY.

$108. Khan Bahadur Sarfaraz Hussain Khan : (a) Has the atten-
tion of Government been drawn to the paragraph published in the issne of
the Statesman of the 1st May 1928, page 9, under the heading ‘‘ Slavery
Abolition " 1

(b) If so, will they please state if the reports made therein regarding
the anti-slavery and the abolition of human sacrifice campaign conducted
in the Triangle and the Naga Country are correct f

(¢) Can Government give further information iff conneetion with the
matters referred to ?

(d) If so, do they propose to furnish information to the House 1

tFor answer to this question, see amswer to question No. 87.
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CoNsTrUOTION OF A4 Niw Hosprrar AT DEist. 3

109. Khan Bahadur S8arfaras Hussain Khan : (a) With reference to
Government reply to my unstarred question No. 143 on the 1st March,
1928, regarding the construction of a mew hospital in Delhi, will Govern-
ment please state if they have arrived at a final decision now !

(b) If so, will they please communicate their = decision to the
House ?

' Mr. G. B. Bajpai : (a) The Government of India have mnot yet
arrived at a decision in the matter.

(b) Does not arise.

ARTICLE IN THE Labour oF JaNUARY 1928, ENTITLED “ 8AD PLIGHT OF
SorTERs DURING FLOODS”.

110. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government reply to unstarred question No. 165 (b), (¢). (d), on the
1st March. 1928, regarding the artiele in the Labour of January, 1928,
entitled ** Sad plight of sorters during floods ’’. will Government please
state if the enquiry has been completed ¢

(b) If so, will they please communicate the result of the enquiry
to the House !

Mr. P. G. Rogers : (a) Yes.

(b) The results of the enquiry were communicated by letter on
the 19th June, 1928, to the Honourable Member in whose name the

question stood. The replies to the unanswered portion of the question
are :*

(b) No. Neither the sorters nor mails were in danger.
(¢) Yes.

(d) They despatched an inspector to the scene and telegraphed
funds to the nearest post office. [ may add that special allowances
were granted to the sorters in consideration of the special circumstances
of the case. .

GranT oF House ReNT ALLowaNces To PostaL OrFicraLs.

111. Mr. V. V. Jogiah: (a) Will the Government be pleased to
state if any action was taken by the Director-General, Posts and Tele-
graphs, regarding grant of house rent allowances to the officials employed
at the places enumerated in my unstarred question No. 102 put during
Saptember 1927 session of this Assembly !

(b) If not, do Government propose to direct that the matter should
be decided without delay ?

The Honourable Mr. A. C. McWatters : (a) After careful en-
.quiry the Director-General is satisfied that there is no case for the
grant of house rent allowances to postal officials at the places in
question.

{b) Does not arise.
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InapEQuUaTE 87AFF OF INsPEcTORS IN THE GaNJAM Postar Division.

112. Mr, V. V. Jogiah : (a4) Are the Government aware of the
faet (¢) that in the Ganjam Postal Division of the Madras Cirele, Postal
Inspectors have to spend much time in travelling for want of proper
means of conveyance especially in the vast Agency Tracts, (it) that eaeh
Inspector has got work (imspection, enquiry and investigation, ete., amd
the time required for travelling) to perform for which even a whole year
is quite insufficient, (it7) that several frauds are being committed and (sv)
that the work in almost all directions is much in arrears owing to imper-
fect supervision and inadequate staff of Inspectors ?

(b) It not, do Government propose to enquire itito the matter
and sanction the required additional staff at an early date ?

Mr. P. G Rogers: (a) (1) Yes.
(it) No.
(111) Frauds have occurred, but their number is not abnormal.

(#v) The work is in arrears to some extent, btt this is pot due to
an inadequate inspection staff.

(b) The Postmaster-General, Madras, has redistributed the work
among the Inspectors, and additional staff is not required.

Pavcity oF BIGNALLERS IN THE (GaNJaM PostaL Divisiox.

113. Mr. V. V. Jogiah : (¢) Are the Government aware of the
fact that in the Ganjam Postal Division there has been a great paucity
of combined hands (officials qualified in telegrapby) sinece the openimg
of the Division and that there are at present only 40 active signallers
against 48 required ?

(b) If not, do Government propose to enquire and take gpecial stepe
to recoup the number at an early date ?

Mr. P. G. Rogers : (a) Yes. The actual figures are 38 signallers
against 37 signalling appointments.

(b) The Postmaster-General, Madras, has already taken steps te
ruake good the deficiency.

InaDEQUACY oF THE SPEciar ALLowanceEs To Postan Ormcians
EMPLOYRD IN THE AGENCY TRacTs or THE GanNJam Division.

114. Mr. V. V. Jogiah : (s) Are the Government aware that
the special xllowances granted to postal officials employed in the Ageney
Tracts of the Ganjam Division are quite inadequate and far less than
those granted to officials of the several departments of the Local Govern-
ment ¢

(b) If not, do Government propose to enquire and sanction similar
allowances at an early date ?

The Honourable Mr. A. 0. McWatters : (a) The answer is in the
negative,

. (b) The existing rates of compensatory allowances and special pay
in the Posts and Telegraphs Department are under review.
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“SurpLY T0 THE OFFICES IN THE GANJAM DivisioN oF Oriya TRANSLATIONS OF
PUBLICATIONS CONCERNING THE P0STAL DEPARTMENT.

115. Mr. V. V. Jogiah: (a) Are the Government aware that
in the Ganjam Diyision there are several places where Oriya alone is the
prevailing language and that nevertheless the offices situated there are not
supplied with documents and publications coneerning the Postal Depart-
nent translated into Oriya ?

(b) If not, do Government propose to enquire into the mafter and
sanction the supply at an early date ? ' ’

Mr. P. G. Rogers ; (a) No.

(b) Enquiries are being made and the Honourable Member will be
informed of the action taken.

TENURE OF THE APPOINTMENT OF A HEAD CLERK OF THE APPOINTMENT
BRANCH OF A POSTMASTER GENERAL’S OFFICE.

116. Mr. V. V. Jogiah : (a¢) Will the Government be pleased to
state the period for which the head clerk of the Appointment Branch of
a Postmaster-General’s office can continue as such ?

(b) Is this period insisted on in the Madras Circle ?

Mr. P. G. Rogers : (¢) It has recently been decided that the Head
Clerk of the appointment section in a Postmaster-General’s office can
coptinue in this appointment for not more than three years at a time.
Orders to this effect are under issue.

(b) Does not arise.

PrriopicaL INSPECTION BY POSTMASTERS-GENERAL OF THE SEVERAL
BraNCHES oF THEIR OFFICES.

117. Mr. V. V. Jogiah : (a) Will the Government be pleased to
state if the several branches of the office of a Postmaster-General are
inspected by him periodically with a view to examine files and see if
work is done promptly and properly ?

(b) If this is not done, do Government propose to introduce rules
enjoining such an inspection in the interests of efficient administration 1

Mr. P. G. Rogers : (a) Postmasters-General are not required to make
periodical inspections of the several branches of their offices. They are
held responsible for the proper conduet of work in their offices in what-
ever manner they think suitable.

(b) Does not arise.

GRANT OF CasvaL LEavE To S1GNALLERS IN COMBINED PosT OFFICES.

118. Mr. V. V. Jogiah : (a) Are the Government aware of the
fact that in combined post offices, with only third class telegraph working
hours and with more than two hands but with only one sigmaller, the
benefit of casual leave is denied to that signaller as no substitute can,
under paragraph 2 of Rule 521 of the Post Office Manual, Vol. II, be
arranged in his place !
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) (b) If so, do Government propose to modify the rule suitably so as
to permit of the deputation of substitutes in such vacancies and remove
the hardships at present existing under the rule above stated ¢

Mr.P. G : The rule quoted has been amended so as to aliow
of arrangements being made for substitutes in such cases.

GRANT OF CasuaL LEAVE TO DEPARTMENTAL BRANCH POSTMASTERS.

119. Mr. V. V. Jogiah : (a) Are the Government aware of the
fact that the benefit of casual leave is denied to departmental branch
postmasters when substitutes cannot, under paragraph 3 of Rule 521 of
the Post Office Manual, Vol. 1f, be arranged in their places without extra
eost in pay or acting allowance !

(b) If so, do Government propose to amend the rule suitably permit-
tiug the employment of substitutes with necessary extra cost in such
varancies ! )

Mr. P. G. Rogers : The rule quoted has been amended so as to allow
of arrangements being made for substitutes in such cases.

N oMinaTiON OF WoMEN A8 MEMBERS oF PROVINCIAL LEGISLATIVE COUNCILS.

. 120. Khan Bahadur Barfaraz Hussain Khan : Has the attention of
Government been drawn to the paragraph published in the issue of* the
Statesman of 3rd May, 1928, page 13, under the heading ‘‘ Women's move-
ment in India—Steady Progress '’ ! If so, will the Government please
state if it is a fact :

(a) the Legislative Council of the Central Provinees unanimously
passed a resolution this year admitting women and that
Mrs. Anasuya-bai Kale, a member of the Indian Women's
Association, has been nominated to it ?

(b) the Legislative Council of the United Provinces has removed
the sex disqualification and that Mrs. Ahmed Shah has been
nominated to it ?

(¢) Bibar remains the only provinee in India where women are un-
enfranchised !

(@) there are now seven women legislative councillors in India
including those in the Indian States ?

The Honourable Mr. J. Orerar : (a), (b) and (¢). My attention was
drawn to the paragraph in question by the Honourable Member’s ques-
tion. The Government of India are aware of the Resolutions which have
been passed by the Legislative Councils of the United Provinces and the
Central Provinces regarding the removal of sex disqualification, but Local
Governments are not required under the rules to report to the Governor
General in Council the fact of any lady having been elected or nominated
to u Legislative Council. So far as I am aware the necessary action for
the removal of sex disqualification has not been taken in Bihar and
Orixssa.

(d) The Government of India have no information about women
legislative Councillors in Indian States.
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Extra Pay ror Sunpay axp Howipay Womx ror PostTar OFricialLs,

121. Khan Babadur Sarfaraz Hussain Khan : (¢) With reference to
Government reply to starred question No. 324 (d) on the 27th February,
1928, regarding extra pay for Sunday and holiday work dome by postal
officials, will Government please state if they have arrived at a decision
on the question ?

(b) If so, will they communieate their decision to the House

The Honourable Mr. A. C. McWatters : (a) No decision has as yet
heen arrived at.

(b) Does not arise.

APPOINTMENT OF THE INDIANS TO THE FoRrEiGN anD PoLiTicaL
DEPARTMENT."

122. Kban Bahadur Sarfarax Hussain Khan : With reference to
the statement laid on the table in reply to starred question No. 326 (a)
to (f) on the 27th February, 1928, regarding number of sanctioned appoint-
ments in the Foreign and Political Department, will Government please

state :

(a) the names and designations of the officers representing the
Province of Bihar and Orissa (vide column IV of the state-
ment) ¥

(b) any special reason why an Indian could not be appointed im
the Department (vide column IIT of the statement) !

8ir Denys Bray : (a) Mr. J. Almond, I.C.S,, and Mr. F. Williamson,
1.CS.

(3) Column III shows that 16 Indians were appointed to the Depart-
ment. The one remaining vacancy was also given to an Indian making
a total of 17 Indians selected during the period under review.

LETTER IN THE Siatesman oF 3RD May, 1928, UNDER THE HEADING “ BANDEL-
BarHARWARA LINE”,

123. Khan Bahadur Barfaraz Hussain Khan : (¢) Has the atten-
tion of Government been drawn to the letter published in the issue of the
Statesman of 3rd May, 1928, page 4, under the heading the ‘‘ Bandel-
Barharwara Line *” 1

(b) If so, will they please state if the statements made therein are
correct !

(¢) If correct, will they please state if they will take steps to redress
the grievances complained of ?

Mr. A. A L. Parsons : (a) Government have seen the letter referred
to.

(b) and (¢). They have no knowledge of the arrangements on this
particular branch and they leave it to the Agent, East Indian Railway,
to take any steps that might be expedient.
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IntRopUcTiON oF LEGIsLaTiON TO REsTRICT THE TRAFFIC IN WOMEN AND
CHILDREN.

124. Khan Babadur BSarfaraz Hussain Khan : (a) Has the atten-
tion of Govermment been drawn to the paragraph published in the issue of
the Staiesmon of 8rd May, 1928, page 5, under the heading ‘‘ Traffic in
Women Bill introduced in Parliament ’* 1

(b) If so, will Government please state if any law, similar to the
provisions of the Bill referred to, exists in British India 1

(c) If not, do they propose to imtroduce legislation with a view to
make illegal the vices and evils to which reference has been made in the
provisions of the Bill reported to have been introduced in the House of
Lords 1

The Honourable Mir. J. Orerar : (a) Yes.

(b) and (¢). I would refer the Honourable Member to sections 366,
366A, 366B, 372 and 373 of the Indian Penal Code. In addition to the
provisions contained in these sections, there are local enactments on the
subject in force in Bombay, Caleutta and Rangoon dealing with the
special problems that arise in these cities ; namely, Bombay Aect XI of
1923, Bengal Act XIII of 1923 and Burma Act 1II of 1921. The Govern-
ment of India consider that, so far as the general problems arising ont of
traffic in women are concerned, the provisions contained in the Indian
Penal Code are sufficiently comprehensive. It is obviounsly for the Local
Governments to consider whether the special conditions existing in any
area within their jurisdiction call for any special measures on the lines of
the enactments referred to.

Seats ror INDIAN MEMBERS IN THE Privy CounciL.

125, Khan Bahadur Barfaraz Hussain Khan : (¢) Has the atten-

tion of Government been drawn to the news published in the issue of the

tulesman of 3rd May, 1928, page 9, under the heading ‘‘ The Privy
Council. Two seats for Indian Members '’ ¢

(b) If so, will Government please state if the news published is
correct !

The Honourable Mr. J. Crerar: (a) Government have seen the
article.

(b) The facts are correctly stated. But the Honourable Member is
no doubt aware that His Majesty’s Government have since omitted from
the Administration of Justice Bill that part which related to the Judicial
Committee which was opposed in order to secure the passage through the
House of Commons of the rest of the Bill in view of the state o! Parlia-
mentary business. It is however the intention of His Majesty’s Govern-
ment to proceed with the Bill at the earliest opportunity.

ADMISSION OF CANDIDATES FROM DEERA DUN INTO THE INDIAN POLICE AND
Inpiaxy FoREST SERVICE.

126. Khan Bahadur Barfaraz Hussain Khan : Will the Government
be pleased to state if it is a fact that Lord Rawlinson, when addressing
the Members of this Honse, said that suceessful eandidates from Dehra Dun.
who failed to secure admission into Sandhurst., would be admitted to the

L66LA or
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Indian Police and the Indian Forest Service (vide Government reply to
the second supplementary question to starred question No. 249 on the
20th February. 1928) ?

Mr. G. M. Young : I am unable to trace any statement by the late
Lord Rawlinson, or by any other Government spokesman, to the effeet
suggested by the Honourable Member. The Honourable Member is possibly
thinking of a passage in a speech made by Lord Rawlinson in the Assembly
on the 5th March, 1924. He will find it on page 1165 of the Legislative
Assembly dcbates of that year.

EVIDENCE OF GOVERNMENT SERVANTS BEFORE THE STATUTORY COMMISSION.

127. Khan Bahadur Barfaraz Hussain Khan : (a) With reference to
the third supplementary question to starred question No. 238 and its
reply on the 16th February, 1928, regarding the issue of instructions to
Government servants who may be called upon to give evidence before the
Statutory Commission, will Government please state if they have made
enquiries from the Local Governments ?

(b) If they have, will they please state if they propose to communicate

the result of their enquiries to the House !
The Honourable Mr. J. Crerar : (a) Yes.

(b) Local Governments have not issued any such instruetions in regard
to the Statutory Commission, but the Government of India have since issued
orders to the effect that Government servants desirous of givinz evidence
before the Indian Statutory Commission should first obtain the permission
of the Government under which they are serving.

Pay or GRADUATES IN THE PosTAL DEPARTMENT.

1128. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government reply to unstarred question No. 97 on 15th February, 1923,
regarding pay of graduates in the Postal Department, will Government
please state if they have arrived at a decision on the question ?

(b) If so, will they please communicate the result to the House !

Names oF THE MEMBERS oF THE NEW CaPrraL COMMITTEE.

129. Khan Bahadur Sarfaraz Hussain Khan: Will Government
please state the names of the members of the New Capital Committee [vide
Government reply to starred question No. 178 (¢) of the 13th February,
1928] ¢

The Honourable Mr. A. C. McWatters : The New Capital Committec
is at present eomposed of Sir J. P. Thompson, Vice President, and Messrs.
A. G. Clow, D). G. Harris, T. K. Rajagopalan and J. L. Sale, Members. with
nivself ‘as President.

STANDING ADVISORY COMMITTEES ATTACHED TO DEPARTMENTS OF GOVERN-
MENT.

130. Xhan Bahadur Barfarazr Hussain Khan : (a) With reference to
Government reply to starred question No. 275 (a) and (b) on the 23rd

tFor answer to this question. sce an<wer to question No. 85.
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February, 1928, regarding Standing Advisory Committees attached to
Departments of Government, will Government please state if the informa-
tion has been collected !

(b) If so, will they please furnish it to the House ?

The Honourable Mr. J. Orerar: The information was sapplied to Mr.
B. Dax and a copy of the statements showing the number of meetings, ete.,
held by the Standing Advisory Committees is also being sent to the Honour-

able Member.

RE-EMPLOYMENT OF MR. IRELAND, A DismissEp RaiLwAY SERVANT ON THE
East INpIAN RaILWAY.

131. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government reply to starred question No. 287 on 23rd February, 1928,
regarding the re-employment of Mr. Ireland, a dismissed railway servant
on the East Indian Railway, will Government please state if enquiries

have been completed ?
(b) If so, will they please eommunicate the resnlt to the House ?

Mr. A A L Parsons : (¢) Yes.

(b) The Divisional Superintendent was not aware that Mr. Ireland
had {-reviously been employed in the Stores Department of the Qudh and
Rohilkhand Eailway as he failed to mention the fact in his deelaration
form. Mr. Ireland ceased to be in service from the 8th of December, 1927.

THE DELR] TRAMWAYS,

132. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government reply to starred question No. 288 on the 23rd February,
1928, regarding the Delhi Tramways, will Government please state if the
information has been collected 1

(b) If so, will they please furnish it to the House ?

The Honourable Mr. A. O. McWatters : (a) Yes.

(b) 1 hardly think that the matter is of sufficient general interest.
But if the Honourable Member desires a copy of the papers, I shall be glad
to furnish him with one

TeRMS or THE LoaNS FROM THE GOVERNMENT OF INDIA UNDER SECTION 20
oF THE PaPER CURRENCY ACT, AGAINST INLAND Briis

133. Khan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to state on what terms the ‘‘ Loans from the Governmenmt of
India under section 20 of the Paper Currency Act, against Inland Bills
discounted and purchased per contra Rs. 7,50,00,000 as shown in the state-
ment, published in the issue of the Statesman of 5th May, 1928, page T,
under the heading ‘‘ Imperial Bank *’, were given

The Honourable Sir Bhupendra Nath Mitra : The terms of the loans
in question are regulated by the following rule, which was sanctiened by
the Government of India in 1925 :

.“muﬁummtmuuyﬂ-omm“uhtn-h,
subjeet to a minimum of 6 per cent. for the first 4 crores and of 7 per cent. f: the
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subscquent 8 crores. The Bank shall be entitled to deduct from the amount of
intereat payable any amounts proved to the satisfaction of the Controller of the
Currency to have been paid by them on account of stamp duty on bills held by the
Bank on behalf of the Currency Department.’’

ABOLITION OF BLAVERY IN THE TrianoLE aND THE Kacmin HinLs.

1134. Khan Babadur 8arfarax Hossain Khan : (a¢) Has the attention
of Government been drawn to the paragraph published in the issue of the
Englishmen of 7th May, 1928, page 8, under the heading ‘‘ Slaves in the
Triangle ’’ 1

(b) If so, wili they please state if the following statements made
therein are correct : _

(5) “ Altogether 1,025 slaves have been released in the present
year’s operations, and no slaves remained in the Triangle
area '’

(1¢) *‘ Complete abolition of slavery in the Kachin Hills '’ ¢

PREFERE NT1AL TREATMENT FOR WAR RETURNED CANDIDATES IN THE MATTER
OF APPOINTMENTS UNDEE GOVERNMENT.

135. Khan Babadur Sarfaraz Hussain Khan : (s) Will Government
please state if there is a Government Circular to the effect that preferential
treatment will be accorded to war returned candidates in the matter of
appointments under Government !

(b) If so, will they please lay a copy of it on the table ?

The Honourable Mr. J. Orerar : (a) The answer is in the affiruative.
(b) I have had a copy placed in the Library of the House.

Rarnnway EXTENSIONS IN ASBAM.

136. Khan Bahadur Sarfaraz Hussain Khan : (a) Has the attention
of Government been drawn to the paragraph published in the issue of
the Englishman of the 7th May, 1928, page 9, under the heading ‘* Rail-
way Extensions '’ 1

(b) If so, will they please state if the first batch of ten of the 30
new lower class coaches which the Eastern Bengal Railway were constructing
for ‘the Assam-Bengal Railway has been handed over to them ? !

(¢) Have the Furkating Badulipara Jorhat and Karimganj Longer
Valley branches been opened 1 .

(d) How do matters stand and what progress has been made in oon-
nection with the acquisition of land for the Feni-Belonia and Chittagong
Nizarhat branch lines ? '

Mr. A A L. Parsbns : (a) Yes.

(b)Y 25 of the Coaches have already been despatched, the reriniming 5,
if they have not alresdy been despatched, will be despatehed shortly.

** ¥Fo¥ answer to this yuestion, see answer to question No. 87.- . .

4
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(¢) The Furkating Badulipara Jorbat braneh was opened on the l.st
July last ; the probable date of opening the Karimganj Longer Valley
branch js the 1st of November next,

) (d_) Feni-Belonia.—The usual notices have been issned and immediate
action is being taken for the acquisition of all waste and arable land. Pro-
hoeed!ngs for the aequisition of the remaining land required are we!l in

ane.

Chittagomg Nizarhat—The notificaiton for aequisition of land was
published on 16th Aungust, 1928.

Harpsuirs oF PiraRiMs AT KaAMARAN.

137. Xhan Bahadur Barfaras Hussain Khan : (a) Will the Govern-
ment be pleased to state if they have reeeived information regarding
the question of hardships of pilgrims at Kamaran [vide Government reply
to starred question No. 170 (a) and (b) on the 10th February 1928] !

(b) If so, will they please furnish information to the House ?

Mr. G. 8. Bajpai : A note containing the information furnished by the
Government of Bombay has been placed in the Library.

ARRANGEMENT FOR LopaiNG PoR PiLGRIMS AT KaMaRaN,

138, Khan Bahadur Sarfaraz Hussain Kbhan : (a) Will the Govern-
ment be pleased to state if the accommodatien that was under construction
has been completed [vide Government reply to starred question No. 172
{¢) on the 10th February, 1928], regarding the arrangements for lodging,
ete,, for the pilgrims who leave the ship for quarantine purposes at
Kamaran 1

(b) If so, what is the cost of the construction and how many persons
are expected to be accommodated in it !

Mr. G. B. Bajpai : (a) Yes.

(U) The cost of construction of the more substantial accommodation was
Ils. 3.858. Nine private dressing rooms have been provided of which six
are for males and three for females. One stone building in each pilgrim
camp has heen provided with better aecommodation for 6 families. A
kiosklike hut has been construeted with 2 cabinets, each containing 72
drawers fitted with locks, for storing the valuables of pilgrims.

CONBTRUCTION OF QUARTERS FOR THE CLERKS OF THE HEAD PosT OFFICE AT
MOTIHARI.

139. Mr. Gaya Prasad Singh : (a) Will the Government be pleased
to state whether it is a fact that the Motihari Head Post Office in Bihar
and Orissa Circle is sitnated at a distance of more than a mile from the
town ?

(b) Is it a fact that the said post office is managed by nine clerks,
six of whom have got split duties, and that consequently tney have to walk
four times from their houses to the post office say about 6 miles a day !

{e) Is it a fact that rented houses near the post office are none, and
that even in the town they are not available even at a prohibitive
rental -
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(@) Is it a fact that the clerks of the said post office petitioned the
Postmaster General, Bihar and Orissa Circle, on the 19th July, 1926, and
the 13th January, 1927, for construction of quarters ?

(e) Is it a fact that the Bihar and Orissa Provincial Postal and
R. M. S. Conferences of 1926 and 1927 passed resolutions Nos. 21 and
87 (a) respectively for construction of quarters for the clerks of the said
office ? .

(f) Is it a fact that Mr. J. Kumar (Assistant Postmaster General,
Bihar and Urissa) investigated the clerks’ grievances for quarters in June
1927 ¢

(g) Is it a fact that the Superiniendent of Post Offices, Gandak Divi-
sion, has recommended six sets of family quarters for the clerks of the
Motihari Head Office to the Postmaster General, Bihar and Orissa ¢

(h) Is it a faet that with orders of the Postmaster General a site
selection committee consisting of the Sub-divisional Officer, Sadar
(Motihari, Presiding Officer), Civil Surgeon, Champaran, Sub-divisional
Officer, P. W. D, and the Superintendent of Post Offices, Gandak Division
was formed and that the said committee has selected the site for quarters
and approved the site plan ?

(s} Is it a fact that the Executive Engineer, Muzaffarpore Division,
has prepared the estimate and has forwarded the same to the Postmaster
General for sanction ?

() Is it a fact that the District Magistrate, Champaran, has approved
the proceedings of the site selection committee and has forwarded the
same to the Executive Engineer, Muzaffarpore Division, for preparing the
estimate !

(k) If the answers (a) to (j) above be in affirmative, will the Govern-
ment be pleased to state how far the Government has proceeded in re-
moving this hard-felt grievance of the clerks of the =said office for
quarters ?

(1) Do Government propose to sanction split duties allowance for the
clerks concerned till the construction of quarters near the post Office ?

The Honourable Mr. A. C. McWatters : (a) to (k) and (j) Yes.

(1) The estimate and plan have not reached the Postmaster-General.

(k) The construetion of quarters will be undertaken as soon as possi-

ble after the estimate referred to in (¢) has been received and approved by
the proper authorities and funds have been provided

(1) Government are not prepared to take the action suggested.

CoNBTRUCTION OF TRE ISHURDI-PABNA-BHADHUGAN) RarLway.

140. Mr. K. C. Neogy : Will Government be pleased to state :

(a) whether the recent investigation into the Ishurdi-Pabna.
Shadhuganj railway projeet by the Agent, Eastern Bengal
Railway, has shown that it is capable of yielding an annual
return of over 6 per cent. on the capital outlay, which has
been estimated at abount Ra. 42 lakhs against 53 lakhs of a
previous estimate !
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{b) whether this project originated in 1904, and its active con-
sideration has been pending since 1916 1

(¢) whether this line would provide the only railway communica-
tioctl'l to an important District headquarters town in Bengal 1
an

{d) whether it is proposed to include the line in the construetion
programme for 1929-30 ?

Mr. A A L. Parsons: (a) The Railway Board have not yet received
the report of the Agent on this projeet which was recently investizated oy
him, and until they have seen the report they cannot state what the annual re-
twrn is likely to be,

(L) A project for a railway between Pabna and Sara was investigated
in 1904 and rejected. A survey for a railway from Ishurdi to Sadhuganj
via Pabra was made in 1916. Since that date various means of making
a rail connection with Pabna have been under consideration.

(¢) The Honourable Member is correct in supposing that there is at
present no railway communication to the town of Fabna.

(d) A dccision can only be reached when the report of the Agent has
heen received.

CONSTRUCTION OF THE FARIDPUR-CHARMUGURIA-BARISAL RALWAY.

141. Mr, K C. Neogy : (a) Will Government be pleased to state
when the Faridpur-Charmuguria-Barisal projeet will eome up for active
congideration 1

(») For how many years has the question of connecting Faridpur
with Bhanga been under consideration, apart from the larger project
mentioned above ! Does the question of this short extension to Bhanga
depend entirely on the said larger project. or is it under separate con-
sideration also !

Mr. A. A. L Parsons : (a) The Railway Board are awaiting the
results of the reconnaissance survey sanctioned in 1926

(5) 1 believe that a projeet which included a connection between Farid-
pur and Bhanga was mooted in 18R8. The survey report of which the re-
eeipt is now awaited by the Railway Board will indicate separately the
prospects of

(i) a connection between Faridpur and Barisal,
(1#1) a connection between Faridpur and Bhanga, and these will be
considered in due course.

ProvisioN OF A PLaTroRM AND WarTinG RooMs AT FARIDPUR, EASTERN
BeENGAL RamLway.

142. Mr. K. 0. Neogy : (a) When was the railway station at Farid-
pur (Eastern Bengal Railway) first opened ?

(b) Are Government aware that Faridpur is the headquarters town
of an important Distriet in Bengal ?

(¢) Are Government aware (or if mot, will they make inquiries in
the matter 1) that the Eastern Bengal Railway authorities have refused
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to provide a platform at the Faridpur railway station all these years, in
spite of representations from officials and the non-official public and re-
peated criticisms in the Press {

(@) Are Government aware of any railway station at any other
Distriet headquarters town which has not been provided with a platform 1

(e) Are Government aware that there are no proper waiting room
accommodation nor othef amenities at the Faridpur railway station ?

Mr. A A. L. Parsons: (¢) April 1899.

() Government are aware that Faridpur is the headqunrters of a
District in Bengal.

(c¢) and (e). There have been representations on the subject and the
Agent is considering the complete reconstruction of the station at Farid-
pur and will no doubt consider to what extent the facilities meutioned in
these two parts of the Honourable Member’s question should be provided in
the reconstructed station.

~ (d} Governuent are unable to make any categorical answer on this
point without enquiries which they do not think it worth while to nndertake.

Casa CERTIFICATES.

143. Khan Bahadur Sarfarax Hussain Khan : (¢) Has the attention

of Government been drawn to the paragraph published in the issue of the
Statesman of the 8th May, 1928, page 10, under the heading ‘‘ National
Savings Movement ' '

(b) If so, will they please state if the figures stated in the sub-heading
‘“ Cash Certificates >’ are correct !

(¢) If not, will Government please state the correct figures in the
vears referred to !

The Honoureble Sir Bhupendra Nath Mitra : (a) and (b). Yes.

(¢) Does not arise.

Visit oF TEE MaLARIA CoMmissioN oF THE LEAGUE oF NaTtions To INDIA.

144. Khan Bahadur Sarfaras Hussain Kbhan : With reference to the
extraet ‘‘ It referred also to the hope of the Government of India that the
League’s Malaria Commission might be able to visit India during the
latter part of 1928 '’, from the Final Report of the Delegates of India to
the Eighth (Ordinary) Session of the Assembly of the League of Nations
1927, page 25, under the heading ‘ Work of the health organisation ”’,
will Government please state if they can give any further information on
the matter, namely, whether the League’s Malaria Commission will visit
India during the latter part of 1928 1

Mr. @. 8. Bajpai : The Council of the League of Nations have accepted
the invitation of the Government of India asking the Malaria Commission
to visit this country, but the time of the visit has not yet been fixed.

ForuaTiON OF AN ADVISOoRY CoMMITTEE OF THE EAST INDIAN RAILWAY AT
PaATNA.

145. Khan Bahadur Sarfaraz Hussain Khan : (a) Have (}overnment
received letter No. 411, dated the 9th May 1928 from the Secretary, Bihar
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and Orissa Chamber of Commerce, Patna, addressed to the Secretary, Rail-
way Board !

(b) Is it a fact that there is an Advisory Committee for the East
Indian Railway gt Calcutta and another at Cawnpore but none for the
Provinee of Bihar and Orissa in Patna !

(¢) Is it a fact that the East Indian Railway has a mileage of about
540 miles in Bengal and of about 1,053 miles in Bihar 1

(d) Is it a fact that the Railway Board has appointed an Advisory
Body for the Bengal Nagpur Railway at Cuttack although the Bengal
Nagpur Railway has one at Calcutta ?

(¢) Is it & fact that the Bengal and North Western Railway has also
an Advisory Committee for the Provinee of Bihar and Orissa which meets
at Muzaffarpur ?

(f) If the answer to the above questions be in the affirmative do
Government propose to sanetion the formation of an Advisory Committee
of the East Indian Railway at Patna ! '

Mr A A L Parsons : (a) Yes.

(b) There i+ one Committee at Calecutta and one for the United Pro-
vinces whose meetings are held alternately at Cawnpore and Lucknow every
two months.

(r) This is epproximately correct

(d) There is a branch Committee at Cuttack which is appointed. by the
Bengnl Nagpur Railway Administration and not by the Railway Board.

(e) Yes.

(f) The ratter is being considered. But I must point out to the
Honourable Member that there are considerable practical difficalties in
adding to the nnmber of Advisory Committees on any particular railway
system owing to the tax which they make on the time of the Agent, and
that the Rihar and Orissa Province is represented on the East Indian Rail-
way Calcutta Advisory Committee by two members, one nominated by the
Government of Bihar and Orissa and the other by the Bihar and Orissa
Legislative (‘ouncil.

REPRESENTATION OF THE BRrmisE EMPIRE AND THE DoMINIONS AND INDIA IN
THE LEAGUE OF NATIONS.

116. Khan Bahadur Sarfaras Hussain Khan : (1) Is it not a fact that

(a) Auctralia, (b) British Empire, (¢) Canada, (d) India, (¢) New Zealand

and (f) South Africa form as different States as shown.in the List of

States in Appendix I, page 73 of the Final Report of the Delegates of

Eldia to the Eighth (Ordinary) Session of the Assembly of the League of
ations 1927 1

(2) Is it not a fact that (a) Australia, () Canada, (c) India, (d)
New Zealand and (¢) South Africa are parts of the British Empire ?

 (3) Will Government please give reasons for the representation of the
British Empire as well as of (¢) Australia, (b) Canada, (¢) India, (d)
New Zealand and (e) Senth Afriea as separate States t
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_ Mr. L. Graham: (1) and (2). The statements of fact herein con-
tained are correct so far as they go, but reference should have been made
to the Irish Free State.

(3) The expression ‘‘ British Empire ’’ in this context has been
construed as meaning ‘‘ Great Britain and Northern Ireland and all parts
of the British Empire which are not separate Members of the League '".

ALLEGED INTERCEPTION OF MONEY SENT To MRS. BESANT To PAY THE FEES
oF Poor STUDENTS.

147. Khan Bahadur Sarfaraz Hussain Khan : (a¢) Has the attention
of Government been drawn to the paragraph published on page 9 of the
Statesman of 26th May 1928, under the heading ‘‘ Money for Mrs.
Besant—Labour question in Commons ’’ ¢

‘b) If so, will Government please state if they are in a positien to
give information to the House as to whether the Madras Government had

held up and reclaimed money sent to Mrs. Besant to be used to pay the
fees of poor students ?

(c¢) If so, will they please furnish the information to the House ?
The Honourable Mr. J. Crerar : (a) I have seen the paragraph.
(b) and (¢). The allegation is entirely without foundation.

STATE MANAGEMENT OF THE BURMA RarLwavys.

148. Khan Bahadur Sarfarax Hussain Khan : (a) Has the attention
of Government been drawn to the paragraph published on page 6 of the

Statesman of the 19th June 1928, under the heading ‘‘ State Railways in
Burma *’?

(b) If so, will they please state if the statement made therein,
viz.,, that the Government of India have decided to take over the Burma
Railways as a State-managed concern from the commencement of next
year is correct ?

Mr. A. A L Parsons : (a) and (b). Yes.

RerorT OF THE C1NEMA ENQUIRY COMMITTEE.

149. Khan Bahadur Sarfaraz Hussain Khan : (¢) Will the Govern-
ment be pleased to state if they have received the Report of the Cinema
Enquiry Committee ?

(b) If so, when is it expected to be published 1

The Honourable Mr. J. Orerar : (a) Yes.

(b) The report was published on the 7th August.

HuMmaN SacRIFICE IN BURMA.

$150. Khan Bahadur Sarfaraz Hussain Khan : (a¢) Has the attention
of Government been drawn to the paragraph published on page 7 of the
Englishman of the 28th May, 1928, under the heading ‘‘ Human Saecri-
fice >’ ¢

tFor answer to this question, see answer to question No. 37.
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{b) Does the custom of human sacrifice still exist in Burma ?
(¢) If so, in what part or parts of it ?

(d) Will Government please state if they propose to take steps to
stamp out this barbarous and inhuman custom referred to ?

(e) If 8o, when ¢

Trarric 1IN WoMEN aND CHILDREN.

151. Khan Bahadur Sarfaras Hussain Khan : With reference to the
extract ‘‘ only the first part of the report has been published, the second
part having been communicated confidentially to the Governments con-
eerned—of which the Government of India is not one—for such observa-
tions as they wish to make '’, published in the Final Report of the
Delegates of India to the Eighth (Ordinary) Session of the Assembly of
the L-ague of Nations, page 59, under the heading ‘' Traffic in Women
and Children '’, will Government please give any speecial reason why the
Goverment of India has been excluded as appears from the last portion
of the extract ?

The Honourable Mr. J. Orerar : The report of the Body of Experts
on Traffic in Women and Children was in two parts. Part one gave an
account of the facts disclosed by the enquiry and a statement of the
conclusions based on them. Part two contained a more detailed state-
ment of the evidence derived from various sources arranged according to
countries. When the report was presented to the Council of the League,
it was decided to publish Part one immediately and 2 copy was com-
municated to the Government of India. In regard to Part two, it was
decided in the first instance to send it confidentially to the Governments
of the various countries with which it dealt for their observations. = India
was not one of the countries dealt. with in this Part, and a copy was not
therefore communicated to the Government of India at the time. A copy
of Part two, together with the observations of the Governments referred

to above, has since been received.

LANGUAGE IN WHICH THE PROCEEDINGS OF MEETINGS .OF THE LEAGUE OF
NATIONS ARE RECORDED.

152. Khan Bahadur Barfaraz Hussain Khan : Will Government

Pplease state :
(a) In what language the proceedings of meetings of the League
af Nations are recorded !

(b) If it is a fact that the delegates of the different States speak
in the languages of their respective nationalities ?

(e) If the answer to (b) be in the affirmative or in other words
the delegates speak in other languages than English is there
any procedure by which Indian delegates can follow the
debates of the Assembly ?

Mr. L. Graham : (¢) French and English.

(3) Delegates are permitted to speak in the languages of their
respective nationalities.

(e) All speeches delivered in English are interpreted in French and
vice versa. All speeches delivered neither in English nor in French are
Interpreted in both English and French.
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AgE oF Hinpu MarrieEp WoOMEN.

163 Khan Bahadur Sarfaraz Hussain Khan: Will Government
be pleased to state if it is u fact that out of every 1,000 Hindu married
women {a¢) 14 are under 5 yvears of age, () 111 under 10 vears of age, (0)
437 under 15 years of age, vide page 244, lines 8 to 10 of the Journal of
the Parliaments of the Empire—Vol. IX, No. I, January 1928) ?

The Honourable Mr. J. Crerar : The statement in the Journal pur-
ports to reproduce the gist of a speech made by Rai Sahib Harbilas Sarda
in this House on the 15th ‘September, 1927, and thé firures qutted:in the
statement were given in that speech. If the Honourable Member wishes
to cheek their accuracy his attention is invited to Table VII in Part II

of Volume I of the Census of India, 1921, which he will find in the
Library.

TRANSFER OF THE OFFICE oF THE COMMISSIONER OF INCOME-TAX, BrHAR AND
ORrissa, FROM RaNcHI To PaTNa.

154. Khan Bahadur Sarfarax Hussain Khan : (¢) Will -he Govern-
ment he pleased to state if the Centrai Board of Revenue has received a
communication from the Bihar and Orissa Chamber of Commerce regard-
ing the transfer of the office of the Commissioner of Income-tax, Bihar and
Orissa, from Ranchi to Patna (vide paragraph published in the issue of the
Statesman of 30th June, 1928, under the heading ‘‘ Claims of Patna—
Transfer of Income-tax Office urged '’) 1!

(b) If so, will they please state if any order has been passed there-
on ? :

(¢) If passed, will they please lay a copy of the order on the table ?
(d) If not, by what time do they expect to pass the order ?
The Honourable Bir Bhupendra Nath Mitra : (a) Yes.

(b), (¢) and (d). Government have nothing to add to the answer
given by Sir Basil Blackett to Mr. Gaya Prasad Singh’s starred question
No. 708 in the Legislative Assembly on the 31st August, 1927.

Amr S8ervice 1O INDIA.

155. Khan Bahadur Sarfarazr Hussain Khan: Will Government
please state if it: is correct that the air service to India will begin about
April next (vide statement published in the issue of the Stafesman of
13th July, 1928, page 9, under the heading ‘* Air Service to India ') ?

The Honourable Mr. A. C. McWatters : That is the present expecta-
tion.

CoxstiTuTiON OF PROVINCIAL PUBLIC BERVICES COMMISSION,

166. Mr. A. Rangaswami Iyengar : (¢) Will the Government be
pleased to state what are the rule-making powers delegated to the Central
and Provineial Governments respectively by the Secretary of State in
Council under section 96 (B) of the Government of India Act?

(b) Whether the Becretary of State has authorised the Central or any
of the Provincial legislatures to make laws regulating the Public Services
to any extent or in any respect or manner !
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(¢) If not, whether there is any proposal under consideration to do
001!

(d) Have the Government of India received any proposal of legislation
from any Province or Provinces for the constitution of Provincia! Publie
Services Commission !

(e) Has such legislation been authorised by the Secretary of State in
Council under section 96 (B) of the Government of India Act !

.The Honourabie Mr. J. Orerar : (a) Besides the rule-making powers
dedegated to the Central and Provincial Governments under certain rules
of the Fundamental Rules promulgated in 1922, the Local Governments of
Governors’ Provinces have been authorised under the Civil Services
(Governors’ Provinces) Delegation Rules of 1926 to make, subject to
certain reservations, rules regulating the method of recruitment, the
conditions of service, pay, allowancex and pensions of provincial and sub-
ordinate services and of officers holding special posts. Draft rules dele-
gating similar powers to the Governor General in Council in respeect ot
officers employed under the Central Government are ander the considera-
tion of the Secretary of State in Counecil.

(b) and (¢). The Secretary of State in Council has not given any
general authorisation to the Central or Provincial Legislatures, under
section 96B (2) of the Government of India Act, to make laws regulating
the public services ; but he considers particular proposals for legislation
oun their merits.

(d) Yes, from Madras.

(e) The question of making a general rule authorising Local Govern-
ments to legislate on this matter is at present under consideration.

Laxp REVENUE LEGISLATION.

157. Mr. A. Rangaswami Iyengar : (a) With reference to the reply
of Government to my qnestions Nos. 627 and 630, dated 30th August 1927,
will the Government be pleased to make any statement whether if any and
if so what progress has been made by Provincial Governments in carrying
out the recommendations of the Joint Committee of Parliament in 1919
regarding land revenue legislation ?

(b) Will the Government be pleased to state what administrative action
*it took or what instructions it conveyed to Provincial Governments in
respect of draft land revenue legislation proposed by them and submitted
for statutory or administrative sanction ? ' :

(¢) Is it a fact that in more than one Province projected legislation in
this behalf had been held up or delayed by reason of the difficulties experi-
enced in the Legislature in carrying out the diréetions of the Government
of India ?

{d) Will the Government be pleased to state under what provision of
law or rules it exercises powers of controlling provincial letislation on a
provincial subject like land revenue ?

.. (e) Will the Government be pleased to state whether in this matter
it is subject to any gemeral or wpecifia instructions from the. Secretary
of State in Council ? :
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(f) Is the Government of India going to make a report to the Statutory
Commission communicating its failure to carry out the recommendations
made by the Joint Parliamentary Committee during the last 8 years and

the canse thereof ?

Mr. @. 8. Bajpai : (a) The Punjab Government introduced in 1926
a Bill to amend the Punjab Land Revenue Act. This Bill is reported to
have been passed by the Legislative Council in May last. In the Central
Provinces, the Select Committee of the Legislative Council n.ppomtad
to consider the Settlement Bill, which was introduced - 1927, has--sub-
mitted its report. Land Revenue Bills have also been prepared in the
United Provinces and Bombay.

(b) The Honourable Member’s attention is invited to the answers
given to parts (b) and (¢) of his question No. 627 on 30th August, 1927.

(¢) No.

(d) The action of Local Governments with reference to such legisla-
tion is subject to the superintendence, direction and control of the Gov-
ernment of India under section 45 of the Government of India Act.

(e) They are subject to the general instruction that the concurrence
of the Secretary of State is to be obtained before executive orders are
issued forbidding the introduction of a Bill which a Local Government
proposes to introduee in the Provincial Legislative Couneil.

(f) As the Honourable Member’s assumption that the alleged failure
to carry out the recommendation of the Joint Parliamentary Committee
is due to the Government of India is not correct, the question does not

arise.

DEerosITs HELD BY THE (GOVERNMENT OF INDIA UNDER THE CIviL ACCOUNT
CODE WITH THE ACCOUNTANTS GENERAL IN THE VARIOUS PROVINCES.

158. Mr. A Rangaswami Iyengar: (a) Will the Government of
India be pleased to call for and place on the table a statement of the various
deposits held by them under the Civil Account Code with the Aeccountants
General in the various Provinces on the 1st of January, 1928, and the
periods during which they have been so held !

(b) Will the Government be pleased to call for and lay on the table a
statement of deposits lapsed to Provincial Governments in each year com-
mencing from 1923 ¢ .

(¢) Will the Government be pleased to state whether they propose to
amend the Civil Account Code s0 as to make it obligatory on the Treasury
Officers to issue notice to the depositors by registered post before ordering
them to lapse to Government !

The Honourable 8ir Bhupendra Nath Mitra : (a) The compilation of.
the figures required by the Honourable Member would involve an ex-
penditure of time and labour which could not be justified by the results
obtainable, while to Erepare a statement of the periods during which the
deposits have been held is practically impossible. The figures of out-
standings on the 31st March, 1926, which are the latest available, can
however be shown te the Honourable Member by arrangement with the
Financial Seeretary if the Honoutable Member will write to him on the

subject.
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(b) The total amounts of deposits treated as lapsed to Government
are shown in the Finance and Revenue Accounts—uvide, for example,
Accounts 74 and 74A of these accounts for 1926-27.

(¢) The Honourable Member is perhaps under the impression that,
once a deposit is treated as lapsed, it can never be claimed, by the party
concerned. I would invite his attention to Article 207 of the Civil
Account Code, Volume I, from which it will be seen that amounts of
lapsed deposits can always be refunded with the sanetion of the Aec-
countant-General. In the cireumstances, Government do not propose to
raake-any amendments of the nature suggested.

TotaL AMounT or DEpPosiTs HELD BY THE GOVERNMENT oF INDIA TO THE
' CreDIT OF PrOVINCIAL GOVERNMENTS.

159. Mr. A. Rangaswami Iyengar : (a) Will the Government be
pleased to state the total amount of deposits held by the Government of
India to the credit of Provincial Governments under various heads from
1921 1

(b) Will the Government be pleased to state whether any interest on
the said deposits held by them has been eredited to the Loeal Governments
concerned t

(¢) If not, whether any proposals for the payment of interest to the
Local Governments on the deposits held by them have been made and con-
sidered !

(d) Whether they have arrived at any decision in the matter ?

The Honourable 8ir Bhupendra Nath Mitra : It is impossible within
a reasonable compass to give the detailed information which my Honour-
able friend desires. But it will perhaps sufficiently meet his point if
I state briefly the general position which is as follows. Under present
constitutional arrangements the Central Government act as the banker
of all the Provineial Governments and are responsible to furnish them
with eash for provincial transactions when and where required. In return
the Central Government have the use, free of interest, of all deposits
of the kind which I think the Honourable Member has in mind. The
Central Government, on the other hand, pay interest to Provincial Gov-
ernments on the balances accumulated in the Famine Insurance Fund
under the provisions of Schedule IV to the Devolution Rules. They alsc
pay to Provincial Governments interest on such portion of the eredit
balances of the latter as may be placed with the Central Government
on fixed deposit in accordance with the Rules contained in Article 298B
of the Account Code. The proposition that interest should be paid om
other categories of deposits is not at present a live issue. The question
is however one which may probably arise in connection with any general
revision of the Meston Settlement.

Tae Cavvery-Merruvr ProsecT.

160. Mr. A. Rangaswami Iyengar : Will the Government be pleased
to state :

(a) whether they have received from the Government of Madras
revised estimates for the Cauvery-Mettur projeet for sanction
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(b) whether they are aware that a committee appointed by the
Madras Government examined the whole matter and submitted
a report to the Government ¢

(¢) whether that Committee has recommended the cutting down of
the expenditure under various heads and the substitution of
surki mortar concrete for cement conerete and various other
economies and improvements ! .

(d) whether the experts of the Government of India have given no
definite opinion as to the preferability of cement conerete to
surki mortar concrete ?

(e) whether in the circumstances the Government of India will
re-examine the question before submitting the revised esti-
mates for the approval of the Secretary of State ?

(f) whether they will examine also the other suggestions made by
the Committee on the question of reducing expenditure under
various other heads ? '

The Honourable Mr. A. C. McWatters : (a), (b) and (¢). Yes.

(d) The question was examined on behalf of the Government of India
by Chief Engineers of four different provinces. The balance of opinion
was in favour of the use of cement concrete.

(e) and (f). The Government of India will consider what questions
require re-examination when they receive the proceedings of the Gov-
ernment of Madras on the report.

Provision oF AN OvERBRIDGE AT THE CR088ING To THE EAsT oF MogHALPURA
oN THE NorTH WESTERN RaiLway.

161. Lala Lajpat Rai: (a) Are Government aware that the railway
crossing to the east of Moghalpura station on the North Western Railway
erosses a very frequented road which leads from Mianmir to Shalamar-
Bagh and Amritsar ?

(b) Are Government aware that people wishing to cross that ecrossing
have to wait there as long as half an hour before the gates are opened !

"(c¢) Are Government prepared to consider the advisability of provid-
ing an overbridge at that crossing !

Mr. A A L. Parsons : Government have no detailed information, but
they understand that the provision of an overbridge is under considera-
tion. They are sending a copy of the Honourable Member's question to
the Agent of the North-Western Railway to draw his attention to the
subjeet. :

DELIVERY OF PosTaL ARTICLES IN THE TowN oF PATNA.

162. Khan Bahadur Sarfaraz Hussain Khan : (a) Has the attention
of Government been drawn to the paragraph published on page 7 of the
Searchlight of the 18th July, 1928, under the heading ‘‘ A Postal Griev-
ance '’ ! ’ ' - '

_..{b)-1s it a fact that prior to the centralization of the delivery system
in the Patna Town the postal articles ised to be delivered from:all the
Post Offices in the town in the same afternoon !
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. (¢) Is it a fact that this new system of delivery was introduced in the
town of Patna in spite of great opposition from the general public ?

(d) Is it a fact that owing to the introduction of this new system the
Postal Department has to pay an extra allowance of Rs. 200 a month to
the mator contractor and that some additional hands have been also sanc-
tioned and even then the grievances of the public remain unredressed !

(e) If the answer to (@), (b), (¢) and (d) be in the affirmative, will
the Government he pleased to state if they are prepared to revert to the

.0ld arrangements?
~ The Honourable Mr. A. O. McWatters : (a) Yes.
(b) Yes, but only from the delivery offices.
(¢) No.

(@) No. The only additional expense was the increase of Rs. 200
in the mail contractors’ subsidy.

(e) The arrangements have since been further improved in certain
scctors. It is not proposed to revert to the old arrangements.

MAKING OF APPOINTMENTS IN THE GOVERNMENT oF INpLa OFFIcES ON A Cox-
MUNAL Basis.

163. Mr. Amar Nath Dutt : Is it a fact that in the offices of the
Government of India appointments are being made on s communal basis
and appointments of members of certain communities have been stopped
in some offices ¥ If so, will the Government state the reasons for sueh
a policy !

The Honourable Mr. J. Orerar : I will send the Honourable Member
a copy of the orders which provide for the redress of communal inequalities
which may arise in the ordinary process of recruitment. These orders do
not contemplate that the appointment of members of certain communi-
ties should be stopped, and I am not aware of any foundation for such a

suggestion.
CoMMUNAL PREFERENCE IN APPOINTMENTS TO THE PUBLIC SERVICE.

164. My. Amar Nath Dutt : Are the Government aware that eom-
munal preference in appointments is retarding the growth of Indian
nationalism by accentuating bitterness among members of the different
communities ! If so, what safeguards do the Government prepose to pro-
vide against the evil ! Is communal preference dependent upon the votes
of the Members of the community in the Legislatures ?

"The Honourable Mr. J. Orerar : The answer to the first part of the
question ie in the negative. The second part does not arise. The sugges-
tion in the third part that the Government policy in regard to recruitment
to-the services bears.any relation to the way in which members of parti-
cular communities east their votes is entirely without foundation. ‘On the
contrary the policy rests on the plain consideration that it is not in the
.public interest that any particular community should obtain an undue
preponderance in the Government services.

L66LA @
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EMPLOYMENT OF BENGALEES IN THE GOVERNMENT OF INDIA SECRETARIAT.

165. Mr. Amar Nath Dutt : Is it a fact that Bengalees are not given
the same facilities as other communities for service in the Government of
India Secretariat ¥ Are the Government aware that there is a widespread
belief that a Bengalee graduate, however brilliant he may be, will not
get an appointment, so long as others are avulable however inferior their
qualifications may be ?

The Honourable Mr. J. Crerar : The answer to both parts of the
question is in the negative. °

FAILURE OF BENGALEE GRADUATES IN THE SECRETARIAT SERVICE EXaMINa-
TIONS.

166. Mr. Amar Nath Dutt : Will the Government be pleased to
enquire into the causes of the failures if any of the Bengalee graduates
in the Secretariat service examinations ! Are the Government aware that
there is a widespread belief that they do not get equally fair treatment
with others  If so, is there any truth in such a belief 1

The Honourable Mr. J. Orerar : Bengalees compete on equal terms
with candidates from other Provinces, and if it is a fact that they fail
to secure appointments it can only be concluded that they are less well
qualified. No special enquiry is called for. As regards the second part
of his question I must refer the Honourable Member to the answer that
I have just given on the same subject. If such a belief exists, it is un-
founded.

DiscrarGE oF A. K. Mrtra, RELIEVING CLERK, BuRDWAN, BY THE EasTt
INDIAN RAILwaY.

167. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state the reasons for the discharge of A. K. Mitra, relieving clerk.
Burdwan, East Indian Railway, as intimated by the Divisional Superin-
tendent, Howrah, in his office No. E. G. 102!28 dated 10th April 1928 1
Are such cases entn'ely in the disposal of the officer and has the dis-
cherged person no remedy from the higher authorities 1

(b) Is it a fact that A. K. Mitra was appointed in consideration of
the services of his father, the late P. C. Mitra, whe was killed in the
war and whose sacrifice received recognition from His Majesty the
King ! Is it also a fact that his father and grandfather served the East
Indian Railway for more than half a century 1 Was such sacrifice and
service considered before ordering his discharge without any reason !
Will the Government be pleased to state their general policy in the case
of such discharge !

(¢) Is it a fact that A. K. Mitra was discharged without reason !
Will the Government be pleased to state whether they propose to re-instate
A. K. Mitra under the circumstances ?

Mr. A A L. Parsons : Government have no information with regard
to the individual case mentioned by the Honourable Member and since its
disposal is entirely within the competence of the authorities of the East
Indian Railway they do not propose to take any action. In accordance
with the ordinary rule a non-pensionable railway employee in the event
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of being discharged from the service has the right of appeal to the Agent
if the order of discharge is issued by the lead of his department and
to the Head of the appellant’s department in all other cases.

AocIDENT BETWEEN Harva GHAT aND K1sHANPUR RAILWAY STATIONS ON THE
BeNGAL AND NorTE WESTERN RalLway.

168. Mr. Gays Prasad 8ingh : (a) Is it a fact that a serious rail-
way accident took place between Haiya Ghat and Kishanpur railway
stations (Bengal and North Western Railway), on or ab-ut the 22nd Janu-
ary 1928 1

(b) What was the cause of the accident, and the number of casual-
ties 1 c e

B I L T B

(¢) Is it a fact that in view of the serious allegations made regarding
the number of casualties, and the treatment of the injured in the hospital,
the District Magistrate of Durbhanga was instructed to hold a publie
enquiry ! Will Government be pleased to procure and lay on the table a
copy of the report of the District Magistrate, together with the eommuni-
cation received from the Government of Bihar and Orissa, on the subject 1

(d) Was any one prosecuted, or any departmental action taken
against any one in connection with this accident ¥ And, if so, with what
result ?

Mr A A L Parsons : (a) Yes.

(b) The'cause of the acecident in the opinion of the Senior Govern-
ment Inspector was the derailment of an empty road-van attached next
to the engine. The easualties were 8 killed and 15 injured.

(¢) Yes, an enquiry was held by the District Magistrate and a copy
of his report is laid on the table. Government regret that they cannot
agree to publish the correspondence between the Local Government and
the Government of India.

(d) The Station Master, Kishanpur, and the Assistant Medical Offi-
cer, Samastipur, have been dealt with departmentally by the Agent,
Bengal and North-Western Railway.

Frox M. J. Dixown, Esq., I.0.8., DisTRicr MAGISTRATE, DARBHANGA, TO THE COM-
MISSIONER OF THE TIREUT DIvisioN, MUZAFFARPUR, LETTER NO. 47, DATED LAHERIA-
BARAI, THE 9TH FraxUiRY 1928,

SuBsxcT.—Final Report on the railway accident between Kishanpur and Haiya Ghat
railway stations.

In continuation of my previous rt No. 83-C., dated the 3rd February 1928,
I have the honour to state that I held enquiry at Kishanpur railway station on-the
6th February, and at SBamastipur railway station and the Civil Hospital, Samastipur, on
the 7th February.

The aceident took place beyond the southern end of bridge No. 11 A at mile 8.8
which is about 2 miles north of Kishanpur railway station. The line in this part is
on a long straight lovel piece, running over three miles over a low bank which eon-
tinues beyond the bridge. The bridge itself consists of 20 spans of 0 ft. girders, and
is practically a viaduet over a water course there being mo parapet and mo foot way.
There is o depression at this place in which water remains throughout the year.
]%:r about 8-30 P.M. on the night of 22nd January, the 30 Down mixed train from

bhanga was passing over this bridge. An empty road van attached mext to the
engine was derailed on the bridge, and striking the parapet wall of the abutment was
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‘thrown aguinst the superstructure of a third class bogie carriage following mmedmteli
behind, and completely wrecked this coach. The whole superstructure was torn o
‘the under carriage and completely wrecked and thrown down the eastern bank about
100 feet beyond the end of the bridge. The under carriage was derailed about 50 feét
further on, and the road van was derailed on the western side. All the passengers
of this ie carriage were hurled out with wreckage and many were killed and injured.
“The ‘coup between the ‘road van and the engine was brokém and the engime ran
on ahea was pulled up some eighty feet beyond the wreek. The remainder of the
train remained on the track and was practieally undamaged, there being no casualty
to any other passengers execept those on the smashed bogie coach.

The compesition of the train was as -follows :

Engine ‘* F*’ class 0-6-0 type.
One four-wheeled road-van.
Four begie 3rd class earriages.
One six-wheeled inter and 3rd class carriage.
One sgix-wheeled inter class carriage.
One six-wheeled 2nd class earriage.
One wix-wheeled 1st ¢lass carriage.
One gix-wheeled brake van.
“The train was nen-vacuum.

At first it was generally believed that the cause of the accident was due to the
engine parting with the rest of the train and instead of running ahead was stopped
with a view to attach itself to the rake which was still moving with momentum, and
this cawsed the eollision resulting in the dernilment of the road van amd the pmssenger
carriage. This was the account given in the first accident report, submitted by the
Btation Master of Kishanpur on 24th January, and which was accepted by the police
in the enquiry held by the Deputy SBuperintendent of Police, under Rule 20 (c) of the
Revised rules made under seetion 84 of the Indian Railways Ret 7(Axt IX of 1890).
An engg:]r;wd version of this cause of the accident was given by g gateman at the
- enquiry on the 27th Jannary 1928. His version which is a popular one current
was that the driver having lest his traim reversed his engime and backed it to the on-
"¢oming train. This is the version given by two witnesses who were in the smashed
coach, one Muhammad Mustafa, a ecompounder, and one Abdul Moid, a teacher in a
. Middle Vernacular School, who were examined before me on the 6th February 1928 at
Kishanpur.

Mr. R R B Benior Government lngee&or of Railways, heid a technieal
enquiry on the 27th January at Kishanpur., He found that the van which was in
front next to the engine had become derailed about 50 feet from the southern end of
_the bridge as was evidemt from the damage caused from the derailed ‘wheels to Lhe
sleepers, the marks of the derailed wheels on the sleepers ran for some distance parallel
to the rail with a slight inclmation to the right, and the ust have been on the
point of falling over when it struck the abutment, one wheel having travelled beyond
the end of the sleepers. This apparently caused the derailed van to mount upon the
superstructure of the following bogie-voach —which was also derniled. Mr. Byror
does not in his report consider that the accident was caused by the broken tender
drawbar, on the contrary he considers that the leading end of the road van was still
being held straight by the tender coupling although he found that the drawbar of the
tender was flawed for about 40 per cent. of the cross sectional area at the point of
fracture. He has held that the wheels when running over the sleepers threw a
sudden additional strain on the weakened drawbar of the tender which broke under
the strain and caused the accident, had the van not been held in fronmt by the tender
coupling at the moment of derailment the téndemey of the whele trdin ‘pushing it
forward, ‘would :have beem for the van to ineline to ‘the right, the #ide on which was
derailed, and it would have gone over the -side of the bridge before reaching the
abutment which was 50 feet from the point of derailment.

It may be noted that this report does mot deal with the cause as to how the road

;nn u;:: lhe;:d off the su ture of ‘the follo coach which was thrown

own on opposite slde, approximdtaly the same oe from the bridge ;
the under strueture being deratied sbout 50 feet further south.

At the enquiry the Semior Government Inspeetor of Railways examined the Guas,
the Assistant Guard, the driver and the fireman who were on the train, and -also'the
te keeper of mile 813. Also he has taken the statement of the Permanemt Way
Etpeetof, Mr. G. C. Disney of Darbbangn, -who arrived frem Darbhangi at the steme
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of occurrence at 3-45 A.M., also the Asvistant Medical Officer, My, Twidle, who came,

by the break down train at Kisbanpur at about 11-30, and there is the report of the

Assistaut Engineer, SBamastipur, who arrived shortly after 1 A.M. and copies of the

ipquest report of tl'w Bub-Inspector, Government Bai.rway Police, who arrived at 2 a.u.

o the personal diaries of the Benior and the Junior Sub-Inspector of Warisnagar
ce.

The Deputy Agent of the B. and N. W. Railway has accepted the finding of the
Benior Government Inspector of Bailways regarding the cause of the aecident,.

The Government Inspector has held that the cause of the derailment was due
to the fact that the light roud van was empty, its tare weight being only 4 tons 14
ewts,, and it was sandwiched in between the engine and heavy bogie stock, the tare
weight of each of the bogic 3rd class being 18 tons 10 cwts.,, with the result that
there was a constant tendency for this light van to be lifted up whenever the following
coaches bunched up upon it. In the case of a non-vacuum braked train amy slacking
of the engine s would immediately result in the bunching together of the coaching
stock. . The Government Inspector is of opinion that the speed was constantly varying
within a few miles per hour sufficient to cause the causing vehicles to bunch u
together with emough force to raise the road van so that it mounted the mils
was derailed. The wheels then running on the sleepers threw a sndden additional
strain on the already weakened draw bar of the tender which broke under the strain
and caused the accident.

Hc has recommended that ordinarily empty goods wagons should met be attached
to these trains, but that if for traffic reasous it is necessary te move empty wagons by
these trains such wagons must be.placed in the rear of the passenger coaches. Timat
road vans which from the nature of the work they perform are seldom fully loaded
and are usnally attached to a train throughout its jourmey should be attached in the
roar of the train. He has also recommended that as a rule mixed train should eonsist
of passenger stock and fully loaded wagons which may be marshalled in front of the
passenger coaches to facilitate shunting by the train engine at way-side statioms.

With respect to the actual occurrence, I sgain examined the Guard, the Assistant
Guard, the Driver, the Fireman and the Jack, and nine passengers who were in the
dumaged coach ineluding Babu Jamuna Karji, a Distriet Board member, and one inter
class passenger Babu Ram Senahi Rai, a tescher of the local SBaraswati School The
three occupants of the engine all stated that the engine had crossed the bridge half
way when they felt a sudden jerk backwards, and immediately afterwards, heard
u crash and the engine shot ahead. The driver then shut off the steam and brought
the engine to stop. The Guard and the Assistant Guard who were both in the
Guard's van in the rear of the train felt what the Guard deecribes as ‘ bump ' and
the Assistant Guard as a ‘ Jerk ' and the train came to a stand still The passengors
in the derailed coach could not give any ecoherent account of the actual ocenrrence
except that they felt the carringe going down the bank rapidly.

The Driver got down from the engine and proceeded towards the wreckage with
the aid of a ern. The Guard and the Assistant Guard also arrived at the scene
of the accident in 15 or 20 minutes. The Guard and the Driver then left the traim
in charge of the Assistant Guard and took the engine to Kishanpur railway station,
arriving there at about 9-15 p.M. and the station master sent information by wire. In
the accident message whiech was not despatched before 9-50, there is a mo mention
of any person being killed on the spot. report merely stated ‘‘ many injured '’
%ltation master sent back the engine with the Guard. The Guard and the Assistant

rd then made arrangements for the safety of the standing train by placing
lights at the end and placing detonators on the track. The up train from ipur
arrived at Kishanpur at 9-42 p.M. B{n:lhi. time there was a gemeral rumour of the
accident, some of the injured persons arrived at Kishanpur by foot, and through
the inaistence of the Benior Sub-Inspector of Police of Warisnagar who was preseat
at the station, and a Mr. Fitz Gerald, an employee of the Burma Oil Cempany who was
8 passenger of the up train, a relief party went out with the engine and a third
class coach of 41 up, to the scene of the accident. There was some delay in getting
H.Nm ion from. Samastipur and alao recalling the light engine to Kiahanpur.

his relief party which consisted of the Semior Sub- r of Police, Warisnagar,
M:. Fits Go_rnl.@, Babu Baijnath Pande, Sub-Begistrar of Kishanpur, his cleck, Brijhans
-Babay, a District Board Bupervisor, Babu Chet Narain Lal, the station master of
ﬁhhnm left. Kishanpur at about 10-30 and arrived at the seeme of aceident about

P.; Tnhmmwmudcho:dm Snnﬂﬁmnﬁenwh:lt:ad::nhm

rraeked. bogie already arri st Kishanpur retarmed wi ia party.
- During this time the injured had boen helped out of the wreckage by the Aasietans
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Guard and other passengers, prominent among whom was & District Board member
Babu Jamuna Karji. A fire been lit with some straw and nothing further was
dene till help arrived. The relief party remained there for nearly two hours, and
were joined half an hour after their arrival by the Junior Bub-Inspector and the Writer
Head Constable of Warisnagar thana. Fifteen injured men were taken to the relief
train. Before leaving, some of the party headed by Babu Jamuna Karji counted the
dead bodies. According to Babu Jamuna Karji the number was about thirty in all,
according to Mr. Fitz Gerald the number was not more than twelve and not lews
than eight, and according to the Bub-Begistrar of Kishanpur Babu Baijnath Pande the
number was about twenty, there being fourteen separate ies. When the party left
the place, the Head Constable of Warisnagar left incharge to watch these dead bodies
and the properties of the passengers.

Meanwhile a break down train incharge of the District Trafic Buperintendent,
B. and N. W. Railway, Mr. Brown, arrived at Kishanpur railway station with neces-
sary first aid, bandages, blankets, stretchers, etc., in the char&e of the railway doctor,
Mr. Twidale, with & Sub-Assistant Burgeon and a dresser. r. Brown did not think
it necessary to take the train up as there was a relief train ahead and so he walked
up to the place accompanied by the doctor and met the relief train returning about a
mile and a half forther north. They stopped the train and came back with it travelling
on the engine. The Railway doctor did not enmter the ie carriage and examine the
injured. Apparently he and Mr. Brown were under the impression that first aid had
already been rendered by a doctor on the sgot and therefore comsidered it best to get
back to Kishanpur as quickly as possible. The relief train arrived back at Kishanpur
at 0-55 aAM.,, where it was met by the Bub-Assistant BSurgeon of Wari T.
Warisnagar is at a distance of only two miles from Kishanpur railway station. This
diepensary doctor stated in evidence that he was the first to treat these patienta. The
railway doctors also attended these patients at Kishanpur. The bogie with the
injured was attached to the waiting 41 up train which returned to Bamastipur sa
30 down leaving Kishanpur at 1-55 A.M. The three doctors also returned to Samastipur,
the di doctor and the Bub-Assistant Burgeon of the railway remained in
the bogie with the patients. No information was sent to Bamastipur by the railway
suthorities or by the railway police, althongh Mr. Brown stated in his evidemce that
be saw a wire at Kishanpur by the side of the telegraph instrument which was to
nave been sent by the Bub-Inspector, Government Railway Poliee, to the address of his
‘Writer Head Constable and therefore he did not think that it was necessary to send
any separate information. This wire was not sent. When the train reached Samasti-
pur there was no a ent for evacuating the injured. The assistant station master
on being requested supplied a stretcher and some coolies, and two patieuts were taken
into the hospital, one of whom was in a very precarions condition and died that after-
noon. Mr. Fitz Gerald’s camp cot had to be used as a stretcher. There were four
cases which were considered by the doectors present to be serious.

The assistant station master offered to send the rest of the ing'ured to the.
Bamastipur dis ry hospital by hiring taxis which were at the station. This was
refused by Babu Jamuna Karji after consulting the Warisnagar di?emry doctor.
‘The bogie with the injured passengers was then moved to the siding from where the
injured were carried in stretcher to the Bamastipur dispensary hospital by the coolies
supplied by railway. The railway doetors did not accompany the carriage to the
siding. Ome Mewa Lal, a District Board Bub-Overseer who lives close to the siding, was
called up by Babu Jamuna Karji and was placed in charge of the coolies who took
these injured persons on stretchers to the hospital. He stated in evidence that he
arrived at 3-30, again 4 aAM. and again after 5 A.M. at the Bamastipur dispemsary.
That when he came first at 3-30 a.M. he awoke the dresser and on his first and second
arrival he told the dresser to inform the doctor, but there was no sign of the doector.
The doetor Rai Bahadur Bakim Chandra Ghose stated in evidence that he was not

iénformed till 5-30 a.M. The first injured case must have reached the hospital by
-30 A.M. '

At about 6 A.M. the doetor came to the hospital and all the injured were given
stimnlant mixture. He also dressed four of the injured whom he ecomsidered to be
suffering from slight injuries. Two of the patients whom he considered to be seriously
injured, and who had been left on the verandah of the male ward were then given a
second stimulant mirture and the compounder was told to prepare hot water for dress-

these patients. The doctor then left the hospital, chan his clothes, went to the
Bub-Jail and returned at about 7 A.M. On his return he found Babu Jamuna Earji,
the Chairman of the Local Board and Municipality, and a pleader in the male ward.
Babu Jamuna Karji strongly remonstrated with the doctor over the delay im dressing
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the seriously injured patients. The doctor ordered him out of the hospital and pro-
ceeded to dress these patients. These patients had already received first aid 4

and apparently the doctor did not comsider that they were in very urgent need
being redressed and therefore he thought it better to have them & with warm
water instead of cold lotion. One of these cases was subsequently found by the Civil
Bur to have been very septic and in a very dirty state, when he visited bospital
on 20th January, 1928, One other patient whose ease was not considered serious
by any one of these doctors was considered by the Civil Burgeon to be suff from
a thigh boné. This was Dasain Thatheri who has been sinece disehar from
Bamastipur hospital and was examined as a witness in this enquiry. I consider how-
ever that in this hospital there was some deluy in the treatment of these cases and
that they were not considered at first very serious and this is borme out by the first
report submitted by Dr. Ghose, the Deputy Superintendent of the Ban Hospital,
who made an enquiry on the evening of the same day, and m:ed that only one
injured man had slight lacerated thigh musecle wound and the had bruisee only
and none seriously wounded.

I examined one Sarju Singh, Bajput by caste, a patient in the Badr ital,
Laheriasarai, suffering from lacerated thigh wound. lf:;nid he was in t::'tops
coach and was flung out the wreck. He twice lost consciousness but remembers
to have been given some stimulant mixture in the relief train. He says he arrived at

r dispensary at 4 A.M. and was lying on the verandah, and reeeived mo

attention till day break.

It is a fact however that the eases admitted were not serious if properly treated
at first. The serious cases consisted of two patients with lacerated thigh museles and
ome cape diagnosed later by the Civil Burgeon as suffering from partial hip frae-
ture.

The responsibility for this delay at Samastipur dispensary is however a part of
the large responsibility which the railway staff has ineurred by its failure to have
made proper arrangements for the evacuation and treatment of the injured. The
care and supervision of the injured did not receive the attentiom required on the part
of the railway administration, and the responsibility for this should not have been left
with one of the passengers Babu Jamuna Karji who bimself must have been hurt,
baving been in the wre£d coach.

The station master at Kishanpur appeurs to have been very incompetent. Had it
not been for the presence of the Senior Sub-Inspector of Police, Warisnagar, and a
Mr. Fitz Gerald, an employee of the Burma Oil Company, who was a passenger of the
up train, at the station, it is very doubtful if any relief train would have been sent
out. The break down train arrived after considerable delay. Kishanpur is onlv at
a distance of 8 miles from Samastipur. No mediea] officer had visited the sceme of the
accident, and the blankets which were in the break down train were apparently for-
gotten and not distributed among the injured. No information was sent in to Bamasti-
pur and no arrangements were made for receiving the inmjured.

The break down train arrived at the scene of the accident at about 2 auM. A
rd of police and chaukidnrs was posted on the wreckage during the night time. The
ollowing morning the dead bodies were collected and an inquest was held. A transla-
tion of the inquest ort is given with the evidence of the Government Railway
Police Bub-Inspector. ven bodies were recovered of whieh two were subsequently
identified and handed over to their relations. The five bodies unidentified were buried
at the spot. The number of dead bodies actually found by the police on the follow-
ing morning is much less than that which is said to have been counted by the members
of the first relief party and Babu Jamuna Karji. At the time the account of the dead
was made by these people they had been working for nearly two hours in evacuati
the injured, and in view of the different number stated by Babu Jamuma Katﬁ
Mr. Fitz Gerald, and the Bub-Reégistrar of Kishanpur, none of whose figures are cxmet,
‘mo great relinnce ean be pliced on their estimates, whieh are muech larger than the
number actually reeovered by the police. From the departure of the relief train up
to the morning there was a guard of police and chaukidars over the wreckage. The
members of the rellef party admit that no bodies were removed while they were
present, and there is no evidence that any bodies were removed subsequently.

During the night the Assistant Engineer Mr. Livingston and the District Traffie
Bllperin!endmt Mr. Brown searched among the wreckage and after a careful search
‘could discover only six bodies. The numher of dead bodies therefore found by the
Eil.me on whom inquest report was held is in my opinion the correet number of people

lled at the scene of the neeident. The inquest held by the Government Railway
Police Bub-Inspector is signed by one Parduman Lal, Law Superintendent of the
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Sursand estate, the Writer Head Constable Jamuna Prashad and the Junior Bub-
Inspector of Warisnagar.

Of the 15 persons removed, one who was admitted to the railway hospital died
on the 23rd, and two cases are still under treatment for lacerated thighs, one at the
Banwari Lal Hospital, Laheria sarai, and one at the Samastipur dispensary.

I would recommend that there should be more effective organisation by the rail-
way administration of their medical department for rendering first aid and evacuation
of the injured. I also wish to bring to your notice the commendable public spirit
displayed by Babu Jamuna Karji, Mr. Fitz Gerald and Muhammad Sherrif, Senior SBub-
Inspector of Warisnagar.

ArrLocaTiION oF COSTS BETWEEN THE DIFFERENT LocAL GOVERNMENTS
IN CONNECTION WITH THE DEOGHAR CONSPIRACY CASE.

169. Mr. Gaya Prasad 8Singh : Have Government received any
representation from the Government of Bihar and Orissa on the subject
of the allocation of cost in conducting the Deoghar conspiracy case, in
which the accused came from Bengal, the United Provinces, and the
Punjab * If so, what decision, if any, has been arrived at regarding
the allocation of cost between the different Local Governments concerned !

The Honourable J. Crerar : A representation has been received from
the Government of Bihar and Orissa on this subject asking for a contri-
bution from ecentral revenues towards the expenses of the case. The
Standing Finance Committee of the Assembly has agreed to a supple-
mentary demand of Rs. 50,000 being moved for this purpose, and this
will be done in due course.

PrEVENTION oF THE IMPORT INTO INDIA OF IMrTATION TEAS.

170. Mr. Gaya Prasad 8ingh: (a) Is it a fact that ¢ imitation
teas '’ in which weeds and other ingredients are mixed, are imported
into India for consumption, and that they are injurious to health ?

(b) Where are these ‘‘ imitation teas '’ produced ; and do Govern-
ment propose to take necessary steps to prevent their import into India ?

Mr G 8. Bajpai : (¢) and (b). The Government of India under-
stand that imitation tea is manufactured at Virudhunagar in the Ramnad
District of the Madras Presidency from the leaves of certain trees and
that this stuff is imported coastwise from Tuticorin to Bombay, ete.,
probably under other deseriptions such as ‘‘ Soap Nut Powder ’’. It is
also reported that there is some traffic in artificially coloured teas in
Amritsar, but no information is available as to whether these are import-
ed from outside and if so whence. I regret I am not in a position to
express any definite opinion as to whether the imjtation teas are inju-
rious to health, as such opinion ecan be expressed only after a careful
scientifie analysis of the ingredients. With regard to the question of
the prevention of the importation of such teas I may state that action has
already been taken or is being taken by Local Governments to prescribe
under their Food@ Adulteration Acts a stamdard quality of tea for sale
for human consumption. In view of this the Government of India do not
propose to take any further action in the matter.

Ranway Svrvey rrRoM RuTLAM-BaNswara 10 GaLlaxoT Ix CENTRAL INDLA.

171. Mr. Gays Prasad Singh : (a) It is proposed to have a rail-
way survey made from Rutlam-Banswara to Galiakot (Bombay, Baroda
snd Central Indis Railway) in Centwal India 9
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() Will this railway line, if eonstructed, pass through Seilana,
which is a populous and growing centre ?

Mr. A. A L Parsons : (a) A traffic survey for a railway from Rut-
lam via Banswara to Galiakot has been sanctioned.

(b) Until an engineering survey has been made the exact alignment
of the Railway cammot be stated.

INADEQUATE REPRESENTATION OF BIKES [N THE PosT OFFICE AND THE RAILWAY
Man, 8ervice IN THE Punias.

172. Sardar Gulab Singh : (a) Will Government be pleased to place
on the table two statements showing the following' information :

Statement No. 1.

Totel tumber | Number of
of clerks or clerks or

Name of Circle, Division or Office. sorters in. | sorters belong-| REMARKS,
cloding ing to Sikh
Reserve, community.

1. Punjab and N, W. F, C. Postal Circle ..
2. Office of P. M. G., Lahore ..

3. R. M. B. D. Division

4. B. M B. K. Division

5. R. M. B. L. Division

Statement No. 2.

TFotal numbes
of " Nomber at

of clerksor | guodtiP
Name of Circle, Division or Offcs. | "orseD ({nclad- roruising | Bruaxss.
filled up dur- .:.Ina com-

m{:’}r munity.

1. Punjeb aad N. W. F. Q. Postal Girele ..
3. Office of P, M. G., Labore ..
3. R.M.& D, Dirisioa ..
‘4, R. M. 8. K. Division
8. R. M. 8. L. Division

s Badd | TR TR YETIN -

. (b) Is it a fact that the Director General, Posts and Telegraphs,
issued orders to the effect that every third vacancy be given to the mem-
bers of the community which is inadequately represented ?
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(¢) Is it a fact that the Sikh community is poorly represented in
the Post Office and R. M. S. in the Punjab ?

(d) If the answer Yo part (c¢) is in the affirmative, do Gevernment
propose to take suitable action against the officials respomsible for not
abiding by the Director-General’s instructions referred to in part (b)
l;:od m;t allowing every third vacancy to Sikhs in the Departments named
above

.. (e) Do Government propose to issue strict instructions to she effect
that in future the rights of the Sikh community, are not ignored in re-
eruiting candidates and that recruitment is made strictly in accordance
with Director-General’s instructions referred to in part (a) above !

The Honourable Mr. A. C. McWatters : The information asked for by
the Honourable Member is being collected and will be furnished to him in
due course.

ABOLITION OF THE WESTERN CIRCLE oF THE RarLway MaiL SERVICE AT
PooNa.

173. Mr. N. M. Joshi : Will Government be pleased to state :
(6) whether the abolition of the Western Circle, Poona, ef th:
R. M. S. has resulted in economy !
(b) If so, how much ?

(¢) If not, whether they propose to abandon the scheme for abolition
in other centres !

The Honourable Mr. A. C. McWatters : (a) and (b). The scheme was
adopted for administrative rather than finaneial reasons, and no marked
economy is anticipated at present,

(¢) No.

GrAXT OF HELP TO THE WIDow AND FamrLy or Me. GANPATI AYER, LATE
Heap SorTER, No. 8 BEcTiON, RarLway MaiL SERvVICE, BANGALORE
Crry.

174. Mr. N. M. Joshi : Will Government be pleased to state :

(6) whether they are aware that Mr. Ganpatj Ayer, the late Head
Sorter, No. 8 Section, Railway Mail Service, Bangalore City,
eontracted a wound in the course of his official duty and
after some time died on account of it, leaving a widow and
some children ?

(b) whether the widow has sent a petition for help for the family
and o give some suitable job for her eldest boy ? and

(v) whether Government has considered the petition and, if so,
what the decision is !

Mr. P. G. Rogers : (¢) The evidence available shows that the wound
was not contracted in the course of official duty.

(d) Yes.
(¢) The matter is under consideration.
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DerarTMENTAL EXAMINATION FOR POSTAL ACCOUNTANTS.

175, Mr. N. M. Joshi : (¢) Will the Government be pleased to state
whether there is an open and competitive departmental examination held
for Postal Aesountants since 1925 to all who have rendered 3 years’ ser-
viee or more in the clerical cadre !

(b) If the reply to (a) be in the affirmative, will the Government be
pleased to state the syllabus prescribed for the above examination !

(¢) Will the Government be pleased to state the number of officials
of the clerical cadre with 3 years’ service or more in the whole of India
and Burma, the number who appeared for the examinations held in 1925,
1926 and 1927 and the number who passed in each of the said examina-
tions ?

Mr. P. G. Rogers : (a) Yes.

() A syllabus of the examination will be supplied to the Honourable
Member.

(¢) The information is being collected and will be furnished to the
Honourable Member on its receipt.

DzPARTMERTAL EXAMINATION POR INSPECTORS AND SUPERINTENDENTS’ HEAD
CLErgS IN THE PosTAL DEPARTMENT.

176. Mr. N, M. Joshi : Will Government be pleased to state :

(@) whether it is a fact that there was a departmental examina-
tion held for the appointments of Inspectors’ and Super-
intendents’ Head Clerks in the Postal Department !

(b) if so, its syllabus :
(¢) whether the said examination was a competitive one thrown

open to all officials of the clerical cadre in India and Burma :
and

(@) the number that passed in each of the said examinations !

Mr. P. G. Rogers : (a) Yes.

. (b) and (c). The examination was conducted by Heads of Postal
Circles who exercised their own discretion as to the syllabus and condi-
t!ons of the test. In some circles the examination was an open competi-
tive one, in others not.

(d) Government do not consider that the possible utility of the in-
formation when obtained will justify the time and labour which will be
required to collect the figures asked for by the Honourable Member.

DerarTuExTAL ExAMINATION FOR INSPECTORS AND SUPERINTENDENTS’ HEAD
CLERKS IN THE POSTAL DEPARTMENT.

177. Mr. N. M. Joshi : Will Government be pleased to state :

(8) whether it ijs a fact that an examination has recently been
introduced in G. O. No. 5 of 19th July 1927 issued by the
Director-General of Posts and Telegraphs for promotion to
the Selection Grade of Rs. 160—10—250 including the
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appointments. of Inspectors: and Superintendents’ Head
Clerks in the Postal Department 1

(d) if so, its syllabus ¢

Mr. P. G. Rogers: Yes; this General Order has however been
superseded by the orders contained in part V of Director-General’s
Circular (Post _Olﬁce) No. 10, dated the 24th May, 1928,

A copy of this, which includes the syllabus, will be supplied to the
Honourable Member.

Pay oF Inspecroms. oF Post OFFICES, BIC.

178. Mr. N. M. Joshi : Will Government be pleased to state
the pay of Inspectors of Post Offices, Head Clerks to Superintendents of
Pose Offices and other I Selection grade officers and accountants in Post
Offices with their respective duties and responsibilities ?

The Honourable Mr. A, C. McWatterse : Inspectors of Post Offices,
Head Clerks to Superintendents of Post Offices and other 1st selection
grade officials are in the grade of Rs. 160—10—250. Accountants in
Rost Offices ordinarily draw the local time-scale of pay with, a special pay
of Rs. 10 or Rs. 15, but in the more important Post Offices there are

Accountants drawing the pay of the selection grades namely Rs. 160—
10—250 and Rs. 250—20—350.

2. The duties and responsibilities of the officials in question are
generally as their designations imply, but a detailed catalogue would
exceed the reasonable limits of a reply to the Honourable Member’s question.

DePARTMENTAL ExaMINaTioN For INsPECTORS OF PoST OFFICES AND SUPER-
INTENDENTS’ HEAD CLERES.

179. Mr. N. M. Joshi : Is it a fact that officials who passed the depart-
mental examination for Imspectors and Superintendents’ Head Clerks
and who are in the waiting list have been exempted from passing the
examination preseribed in D. G.’s G. O. Nox 5 of 19th July 1927 and' simi-
lar exemption denied to passed accountants in D. G.’s No. As. A.|3|27 of
3::1 November 1927 addressed to all Postmasters General ! If so,
why !

The Honourable Mr. A. C. McWatters : Yes. The Honourable
Member’s attention is invited to the reply to paragraph (a) of the un-
siarned euestion, No. 483, hy Mr. B. Das in the Legislative Assembly om
the 27th March 1928.

GRANT 07 INCREMEXTS POR THE Pasx ﬁm&:&w ox-THM PORTAL RECRKTY-
ED .

180. Mz. §. M& Joski : (a) With reference to the reply to umstarred
question No. 463 given in the Assembly op 27th March 1928 regarding
the counting of total length of postal service, will the Government be

leased to state, whether they are aware of the fact that the men transferred
om the Post Office to the Telegraph Department were signallers doing
the work of the Telegraph Braneh !
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(b) If the answer be in the affirmative, will the Government be
pleased to state whether they will reconsider and grant increments for the
past postal services of the postal recruited men ?

The Honourable Mr. A. 0. McWatters : (a) The sighalling work
done in the Post Office by the postal signallers subsequently transferred
to the Telegraph Branch formed a part only of their duties.

(b) Government are not prepared to reconsider their decision om
this question. )

GRANT or PENsiON TOo MISTRIES.

181. Mr, N. M. Joshi : With reference to the reply to question
No. 466 given in the Assembly on 27th March 1928 regarding the grant
of pension to misiries, will the Government be pleased to state when the
decision will be reached ? PSR

The Honourable Mr, A. C. McWatters : Government are not yet in a
position to give the information asked for by the Honourable Member.

RECRUITMENT FOR THE BIGNALLING ESTABLISHMENTS IN PHE MaDRAS CIRCLE.

182, Mr. N. M. Joshi : Will the Government be pleased to state
when the open recruitment for taking men in the Signalling Establish-
ments in the Madras Circle will take place 1

Mr. P. G. Rogers : The revised rules regarding the recruitment of
candidates for the Signalling Establishment of the Department have
already been approved by the Government of India, and will shortly be
given effect to, not only for Madras, but for the whole of India.

STOPPAGE oF RECRUITMENT TO THE GENERAL BERVICE oF THE TELEGRAPH
DEPARTMENT FROM THE COONOOR AND LOVEDALE ScHooLS, ETC.

183. Mr. N. M Joshi : Withlreference to the reply to question
No. 467 (b) given in the Assembly on 27th March 1928 regarding the
abolition of distinctions ‘itade!bétvieen 'Inflidns wid Anglo Indians, will the
Government be pleased to state the decision that has been arrived at !

e Honmourable Mr. A.-0.. MoWatters : The attention of the Honour-
able Member is drawn to the revised rules for the recruitment of can-
didates to the Signalling Bstablishment of the Department a copy of which
will be supplied 'to him.

ExaMINaTION FOR CLERES IN THE CENTRAL TELEGRAPH OFFICE AT MADRAS.

184" 'Mr.'N.'M. Jodhi : (¢) Will the Government be pleased to state
whether any examination was held on the 28th June 1928 in the Central
Telegraph Office at Madras for "appointing clerks t

(b) If the answer be in the affirmative, will the Government be
pleased to furnish :

(1) Number of applications registered ?
(2) Number of candidates allowed to sit for the examination ?

(3) Number of candidates declared suecessful !
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(¢) Will the Government be pleased to state out of the successful
candidates (1) how many have University or School Final qualifications
(2) how many of them are unpassed men(3) how many of them are

women, and (4) how many of these women had either University or
School Final qualifications ?

(d) Will the Government be pleased to state whether any re-examina-
tion was held in dictation for those who failed in that subject the first
time ¢ :

(e) If the answer be in the affirmative, will Government be pleased
to state whether all the men who failed in dictation the first time were
allowed to appear for the second time ¢!

(f) If the answer be in the negative, will Government be pleased to
state why the officer should not allow all the men to appear for the exami-
nation the second time f

The Honourable Mr. A. C. McWatters : () Yes.
(b)—
(1) One hundred and fourteen,
(2) AL,
(3) First seventeen in order of merit.
(e)—
(1) Twelve, te
(2) Two,
(3) Three,
(4) None.
(d) Yes.
(e) No.

(f) Because some of the candidates did so badly in the first test
that it seemed unnecessary to examine them again.

DepARTMENTAL ExaMINATIONS POR SUBORDINATES IN PosT OFFICES.

185. Mr. N. M. Joshi : (a¢) Will the Government be pleased to state
whether there are any departmental examinations in the Post Office for
the subordinates irrespective of qualification for promotion to Super-
intendent of Post Offices ?

(b) If the answer be in the affirmative, will the Government be pleased
to state why should not a similar examination Bé held in th€ Telegraph
Department for the subordinates for premotion to second and first divi-
sion of appointments in the traffic branch ?

The Honourable Mr. A. C. McWatters : (¢) Yes. In the Post Office
there is a departmental examination for promotion to the grade of Superin.
tendent open to selected subordinates.

(b) Government understand that this question is already engaging
the attention of the Director-General.
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DaTEs OF APPOINTMENT AND CONFIRMATION OF CERTAIN CLERKS IN THE
CENTRAL STATIONERY OFFICE.

186. Mr. Batyendra Ohandra Mitra : (a) Will the Honourable
Member in charge of the Industries and Labour Department be pleased to
furnish the date and year when the following clerks of the Central Sta-
tionery Office were appointed and confirmed.

. Babu Sailendranath Bose,

. Babu Promoderanjan Banerjee,
.Md. Nazmul .Alam, B.A.,

. Babu Fanindranath Bose,

. Babu Barendranath Bose,

Babu Birendranath Mitra,

. Babu Subalak Chandra Chatterjee,
. Babu Abanibhusan Mukherjee,

. Md. Serajuddin Ahmed,

10. Babu Triguna Charan Chakraburtty,
11. Babu Sourendranath Roy,

12. Babu Ashitnath Roy, and

13. Babu Susil Kumar Chakraburtty.

(b) Will he be pleased to state :

(¢) the date of the salary bill or bills in which they were shown
confirmed,

(+¢) the particulars of the date, month and year in which their
service books were prepared,

(#%) the name of the Deputy Controller of the Central Stationery
Office in whose time they were confirmed, and

(sv) the name of the Deputy Controller of Stationery who attested
their service books ?

(¢) Will he be pleased to say whether it is a fact that (¢) the service
books were prepared long after the dates of their confirmation, and (s%)
these service books were therefore attested by the successors of the officers
in whose time they were confirmed ?

(d) If the answer to (c) above be in the affirmative, will he be
pleased to say the name of the officer who is responsible for this delay and
irregularity and what disciplinary action do Government propose to take
against him 1

(e) If the answer to (c) above be in the negative, will he be pleased
to put up the service books of the persons mentioned in (a) above ?

- 'The Honourable Mr. A. 0. MoWatters : I propose to answer ques-
tions Nos. 186, 190 and 191 together. The information required by the
-Honourable Member relates to matters of administrative detail which
are left to the discretion of the Controller of Printing and Stationery.
The Government of India regret that they cannot undertake to obtain
this information as it would involve an amount of time and trouble dis-
proportionate to the result. If there has been any irregularity. it is
open to the clerks concerned to make a representation to the Govern-
ment of India.

©ONO YN



12 LBOISLATIVE ASSEMBLY. [4tr SEPT. 1928,

IrgxcULARITY 1IN CONPIRMATION OF CLEREKS IN THE OERTRAL STATION-
ERrRY OFFICE.

187. Mr. S8ityendra Chandra Mitra : (¢) Will the Honourable Member
be pleased to state the circumstances under which the persons appointed
in the Stamp Branch were transferred to the Stationery Branch and con-
firmed earlier than the persons who were appointed in the Stamp Branch
prior to them but subsequently transferred to the Stationery Branch !

(b) Is it a fact that Babu Triguna Charan Cheakraburtty, B.A., ori-
ginally appointed in the Stamp Branch was transferred to the-Stationery
Branch and confirmed in clerical grade I in preference to Babu Sanatkumar
Chatterjee, B.A., and Nanda Dulal Chatterjee, B.A., elerks in clerical
grade I, who were seniors to Babu Triguna Charan Chakraburtty in
service !

(¢) If the answer to (b) above be in the affirmative will he be pleased
to say, (1) in how many cases such irregularity in confirmations was
adopted, and (¢¢f) whether the Superintendent df the Central Stationery
Office is responsible for such irregularity !

(d) If so, will the Honourable Member be pleased to say what depart-
mental action does he propose to take against him !

The Honourable Mr. A. C.-McWhatters : I propose to answer questions
Nos. 187, 188, 189, 192, 193, 194 and 195 together. Inquiries are being
made, and I hope to furnish the Honourable Member with the results of
these at a later date.

CONFIRMATION OF CERTAIN CLERES IN THE CENTRAL BTATIONERY OFFICE.

$188. Mr. Satyendra Chandra Mitra : (a) Will the Honourable
Member in charge of the Industries and Labour Department be pleased
to refer to his reply given in answer to question No. 198 (iv) at page 1062
to the Legislative Assembly Debates, Vol. I, No. 22 of 1928 and sa
whether it is a fact that Babu Sanatkumar Chatterjee, B.A., Nagendranatﬁ
Chakraburtty, B.A., Nando Dulal Chatterjee, B.A., and Manindranath
Bhanja were confirmed subsequent to December 1927, i.e., after the date
-when the question No. 198 referred to above was forwarded to the Central
Stationery Office for furnishing faects ?

(b) If the answer to question (a) above be in the negative, will the
‘Honourable Member be pleased to substantiate the answer by furnishing :

(f) the date when their service books were prepared,

(t##) the date of the salary bill or bills in which they were shown
eonfirmed, .

(i) the name of the DeputﬁlContm]ler who was in charge of the
Stationery Office at the ‘time of their appointment and at
the time of their confirmatien, and

(év) the name of the Deputy Controller who attested their serviece
books ¢

(¢) If the answer to question (a) above be in the dMirmative, will
she be pleased to say why these facts were not mentioned in the reply to
-question 198 (iv) referred to in (a) above ?

+For answer to this question, see answer to question No. 187,
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(d) Will the Honourable Member be pleased to state whether the
Superintendent of the Stationery Office is responsible for this mis-
statement of facts furnished to Honourable Member ?

(e) If so, what departmental action does the Honourable Member

propose to take against him 1

Dates or CoNFIRMATION OF CERTAIN CLERKS IN THE CENTRAL BTATIONERY
Orrice.

189. Mr. Satyendrs Ohandra Mitra : (¢) Will the Honourable
Member in charge of the Labour and Industries Department be pleased to
state whether it is a fact that Babu Triguna Charan Chakraburtty, B.A.,
was appointed in the Stamp Branch under the Controller of Printing ;
Stationery and Stamps subsequent to Babu Sanatkumar Chatterjee, B.A.?

(b) Will he be pleased to say whether it is a fact that Babu Triguna
Charan Chakraburtty was transferred to the Stationery Branch and con-
firmed earlier than Babu Sanatkumar Chatterjee although the latter sub-
mitted a health certificate earlier ?

(¢) If the answer to (b) above be in the affirmative will the Honour-
able Member be pleased to state the reason for such preferential treatment
to Babu Triguna Charan Chakraburtty !

(d) Is it a fact that Babu Triguna Charan Chakraburtty was the
private tutor to the sons of the Buperintendent of the Central Stationery
and Stamp office ?

Dates or CONPFIRMATION OF CERTAIN CLERKS IN THE CENTRAL STATIONERY
OrriCE.

1190. Mr. Batyendra Ohandra Mitra: (a) Will the Honourable

Member in charge of the Labour and Industries Department be pleased to

refer to the statement furnished in anwer to question 198 (b) (i) at
page 1062 of the Legislative Assembly Debates, Vol. I, No. 22 of 1928 and

state :
(s) in_ what particular month’s salary bill or bills the following

persons were shown confirmed :

Babu Ajit Narayan Chowdhuri, M.Se.,

Babu Prodyut Kumar Sen Gupta, B.A

Babu Nagendranath Chakraburty, B.A.,

Babu Sanatkumar Chatterjee, B.A,

Babu Nandodulal Chatterjee, B.A., and

Babu Manindranath Bhanja, Matric.

(it) When their service books were prepared, and

(%) whether their service books bear the attestation of Mr. G. W.
Coster who was Deputy Controller during 1925-27 ¢

(b) Is it a fact that Babu Ajit Naravan Chowdhuri, M.Sc., was
appointed on six moaths’ probation in a substantive post in the Stationery
Branch ?

‘tFor answer to this question, see answer to question No. 187,
{For answer to this question, see answer to question No. 186.
L66LA B
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(¢) Is it a fact that he all along up to the end of August 1928 worked
in the Stationery Department ?

(d) Is it a fact that he never worked in the Stamp Branch !

(e) If the facts be otherwise as mentioned in (¢) and (d) above,
will Honourable Member be pleased to put up relative papers to substan-
tiate his stateemnt .

(f) Is it a fact that he was confirmed in a post in the Stamp Branch
in 1927 ¢t

(g) If the answer to (f) above be in the affirmative, will the Honour-
able Member be pleased to state the circumstances under which he was
confirmed in the Stamp Branch even though an order was passed in 1925
for its abolition in 1928 ¢

NON-CONFIRMATION OF CERTAIN CLERKS IN THE CENTRAL STATIONERY DEPART-
MENT.

1191. Mr, Batyendra Chandra Mitra : (¢) Will the Honourable Mem-
ber be pleased to state why Babu Ajit Narayan Chowdhuri was not
confirmed in the post of the Stationery Department to which he was
substantively appointed ?

(b) Isit a fact that Babu Nando Dulal Chatterjee, B.A., was appointed
in 1925 in the Purchase Branch of the Stationery Office ?

(¢) Is it a faet that he was shown holding a temporary post in the
Forms Department in June 1928 ¢

(&) If the answer to (c) above be in the affirmative will he be pleased
to say why he was shown as made permanent in answer to question No.
198 (b) (i) at page 1062 of the Legislative Assembly Debates, Vol. I,
No. 22 of 1928 1?

(e) Is it a fact that Babu Nagendranath Chakraburtty, B.A., was
appointed in 1925, but has not yet been confirmed ?

(f) If the answer to (e) above be in the affirmative, will the Honour-
able Member be pleased to say how he was stated to have been made per-
manert in answer to question referred to in (d) above !

(g) Is it a faet that Babu Rakbhaldas Gupta submitted a medical
eertificate of health in 1925 ¢

(k) If the answer to (g) above be in the affirmative, will the Honour-
able Member be pleased to state what facts he wanted to eonvey by the
terms ‘‘ for reasons of health ’’ in answer to question b (fv) referred to
in (d) above ?

(¢) Isit a fact that Babu Rakhaldas Gupta enjoyed leave on average
salary only permissible under the Fundamental Rules {

(i) If the answer to (i) above be in the afirmative, will the Honour-
able Member be pleased to state why then he was not confirmed 1

tFor answer to this question, see answer to question No. 186,
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EMPLOYMENT OF MEN SANCTIONED FOR THE S1aMP BRANCH IN THE STATIONERY
BRANCH UNDER THE CONTROLLER OF PRINTING AND STATIONERY.

192. Mr. Satyendra Ohandra Mitra : (a) Will the Honourable
Memlt:er in charget{)f the Labour and Industries Department be pleased
to state whether it is & fact that the following persons drew salary from
the Stamp Budget, but were attached to work in the Stationery Branch :

Maulvi Zahadur Rahaman,

Babu Amarendranath Manna,
Babu Nandodulal Chatterjee,

Babu Ajitnarayan Chowdhuri,

Babu Sasanka Jiban Ghose, B
Maulavi Mahommad Ishagq, -
Babu Chandi Charan Mukherjee, -

Babu Prosad Das Mukherjee,

Babu Nagendranath Mukherjee No. II !

(b) If the answer to question (a) above be in the negative, will he
be pleased to say why they were served with notice relating to the termina-
tion of their service with the abolition of the Stamp Branch ?

(¢) Will the Honourable Member be pleased to put up the attendance
register of the Stamp Branch during 1925-27 in support of the answer to
(b) above ?

(d) Will he be pleased to say why men sanctioned for the Stamp
Branch and drawing salary from the Stamp Budget were actually employed
to do work in the Stationery Branch under the Controller of Printing and
Stationery ?

(e) Will the Honourable Member be pleased to say in what branches
of the Printing and Stationery Department the persons named in the
question (a) above were confirmed after the abolition of the Stamp Branch
as ensured ir. his reply to question No. 198 (sv) at page 1062 of the
Legislative Assembly Debates, Vol I, No. 22 of 1928 ?

NEPoTISM IN THE CENTRAL STATIONERY OFFICE.

1193. Mr. Satyendra Chandra Mitra : (¢) Will the Honourable
Member in charge of the Industries and Labour Department be pleased to
refer to the reply to question No. 199 (c) at page 1063 of the Legislative
Assembly Debates, Vol. I, No. 22 of 1928, and say whether it is a fact
that the following persons are brothers-in-law of the present Superinten-
%e;t (Rai Saheb A. C. Chunder, 1.D.SM.) of the Central Stationery

ce :

Babu Phanindranath Bose of Aeccounts Braneh,
Babu Sailendranath Bose of Supply Branch,

Babu Barendranath Bose of Examiners’ Branch, and

Babu Bholanath Bose of the Co-operative Society of the Stationery
Office ¢

1Mmuhtﬁnqnuﬂu,mmbqnuﬁu No. 187.
L86LA n2
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(b) Is it a fact that Babu Netai Chandra Chunder (non-Matric)
and Babu Anil Chandra Bose of the Central Forms Store are the son
and brother-in-law of the Superintendent of the Central Stationery Office,
who controls the appointments of the Forms Store, Central Pu lication
Branch and the Calcutta Press !

(¢) Is it a faet that the following persons are relatives by marriage
of the Head Assistant of the Supply Branch (Babu Jotindranath (Ghose),
now on deputation to the Central Publication Branch :—

Babu Suprokas Pal of the Purchase Branch,
Babu Birendranath Mitra of the General Branch, and
Babu Amullya Charan Ghose of Stationery Store !

(d) Is it a fact that Babu Satis Chandra Mittra of the Purchase
Branch of the Stationery Office, is the brother of the son-in-law of the
Superintendent of that office ?

(e) Is it a fact that Babu Nirapada Mukherjee of the Stationery
Store and Babu Nirmal Chandra Banerjee of the Accounts Branch of
the Central Stationery Office are the son-in-law and nephew of the Head
Assistant of the Purchase Branch (Babu Benode Behari Banerjee) of
the Stationery Office ?

(f) Is it a fact that Babu Jibendranath Banerjee of the General
Branch of the Stationery Office is the son of Babu Dijwendranath
Banerjee, the Head Assistant of the Accounts Branch of the office ?

(g) Is it g fact that Babu Bhibuti Bhusan Chaterji of the Supply
Branch is the son of the Head Assistant (Babu Atul Chandra Chatterjee)
of the Supply Branch of the Central Stationery Office !

(k) Is it a fact that Babu Sasanka Kumar Ghose of the Purchase
Branch and Babu Santash Kumar Bose of the Examiner’s Branch of the
Central Stationery Office are the brothers-in-law of the Cashier (Babu
Nerode Behari Bose) of the Central Stationery Office !

(1) If the answers to questions (b) to (h) above be in the affirmative,
will the Honourable Member in charge of the Industries and Labour
Department be pleased to say why these facts were suppressed in furnish-
ing the answer to the question referred to in (a) above ?

(7) Does he propose to enquire into the matter and take proper steps
8o that no such mis-statement js furnished in this Assembly in future ?

BUPERSESSION OF CERTAIN CLEREKS IN TRE CENTRAL STATIONERY OFFICE
BY BaBU Suprroxas PaL.

1194. Mr. Satyendra Chandra Mitra: (a) Will the Honourable
Member in charge of the Industries and Labour Department be pleased
to state when Babu Suprokas Pal of the Purchase Branch of the Central
Stationery Office was confirmed in the grade of Rs. 80—200 1

(b)) Is it a fact that he was allowed to officiate in the poat of the
Head Assistant of the Purchase Branch during April and May 1928 ¢

*For answer to this question, see answer to question No. 187,

”



UNBTARRED QURSTIONS AND AMSWERS, 117

(c) Isit a fact that the following assistants of the Central Stationery
Department are senior to Babu Suprokas Pal in pay and lemgth of
service and superior to him in educational qualification :—

Babu Haripada Kundu,

Babu Benode Behari Moohkooty,
Babu Akhil Chandra Dey,

Bal 1 Sudhansusekhar Banerjee,
Babu Kalipada Ghosé, and =~
Babu Jitendranath Bhattacharjee ?

(d) Is it a fact that all the assistants mentioned in (¢) above held
independent charges of sections and branches of the Stationery Office some
time or other previous to Babu Suprokas Pal’s appointment as the Head
Assistant of the Purchase Branch of that office ?

(e) Isit a fact that Babu Suprokas Pal was never placed in indepen-
dent charge of a section or a braneh of the Statiomery Office previous
to his officiating as the Head Assistant of the Purchase Branch 1

(f) - If the answers to questions (c), (d) and (e) above be in the
affirmative, will the Honourable Member be pleased to state whether the
supersession of the persons mentioned in (¢) above by Babu Suprokas Pal
was dealt with on the merits of the case by specifying the reasons and
grounds of supersession in each case !

(g) 1f the answer to (f) above be in the affirmative, will the Honour-
able Member be pleased to put up the file or files in that connection ?

(h) If the answer to (f) above be in the negative, will the Honourable
Member be pleased to state why this irregular procedure of superseding
the claims of men without anything written on record is adopted in the
Stationery Office !

(1) Is it a fact that the persons mentioned in (¢) above were super-
seded on the ground that they had no training in the working of the Pur-
chase Braneh of the Stationery Office 1

() 1f the answer to (i) above be in the affirmative, will the
Honourable Member be pleased to state whether transfers from one
Branch to another in the Central Stationery Office are made at any stated
time ?

(k) If the answer to (§) above be in the affirmative, will the
Honourable Member be pleased to state the reason and ¢ircumstances under
which the persons named in (c) &bove were never transferred to the
Purchase Branch ?

Dates oF CONFIRMATION OF CERTAIN CLERKS IN THE CENTRAL STATIONERY
OrriCE.

$195. Mr, Satyendra Chandra Mitra : (s) Will the Honourable
Member in charge of the Labour and Industries Department be pleased
to refer to the reply to question No. 198 (b) (v) at page 1062 of the Legis-
lative Assembly Debates, Vol. I, No. 22 of 1928 and state the circnmstances
under which Babus Triguna Charan Chakraburtty, B.A., and Sourindra-

tFor unawer to this question, see answer to question No. 187.
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nath Roy, Matrics, were confirmed earlier to the recruits made by Mr.
F. D. Ascoli, M.A, LC.S, as Controller of Printing, Stationery and
Stamps ?

(b) Will the Honourable Member be pleased to put up their appoint-
ment and confirmation file or files showing the grounds and reasons why
they were confirmed earlier though recruited later ¢

(¢) Is it a fact that Babu Triguna Charan Chakraburtty, B.A., was
the private tutor to the sons of the Superintendent of the Stationery
Office (Rai Saheb A. C. Chunder, I.D.S.M.) 1

(d) Will the Honourable Member be pleased to mention any other
case of confirmation in which priority of appointment was not taken into
consideration ?

(e) If the answer to (d) above be in the negative, will the Honourable
Member be pleased to state the reasons why preferential treatment was
acecorded to Babus Triguna Charan Chakraburtty and Sourindranath Roy
in their confirmation ?

ADEQUATE REPRESENTATION OF TELEGUS IN THE AUDIT OFFICE OF THE ViZAGA-
PATAM HARBOUR (CONBTRUCTION.
196. Mr. V. V. Jogiah : (a) Is it a fact that 12 out of the 20°
accountants and clerks employed in the Audit Office of Vizagapatam
(purely Telugu cvuntry) Harbour construction are Tamilians ?

(b) Is it a fact that only 3 out of 20 clerks are Telugus ?

(¢) What was the number of Tamilians employed prior to 1926 in
the Audit Office and what is the number of Tamilians subsequent to 1926
up to date, stating the exact number of Tamilians and Telugus * Will the
Government be pleased to state the reasons of this influx of the Tamil ele-
ment ?

(@) Do Government propose to take steps to increase the number of
Telugu hands t

The Honourable 8ir Bhupendra Nath Mitra : Enquiry is being made
and a reply will be sent to the Honourable Member in due course.

Hours or Rest or THE STAPF OF THE BUCTION DREDGER “‘ VIZAGAPATAM.”

197. Mir. V. V. Jogiah : (a) Is it a fact that it is proposed to work *
the suction dredger ‘‘ Vizagapatam ’’ of the Vizagapatam Harbour
construction for 2 shifts of 12 hours or 24 hours per day

(b) Is it a fact that the European staff of each shift of 12 hours are
allowed to rest ashore in free furnished quarters when off duty ?

(c; If so, why have no arrangements been made for the Indian staff of
each shift as well ?

Mr. A A L Parsons : The information asked for is being obtained
and will be furnished to the Honourable Member on receipt.

L]
ArrornTMENT OF CHIEF ENGINEER ON THE BUOTION DREDGER * VIZAGAPATANM."’

198. Mr. V. V. Jogiah : (a) Is it a fact that the best qualified and
experienced engineers are selected for the engineer’s post on the suetion
dredger ‘‘ Vizagapatam *’ ¢
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(b) If the answer to (a) is in the affirmative, why were the claims
of statutory natives of India who held a first class B, O. T. certificate and
who had actually worked as Chief Engineer for several years, overlooked
and an Englishman who had never worked as a Chief Engineer appomted
to the vacaney of Chief Engineer on the dredger ‘* Vizagapatam '’ ?

Mr. A A L. Parsons : (a) Yes

(%) The engineer who was appointed Chief Engineer holds a first
class B. O. T. certificate, and previously acted as Chief Engineer on a re-
clamation dredger. He was considered the most suitable of the applie-
ants.

ALLEcEDp INsuLTING BEHAVIOUR OF EUROPEAN OFrFiCERS AND ENGINEERS
TOWARDS INDIANS WORKING ON THE DREDGER ‘‘ VIZAGAPATAM.”

199. Mr. V. V. Jogiah : (a) Is it a fact that the Executive Engineer,
Dredging-Division, Vizagapatam Harbour Construction, has received com-
plaints from the Indians working on that dredger that European oficers
and engineers are in the habit of abusing and insulting the said Indians ?

(b)’ If so, what action has the Executive Engineer taken in the
matter

o Mr. A A L Parsons : Government have received no report to this
effect.

Nuuser or Hours or ActuaL DREDGING DONE BY THE SucTioN DREDGER
“ VIZAGAPATAM,” ETC.

200. Mr. V. V. Jogiah : Will the Government be pleased to lay on the
table a statement showing :

(a) Number of hours of actual dredging done by the suction
dredger ‘‘ Vizagapatam ’’ from the date of her entry into the
creek to the 15th August, 1928 1

(L) Number of hours of stoppage due to breakdowns, overhauls, and
to other causes ?

(¢) Total quantity dredged up to date and the total guantity re-
quired to be dredged before ships may enter the Harbour ?

(d) Actual expenditure as compared with the output per cubie
vard ?

(¢) The cost of the dredger and the cost of repairs of the previous
dredger when it was towed to Caleutta last year ?
Mr. A. A L. Parsons : I can only give this information up to 4th
August, 1928, which is as follows :
(a) 10833.
(b) 8804.
(¢) (i) 10,381,700 cubic ft.
(i) 184,000,000 cubic ft.

(d) I am obtaining the information asked by the Honourable
Member.
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(e) (#) £153,280.
(#) Rs. 3,86,000.

ALLEGED ILL TREATMENT OoF BENGALI CLERKS IN THE OFFICE OF THE ACCOUNT-
ANT GENERAL, CENTRAL REVENUES,

201. Mr. Amar Nath Dutt : Are Government. aware that the Bengali
clerks are ill-treated in the office of the Accountant General, Central
Revenues, and that further recruitment of Bengalis has been stopped !
If so, do Government propose to mitigate the evil ?

The Honourable 8ir Bhupendra Nath Mitra : Enquiry is being made,
and a reply will be given to the Honourable Member in due course.

PROTECTION OF THE LIFE AND PROPERTY OF THE INHABITANTS OF THE VILLAGES
KomLwar, MAEMADPUR, ETC., FROM FLOODS.

202. Khan Bahadur Sarfaraz Hussain Khan : (¢) Is it a fact that
the life and property of the inhabitants of the villages between Dehri and
the place where the ° Some River’ falls into the ‘ Ganges’ especially
Koilwar, Mahmadpur, Dhamdhia, Surodha. Pareo and Pachlotia, ete., ete,
which are situated at the bank of ‘ Sone River ’ in Bihar Circle, are cut
short every vear during floods causing great loss in all respects ?

(b) If so, will Government be pleased to state whether any arrange-
ments have been made for permanent precaution for the protection and
safety of the life and property of the above-mentioned inhabitants ¥ If so,
what * If not, why not !

(¢) If the reply to (b) above is in the negative do Government
propose to take every possible action for the protection of life and property
of the said villagers by providing sufficient funds for the construction of
butteress in necessary places between the above-quoted area or by construct-
ing additional canals to subside the force of the flood in the ‘ Sone River ' ¢

(d) Has any action in the matter since been taken by the Bihar and
Orissa Government ! If so, what ?

The Honourable Mr. A. C. McWatters : (¢) and (d). The Govern-
ment of India have no information.

(b) and (¢). Do not arise.

SuBMiss10N oF MEMORIALS BY THE SUBORDINATE STAFF OF THE PRINTING ARD
STATIONERY DEPARTMENT.

203. Mr. Satyendra Chandra Mitra : (¢) Has the attention of the
Honourable Member in charge of the Industries and Labour Department
been drawn to the bye-rules framed by the Controller of Printing and
Stationery relating to the submission of memorials by the subordinate staff
of the Printing and Stationery Department in file No. H. Q.-4|134, dated
the 17th March 1928.

(b) Will the Honourable Member be pleased to state whether these
rules were forwarded to Government for their sanction and approval !
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(¢) If the answer to (V) above be in the negative, will the Honourable
Member be pleased to say whether Government vested the Controller with
any special power to frame such rules ?

(d) If the answer to (c) above be in the affirmative, will the
Honourable Member be pleased to place a copy of the order on the table ?

(e) Is it a fact that these rules are contradictory to the general
rules framed by the Government of India relating to the submission of

memorials { .
(f) If the answer to (¢) above be in the affirmative, will the Honour-
able Member be pleased to pass orders for the cancellation of these rules

mentioned in (g) above ?
The Honourable Mr. A. 0. McWatters : (a) No rules were framed

by the Controller, but a memorandum drawing attention to the correct
procedure was issued by the Controller to the heads of all branches of

the Printing and Stationery Department.
(b) The memorandum was submitted to Government for approval
(¢) and (d). Do not arise.
(e) No.
(f) Does not arise.

ALLEGED HIGHBANDEDNESS OF THE SUPERINTENDENT OF THE CENTRAL
BraTioNERY OFFICE.

204. Mr. S8atyendra Chandra Mitra : (a) Will the Honourable Member
in charge of the Industries and Labour Department be pleased to state
whether his attention was drawn to the three successive publications on
the 29th January 1928, 9th February 1928 and 24th March 1928 in the
Forward regarding the highhandedness of the. Superintendent of the
Central Stationery Office !

(b) If the answer to (a) above be in the affirmative, will he be pleased
to state whether any order was passed stopping the dramatic performances
by the staff of the Central Stationery Office for any public charity in view

of the mismanagement of the fund ?

(¢) Will he be pleased to say whether any enquiry was made about
the appropriation of the proceeds of the charity performance held in con-
neetion with the Mayor's Fund ¢

(d) Will he be pleased to say whether any action was taken by the
Controller of Printing and Stationery for the contribution of the balance
of the proceeds realised from the cherity performance towards the fund
above-mentioned ? )

(e¢) If the answer to (d) above be in the affirmative, will he be
pleased to say :

(s) whether the last instalment of Rs. 150 has been paid at all,

(#) if it has been paid, when and
(4f) why the instalraent was not paid in proper time 1
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PRESENTATION MADE BY THE CLERKS OF THE CENTRAL STATIONERY OFFICE TO
THE CONTROLLER OF PRINTING AND STATIONERY ON THE (OCCASION OF THE
MARRIAGE OF HIS DAUGHTER.

205. Mr. Satyendra Chandra Mitra : (¢) Will the Honourable Member
in charge of the Industries and Labour Department be pleased to state
whether it is a fact that exaction was made from the clerks of the Stationery

Office on the occasion of the marriage of the daughter of the Controller
of Printing and Stationery {

(b) Is it a fact that a sum of Rs. 500 was raised on that occasion ?

(¢) Is it a fact that the marriage presentation was handed over to
the Controller while he was in Caleutta by Babu Suprokas Pal of the
Purchase Branch along with the Superintendent of the Stationery Office 1

CIRCULATION AMONGST THE STAFF OF THE PRINTING AND STATIONERY DEPART-
MENT OF THE GRADATION LisT.

206. Mr. S8atyendra Chandra Mitra : (¢) Will the Honourable Mem-
ber in charge of the Labour and Industries Department be pleased to state
whether a combined gradation list of the clerks of the Central Stationery
Office, Forms Store, Central Publication and the Calcutta Press under
the Controller of Printing and Stationery is maintained ?

(h) If the answer to (a) above be in the affirmative, will he be pieased
to state whether it is a fact that that list was never circulated amongst the
members of the staff of those offices ?

(¢) 1s it faet that copies of the gradation list in other offices under the
Labour and Industries Department are circulated amongst the members
of the offices 1

(d) 1f the answer to (¢) above be in the affirmative, does the Honour-
able Member propose to order the circulation of the gradation list referred
to in (a) above amongst the staff of the Printing and Stationery Depart-
ment 1

ProMOTIONS IN THE PRINTING AND STATIONERY DEPARTMEKT.

207. Mr. Batyendra Chandra Mitra : (¢) Will the Honourable Mem-
ber in charge of the Labour and Industries Department be pleased to state
whether all promotions in the Printing and Stationery Department are
made according to the gradation list maintained in that Department ?

(V) Is it a fact that the gradation list was never circulated amongst the
members of the staff of that department !

(¢) If the answer to (a) above be in the affirmative, will the Honourable
Member be pleased to state in how many cases (i) promotions were not
made according to the gradation list specifying the reason in each case ?

CoxTROL POR SUPPLYING COOLIES TO THE CENTRAL STATIONERY AND BTAMP
OFFICE.

208. Mr. S8atyendra Chandra Mitra : (a) Will the Honourable Mem-
ber in charge of the Labour and Industries Department be pleased to state
how long Messrs. Bird & Co. had the contract for supplying coolie labour in
the Central Stationery and Stamp Offiee ¢
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(b) Is it a fact that after the question No. 204 at page 1065 of the
Legislative Assembly Debates, Volume I, No. 22 of 1928 was asked in this
Assembly tenders for the supply of coolie labour were invited ?

(¢) Will the llonourable Member be pleased to state whether any tender
was called for coolie labourers so long as Messrs. Bird & Co. were the
coutructors !

(d) If the answer to (c) above be in the negative, will the Honourable
Member be pleased to mention the names and dates of the newspapers in
which advertisements were issued for this purpose during the last five
years stating the particulars of the parties who submitted tenders ?

CoxNTrACT OF MEssrs. Birp aND Co. For THE SupprLY or COOLIES TO THE
CENTRAL STATIONERY AND STaAMP OFFICE.

209. Mr. Batyendra Chandra Mitra : (¢) Will the Honourable Member
in charge of the Labour and Industries Department be pleased to state
whether it is a fact that in regard to the contract of Messrs. Bird and Co.
for the supply of coolie labour to the Central Stationery Office slips for
coolie hire are daily made and passed for daily payments ?

(b) Is it a fact that daily payments are made by the contraectors on
these coolie slips and after the expiry of the month a consolidated bill is
submitted to the Accountant General, Central Revenues !

(c¢) Is it a fact that there is no system of check for these coolie slips
daily sabmitted by various sections and branches ?

(d) If the answer to (c) above be in the affirmative, does the Honourable
Member propose to introduce any system which will prevent the submission
of coolie hire slips without actual appointment of coolies ?

PRESENTATION MADE BY THE SUBORDINATE STAFF To THE CONTROLLER OF
PRINTING AND STATIONERY ON THE OCCASION OF HIS DAUGHTER’S MARRIAGE.

210. Mr. 8atyendra Chandra Mitra : (a) Will the Honourable Member
in charge of the Labour and Industries Department be pleased to state
whether under the Government Servants’ Conduct Rules an officer is per-
mitted to take presentations from the staff subordinate to him on the occa-
sion of his daughter’s marriage 1

(») If the reply to (a) above be in the affirmative, will he be pleased
to cite the rules and orders sanctioning the acceptance of such marriage pre-
sentations from the subordinate staff ¢ -

(¢) If the reply to (a) above be in the negative, will the Honourable
Member be pleased to state whether it is a fact that the Controller of Print-
ing and Stationery (Mr. E. E. Coombs, O.B.E.) obtained presents from
his suhordinate staff on the occasion of his daughter’s marriage !

(d) 1f the answer to (¢) above be in the affirmative, will the Honourahle
Member be pleased to place on the table a copy of the Government order as
mentioned in (b) above ?

(e) If there is no such Government order as mentioned in (b) above, will
the Honourable Member be pleased to state what departmental action was
taken against the Controller of Printing and Stationery for violating the
Government Servants’ Conduet Rules !
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(f) If the answer to (c) above be in the negative, will the Honourable
Member be pleased to state what action was taken against Forward Ly the
Controller of Printing and Stationery or the Government in his behalf
to withdraw its publication making false allegations against the Controller

(g) If no sction as stated in (f) above has been taken, will the Honour-
able Member be pleased to state the reasons and circumstances under which

no action was taken to rectify the allegations made in the Forwurd in its
1ssue of the 9th February, 1928 ¢ :

B ’T_?é'ﬂdhbuﬂble’ Mr. A C. McWatters : I propose to answer questiotié’
Nos."204 to 210 together. Inquiries are being made and the results will
be communicated to the Honourable Member in due course.

REesigNATION BY BEDI RAGHBIR SINeE oF HI8 COMMISSION IN THE INDIAN
TERRITORIAL FORCE.

_ 211. Sardar Gulab Bingh : (a) Will Government please state whether
it is a fact that Bedi Raghbir Singh was granted a commission as ITonorary
2 Lieutenant in the 11|17th Dogra Regiment (Territorial) in 1924 ?

_ (b) If the reply to the above is in the affirmative, is it a fact that
this officer was compelled to resign his commission under threat of removal
from the Territorial Force on disciplinary grounds !

(¢) Is it a fact that a confidential communication on the above subject
was received by the 11{17th Dogra Regiment (Territorial) from the Brigade
Headquarters, Jullundur, which was noted by the above-named officer on
cr about the 14th August 1927 ?

~ (d) Is it a fact that Bedi Raghbir Singh resigned his ecommission on
private grounds on 16th August. 1927, against his will in compliance with
the confidential communication referred to above !

(e) Is it a fact that Bedi Raghbir Singh cancelled his resignation im
January 1928 ¢

(f) Is it a fact that in spite of this cancellation, his resignation
appeared in Government of India Gazette Notification No. 406, dated
24th March 1928 ¢

(g9) Is it a fact that Bedi Raghbir Singh has appealed to the Northern
Command for his reinstatement fully stating the causes which led to his
resignation ! If so, what has been the resuit ¢

Mr. G. M. Young : (a) The facts are as stated except that the com-
mission was dated the 1st April, 1925,

(b) No, Sir. The officer applied to resign his commission on account
of the death of his father and the necessity for his presence at home to
manage his family affairs.

(¢) Government have no information.

(d) No, 8ir. Government have no reason to suppose that the officer’

was influenced in any way by the military authorities in the matter of
his resignation.

_(¢) In January 1928 he applied for permission to withdraw his resig-
. nation.
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(f) He was not granted permission to withdraw his resignation and
it was aceordingly published in the Gazette of India.

(g) Government are¢ not aware that he has appealed, but if he has,
the appeal will no doubt be considered on its merits.

CrEATION OF A CANTONMENT BoARD IN LANSDOWNE, ETC.

9212. Mr. Gays Prasad Bingh : (¢) Will the Government be pleased
to state when the Cantonment administration was introduced in Lansdowne ?
What was the (@) population, (b) income, and (¢) numbcer of clerks in
the office when it was first started !

(b) What was the imcome and ezpenditure and number of clerks,
sweepers, Jamadars and Bazaar Chaudharis in each of the following
years :—1906, 1913, 1920, 1927 ¢

(¢) How many times has the census of the Lansdowne Cantonment
been taken since the ecreation of the Cantonment ¥ When was it last
taken Y

(d) What was the census of Lansdowne Cantonment in 1911 and
1921 1

(e) Are Government aware that the population of Lansdowne Can-
tonment is over 5,000 during summer ?

(f) Isit the intention of the Government or the Cantonment Authority
to take its census this year or next year to find out if the population of
Lansdowne is over 5,000 or not ?

(g) Is it the intention of the Government to create a Cantonment
Board at Lansdowne ?

(h) Isit a fact that the Lansdowne Cantonment authorities have asked
the Local Government to enhance the conservancy tax over 500 per cent. *
(4) Were any persons residing in Lansdowne consulted before making

such recommendation ¥ If so, who were the persons consulted and when
were they consulted ?

(§) Isit a fact that the residents of Lansdowne have sent their objec-
tions to the Local Government ?

(k) When do Government propose to constitute a Cantonment
Board for Junsdowne !

__ Mr. @ M Young : The information asked for is being obtained and
will be supplied to the Honourable Member as soon as possible,

GRIEVANCES OF THE TELEPHONE PROBATIONERS IN THE PaTna Division.

213. Maulvi Mochammad Shafee : (a) Will the Government be pleased
to state whether their attention has been drawn to the correspondinee in
the Searchlight under the heading ‘‘Grievances of the Telephone Proba-
tioners in Patna Division’’, of the 23rd May 1928 gnd also to the corre-
spondence in the Patma Times under the heading ‘‘ Jobbery in the Patna
Telephone Department . of the 22nd July. 1928, as also in the Amrita
Bazar Patrika under the heading ‘‘ Hard Lot of the Telephone Probationers
in the Patna Division *’, of the 2nd June 1928, in regard to the injustice done
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to about a dozen probationers who were taken in, in February 1927 by Mr.
P. N. Biswas, the then Divisional Engineer, Telegraphs, Patna Division, to
work as telephone operators ?

(d) Is it a fact that one Mr. K. A. Daranjo was appointed as &
telephone operator in September 1927, without sitting for any exaraina-
tion and without having any superior qualification in preference to all
others who came out successful in a competitive examination held in Febru-
ary 1927, who were given hopes of employment by the department ?

(¢) Are Government aware that much injustice is done by the sub-
ordinate employees and that it reflects badly upon the management of
the authorities of the Department 1t

(d) Do Government propose to do justice to the disappointed pro-
bationers in the best manner possible !

The Honourable Mr. A. C. McWatters : (a) Yes.

(b) In the absence of any other suitable candidate, Mr. D’Aranjo
was appointed as a telephone operator on passing the educational test,
as at that time, of the 20 candidates who had been examined in February
1927, 8 had been provided for, one had refused an appointment, one had
joined the East Indian Railway and the remaining 10 had been found to
be unsuitable.

(¢) Government do not consider that there was any injustice in re-
jecting candidates who had proved unfit.

(@) Does not arise.

Sikn, MusAMMADAN, HiNDU, AND CHRISTIAN CLERKS, ACCOUNTANTS, ETC.,
IN THE MILITARY ACCOUNTS DEPARTMENT.

214, Sardar Gulab 8ingh : (a) Will the Government please state
separately the number of Sikhs, Muhammadans, Hindus and Christians
clerks. accountanis, Deputy Assistant Controllers of Military Accounts,
and Imperial Service Officers in the Military Accounts Department ?

(b) In case of the communities with the least number do Government
propose to take steps to bring that number to a fair proportion ?

The Honourable 8ir Bhupendra Nath Mitra : (¢) The information is
being eollected and will be furnished to the Honourable Member as soon
as possible.

(b) In accordance with the general policy of Government in the

matter, action has been taken to redress communal inequalities in the vari-
ous grades in the Military Accounts Department. This process will,

of necessity, be gradual.

REPRESENTATION OF SIKHS IN THE MILITARY ACCOUNTS DEPARTMENT.

216. Bardar Gulab Bingh : (a¢) Will the Government please state the
number of Sikhs, Muhammadans, Hindus and Christians (accountants
and clerks) employed in the Military Accountant General’s Office !

(b) Is it a fact that employment in the above office is by selection
from smong the men in the Controlleri’ Offices 1
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(¢) Is it a fact that there is no Sikh in the above office at present ?
If s, is it & fact that no Sikh is fit to be selected ? If this is not the case,
do Government propose to take steps to bring in Sikhs 1

The Honourable 8ir Bhupendra Nath Mitra : (¢) The number of
Sikhs, Muhammadans, Hindus and Christians ( aecountants and clerks)
emplco} ed in the Military Accountant General's office is as shewn below :

Bikhs, Mubammadans. Hindus. Christians.
Acountants .. . e e 1 18 3

. Clerks—permanent and temporary
(including copyists and stenogra-
phers) .- 3 80 2
(b) Yes.

(¢) There is no Sikh in the M:ht.ary Accountant General’s Office at
present. Selections for appointments in that office are made from amongst
men serving in Controllers’ Offices who are specially recgmmended by
their respective Controllers for a particular class of work. There is,
therefore, no reason why a Sikh should not be go selected if he possessed
the necessary qualifications.

NumBER oF 81kms, HINDUS AND MUBAMMADANS IN ARMY HEADQUARTERS,
THE IMPERIAL SECRETARIAT AND THE Ramway Boarp.

216. Bardar Qulab Singh : What is the number of Sikhs, Hindus,
Muhammadans in—
(a) The Army Headquarters (civilians only),

(b) The Imperial Secretariat, and
(¢) The Railway Board ?
The Honourable Mr. J. Crerar : I understand that the Honourable

Member wants information in regard to the clerical staff. The figures as
they stood on the 31st December, 1927, were :

NuMBER 48 ON THE 31sT DRCEMBER 1927.

Office. Hindus Mualims. 8ikhs.
(a) Army Headquarters (mcludmg
Royal Air Force.) . 391 111 42

(b) Imperial Secretanat [excluﬂmg
Railway Department (Ra.l.lwav
Board)] 484 126 25

(¢) Railway Department (Rallway
Board) excluding the Technical
Office .. . 79 17 4

Nuuzkr or S1xus, HiINDus, MUBEAMMADANS AND CHRISTIANS IN THE RalLway
CLEarING Housk AT DELHI.

217. Sardar Gulab Singh : What is the number of Sikhs, Hindus.
Muhammadans and Christians in the Railway Clearing House at Delhi 1
In case of communities with the least number do Government propose
to recrnit a fair proportion of that community ?
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Mr. A. A L. Parsons : I would refer the Honourable Member to my
reply to Nawab Sir Zulfigar Ali Khan's similar question (No. 251) on
the 7th March, 1928.

SEPARATE OFFICE FOR THE LEGISLATIVE ASSEMBLY.

218. Mr. Amar Nath Dutt : (a) Wil Government be pleased to say
what progress has been made with regard to the proposals for a separate
office .establishment for the Legislative Assembly ?

(b) Have Government addressed the Secretary of State for India on
the subject ¥ If so, when ! Have they asked for a telegraphic reply !
If not, do they propose to do so now !

(¢) When do Government propose to bring the new office into exist-
ence ! Have Government made any recommendation to the Secretary of
State tp this effect ?

(d) Do Government propose to take the sanction of the Standig
Finance Comnfittee in anticipation of the Secretary of State’s orders ?
not, why not ?

(e) What are the reasons for the delay in coming to a decision ¥ Do
Government propose to take necessary action so that the new office may
be brought into force at the earliest possible date ?

(f) Is it a fact that the Members of the Assembly are anxious to have
a separate office ! If s0, do Government propose to set up a temporary
office with a separate Secretary, etc., for the Assembly, pending the Secre-
tary of State’s sanction !

Mr. L. Graham : (a) A despatch on the subject was sent to His Ma-
jesty’s Secretary of State for India on the 26th July last.

(b) The Secretary of State has not been asked to accord his sanction
by wire, because there would appear to be ample time before the Delhi
Session in which to receive his reply.

(¢) The necessary action will be taken as soon as possible after the
Secretary of State’s sanection is received. No recommendation has been
made as to the date from which the new office is to be brought into exist-
ence.

(@) Government are not prepared to take any action in anticipation
of the sanction of the Secretary of State because until they know what
has been sanctioned they will not know what to lay before the Standing
Finance Committee.

(e) Having regard to the importance of the matter Government do
not consider that an unduly long time has been expended on it. The
Honourable Member is referred to the reply above to part (¢).

(f) Government have not observed any great keenness on the part of
Members to bring this matter up for discussion in this House. Govern-
ment do not propose to take the action suggested.

DECREASE OF BENGALIS IN THE GOVERNMENT OF INDIA SECRETARIAT,

219. Mr. Amar Nath Dutt : Will the Government be pleased to state
whether the proportion of the Bengalis employed in the Government of
India Secretariat has considerably decreased since 1913 1 If so will the
Government be pleased to state the reasons !
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Is i* a fael that brilliant Bengali graduates’ claims for service under
the Government of India are often overlooked compared with members
of the other communities ?

Are Government aware that there is a general feeling amongst the

gali candidates for service under the Government of India, that they
are not wanted by the Government ! If so, do Government propose to
allay the general feeling and order recruitment on the basis of merit ?

The Honourable Mr. J. Orerar : Government have not complete infor-
mation' ‘on the subjeet, but I am prepared to accept the Honourable
Member’s statement that this is so. .As indicated in the replies given by
Sir Alexander Muddiman on the 23rd March, 1925, and the 26th January,
1926. to Haji 8. A. K. Jeelani and Khan Bahadur Sarfaraz Hussain Khan,
one reason may possibly be that the removal of the seat of the Govern-
ment of India from Calcutta has reduced the number of suitable Bengali
candidates.

With reference to the remaining parts of the Honourable Member’s
question I can assure him that recruitment is made strictly on the basis
of merit.

PoLicy oF RECRUITMENT FOR THE SERVICES UNDER THE GOVERNMENT
oF INDIA.

220. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state whether their policy of recruitment for the Services under the
Government of India is based upon efficiency or community or religious
persuasion !

Will the Government be pleased to state whether they aceept the
principle laid down in the Queen’s Proclamation about appointments
under the Government t If the answer be in the affirmative, will the
Government be pleased to state whether orders have been issued in some
offices to recruit on a communal and provincial basis ! If the answer be
in the negative, are Government aware that such a policy is detrimental
to the growth of Indian nationalism !

The Honourable Mr. J. Orerar : Efficiency is the basis of all reeruit-
ment to Government gervice, but subject to the satisfaction of this primary
condition the policy of Government is to regulate recruitment so as to
prevent the preponderance of any one class or community. I have
already undertaken to furnish the Honourable Member with a copy of the
relevant instructions.

o Her late Majesty’s proclamation is binding on all servants of the
rown.

EMPLOYMENT OF MUHAMMADANE IN THE IMPERIAL LIBRARY.

221. Mr. Muhammad Rafique : (a) Will the Honourable Member in
charge of the Department of Education, Health and Lands be pleased to
refer to the answers given to questions Nos. 673 and 674 in this House of the
8th February, 1926, and No. 151, dated the 20th August, 1926, and lay on
the table :

() a statement showing the total number of ministerial employees
and sorters in the Imperial Library and the nationality (re-
ligion) of these officers separately : and

L66LA 1



130 LRQISLATIVE ARSEMBLY. (41E Sger. 1928,

() 8 siatement showing the Acting, temporary and permanent
yaeancies that occurred in these services since 20th August
1926 and how many of these were given to the Muham-
madans {

(b) Will the Honourable Member be pleased to say if it is 3 fagt
that the previous number of two Muyhammadan clerks hgs
been reduced to only one, viz, the clerk in charge of the
Arabic Department !

(c) Is it a fact that during the period - referred to above ‘there
were about seven permanent vacancies and no Muhammgdaqs
were taken in any of these ?

(d) Were all these vacancies advertised in the papers { If pot,
why not ?

(e) Is it a fact in filling up two of these posts, it Faa adyertised
in the papers that men ha\mg five years’ experignce in
Library work would be taken ! And were men with such
qualifications actuzlly taken ?

(f) Is it a fact that for working in the temporary vacancies in the
Imperml Library, no Muhammadans are taken, so as to

Fhﬂg A0 opportupity for aequiring experience in Ligrary
work and ultimately sepurigg permanent posts, while raw
Hindu outsiders are invariably taken with a view to provide
them with perma.nent posts when vacaneies occur 1

(9) In view of what is going on in the Impennl Library will the
Honourable Member be pleased to say if any steps will be
taken for securing to the Muhammadans their share of ap-

» pointments in the Library as early as possible ?

Mr. G 8 Bajpu Information ;s being collected smd will be
supplied to the Honourable Member in due course.

m;munxamuormmi;mmroummmmmm
BARY.

222 Mr. Muhammad Rafique : (a) Will the Honourable Memirwer in
charge of the Department of Education, Health and Lands be pleased to
gay -

(a) Is it a fact thgt g clerk of the Imperial Liprary, QNF“H-FE bas
opened a restaurant in the Library through g so
Imperial Library and that the profit arisipg therefrom is
divided amongst them 1

(b) Is it a fact that the sorter and other menial staff of the
Library are employed in the work pf this restaurant during
office hours {

(¢) If so, witl the Honourable Member be pleased to say if any
steps will be taken to step this {

(d) When the resta?mnt was opened did the authorities concerned
call for any fender from refreshment vendors for runming
it? Or was it a clerk who got the business started solely
for his benefit, without such steps being taken first t

Mr. G. 8. Bajpai : Government havy made enquiries and will com-
municate the result to the Honourable Member in due course.
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8aLx oF Booxs AND PERIODICALS WEEDED OUT oF THE IMPERIAL LiBRABY,
Carcurea.

223 Mr. Muhammad Rafique : (¢) Is it a faet that books and
periodicals received in the Imperial Library are privately sold by the
clerks in charge gs waste paper, without any. regard whatever to their
importance 1 ’

() Is any list maintained of the so-called weeded owt books and
magazines and are proper records kept of their digposal 1

(c) Are any steps taken for checking from time to time the books
and periodicals received in the Imperial Library with reference to the list
of those weeded out ¢t '

(d) Are the back numbers of important magazines like the Lancet and
Blackwood Magazine also included in the weeded out list ¥ If so, how are
they disposed of ¢ )

(e) Is it a fact that the purchase and disposal of furniture for the
Imperial Library is privately arranged by the clerk in c¢harge, without
any auction being held in the case of sale, or a3y tender being invited in
the case of purchase, which causes financial loss to Government 1

Mr G 8. Bajpai ;: (a) No.

(b) Yes,

(¢) Yes.

(d) Important magazines are kept. The Lancet is not subseribed for.
Blackwood’s Magazine is kept.

(e) No.

GRANT oF o PENsrow o GRatUrry 70 THE Winow of Ms. Mapey Gorar,
LATE A PostaL Exrrovsr ¥ TBE CENTRAL PROVINCES.

224. Beth Jamnadass : With reference to my mnstarred question No.
67, dated 29th August 1927 regarding the grant of relief to the family of
the late Mr. Madan Gopal, a postal employee in' the Central Provinces,
answered in the Simla Session of the Assembly 1927, do' Government
propose to grant a gratuity or a pemsion very soon to the widow of the
late Mr. Madan Gopal ¢

The Honouwrable Mr. A. 0. McWatters : The rules do not permit the
grant of gratuity or pension in such cases.

Fawure of Crops o THE JuBBULRORE DisTRICT AND PaRTS oF BENoAL.

225. Beth Jamnadass : (¢) Has the attention of Government been
drawn to the answer given by Earl Winterton, the Under Secrctary of
State for Ihdia, in reply to a question put by Mr. . Lansbury, M.P., d-
ing the failure of crops in thé Jubbulpore District and parts of Bengal re-
cently in the House of Commons !

(b) Has the :\ggeszion made by Mr. Lansbury that the Govern-
ment of India should issue a statement of their policy with regard to
suspensions and remissions of land revenue been brought to the notice of
the Government of India by the Secretary of State for India }

Mr. G. 8. Bajpai: (a) and (b). Yes.
L66LA B
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InorusioN or CzLTaIN. SUBYECTS A8 OPTIONAL SUBJECTS IN CERTAIN IMPERIAL
Szrvices.

296. Seth Jamnadass : (a) Wil Government be pleased to state
which of the subjects studied by a student of B. Commerce of an Indian
University are included in the following Imperial Services examinations :

(¢) Finance.

(st) Military Accounts.
(#4¢) Indian Audit. -

(vv) Indian Customs 1!

(b) Are Government prepared to consider the advisability of inchud-
ing the following subjects as optional subjects in the above examina-
tions :

(1) Aeccountancy and Auditing.
(#s) Banking, Money, Currency and Public Finance.
: (1%¢) Industrial and Commercial Organisation.

(3v) Economic Development of the Empire and India, so that &
graduate in Commerce may also have a chance ! Do Gov-
ernment propose to consider the advisability of including
these subjects in 1. C. S. ?

The Honourable Sir Bhupendra Nath Mitra : I would refer the
Honourable Member to the reply I have given to Dr, MoonJe s question
No. 324

Heavy RarNnrALL IN BIHAR ON THE 4TH AND 5TH AUGUST.

227, Mr. Gaya Prasad Bingh: (q) Is it a fact that in the Meteorological
weather report, dated Poona, the 3rd August 1928, we find the forecast :
‘ Decrease of rain in Bihar ’’; and in the same report, dated the 4th
August, we read : ‘‘ Further decrease in Bihar >’ ?

_ (b) Are Government aware that on August 3rd and 4th, Bihar had
the heaviest rainfall within living memory, i.e.,, 16.80 on the 3rd, and
15.40 on the 4th August ?

The Honourable Mr. A. C. McWatters : (a) Yes.

(b) No such figures were recorded at any of the eleven representative
observatories of the Meteorological Department in Bihar ; and the figures
are entirely inaccurate if they are intended to denote the average rainfall
over Bihar as a whole. Even if recorded at individual district stations,
they would not constitute the heaviest rainfall in Bihar within living
memory.

Momn BERVICE MAINTAINED IN Dm.m roR THE CONVEYANOE oF FILES FROM
New DErm1 To VicErREGaL LopgE.

228. Mr. Amar Nath Dutt : () Is it a fact that a motor car service
is always maintained during the winter season by the Home Department
of the Government of India at Delhi for carrying files from New Delhi
Becretariat to Vlceregal Lodge ?

(b) What is the cost of maintaining such a service of cars and for
how long has the system been in existence !
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(¢) To whom has the contract been given for these years for the
maintenance of such cars !
(d) Have tenders ever been called for before the contract was
entered into ¥ If not what are the reasons for such action 1 If tenders
were called for, how many people tendered ¥ Was the lowest tender

accepted ?

The Honourable Mr. J. Orerar : (a) and (b). Tt is a fact that a
motor service was maintained during the last two winter seasons for the car-
riage of files, letters, ete., between the Secretariat, New Delhi, and Viceregal
Lodge or places within one mile thereof. The distribution was made from
a central depdt and several Departments participated in the arrangement,
the cost being Rs. 700 a month in 1926-27 and Rs. 650 a month in 1927-28.

(¢) Mr. J. Carbery, retired Deputy Controller, Central Printing Office.

(d) Tenders were invited when the arrangement was first initiated, but
for obvious reasons were confined to selected firms and individuals. The

lowest tender was accepted.

CoNSTRUCTION OF A RAILWAY FPROM BAINTHIA TC BEHERAMARA vie Brrman-
PORE.

229. Mr. Amar Nath Dutt : (¢) Is it a fact that the construction of
a railway line from Sainthia to Bheramara, vié Berhampore was included
in the approved projects of 1927-1928 1

(b) What is the cause of the delay in the construction of the proposed
line ¢
(¢) Is it a fact that the tracts through which the line is to pass have
been declared a famine infected area ?

(d) Would it tend to ameliorate the conditions of the famine-stricken
people if the construction of the line were taken in hand immediately ?

(e) Has the construction of the line been pressed for by the Eastern
Bengal Railway and by their Advisory Committee 1

Mr. A A L Parsons : (a) Yes.

(b) As the result of local petitions the eastern half of the alignment
for the proposed line is under reconsideration by the Agent in consultation
with the Local Government.

(c) The line would traverse certain tracts in which the Local Govern-
ment have declared the existence of distress owing to scarcity, but not

famine, this year.
(d) No representation to this effect has been reeceived from the Local

Government.

(e) The Local Advisory Committee pressed for comstruection last year,
but the Eastern Bengal Railway Administration, though they were at one
time anxious to start work on this line, had to postpone its commencement
for the reason given in (b).

ProMOTION OF MR. WOOD TO OFFICIATE A8 AN ASSISTANT TRAFFIC SUPERIN

TENDENT, KATIHAR, ON THE EAsTERN BENGAL RarLway.

230. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state if it is a fact that Mr. Wood, Transportation Inspector of the
Kastern Bengal Railway, has been promoted to officiate as an Assistant
Traftic Superintendent, Katihar t Has he passed the examinations
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Dfcessary. o qualify for appointnsnt 58 AdMtafd TR Mpefihténdent !
If not, will the Government be pleased to state o What ghoind Mf, Wood
was promoted and whether other fully qualified subordinates wére not
awaiting promoticn .

(b) Will the Government be pleased to state what acsdémical qualif-

ﬁ:tﬁ:ssqﬁg'i ﬁ?"dm;d has got and the departmental examinations for which

_ e K & I, Pacsons : (o) Mr. Wood bas been promoted to offieiats
85 Asgistant Traffic Superintendent, Katibar. -Thare is 1i0-etankisbiion fo?
ﬁf appointment of a qualified subdrdindte fo officiate 8§ apy oficer, atd
A g:'oopit was selected as the subordinate technically mast suited to officiate
m . .
tio (b) He was selected for his teehmical, and mot scademical, qualifica-

Ons.

Piomotiok or M. Holbkk to Tax Post or fmlniiou InspECTOR
ON THE EASTERN BENneaAL RarLway,

231. M Adidd Nith Dutt : Wil the Government be pleased to state
if it is a fact that the District 'Priffic Superintendent, Lalmanirhat,
Eastern- Bengal Railway,. promoted Mr. Holder a guard, to the pest of
Transportation Inspector ! Has he fully qualified in an assistant station
master’s duties ¥ Was there any senior duly qualified permanent assistant
station master of Lalmanirhat District, who several times acted in place

of Pransportation Inspectors ! If so, why was not such duly qualified
subordinate appointed ?

Mr. A A L. Parsons : Government have no information. A matter
of this kind is within the competence of the Agent of the Railway, and it
may be presumed that he selected the man considered best qualified for the
post.

EpucaTioN or THE CHILDREN OF TEE STAFF oF THE EAsTERN BENGAL Ran~
WAY. ’

232. Mr. Amar Nath Dutt : (¢) Will the Government be pleased to
state if it is a fact that Mr. Kureshi, District Traffic Superintendent,
Katihar. has refused to consider the guestion of rendering facilities to the
staff for educating their children ! If so, why 1

(b) Will the Government be pleased to state their policy about
rendering facilities to the staff for educating their children ?

Mr. A. A L Parsons: (¢) Governmet have no information on this
point.
(b) The policy is under consideration. It is proposed to discuss the

whole question with the Central Advisory Couneil for Railways in the near
future.

RE-EMPLOYMENT BY THE EASTERN BENeAL RarLway or ReTREp Ranway
SUBORDINATES.

233. Mr. Amar Nath Dutt : (¢) Will the Government be pleased to
state if it i§ a fact that the Eastern Bengal Railway Administration dis-
chiarges men from aective service on attaining the age of 55 yéars or in-
valids them on medical grounds !
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.. (b) H wo; Will the Governmént bé pleaséd to sthtd oW nany men of
this type have been re-appoimted by the¢ said Adfkikistration in their
construction work 1
{e) Wmm%emthlhopkﬁedm!hﬁﬂ?f&&aﬁi&
emxployed in active service when they were eompelled t& Fotire
(@) Wil the Goverfiliérit b8 plédsed to stats if any of these men are
ﬂbﬁdw #ork trkifié in the comstruction carrying coolies and other
?

(6) Ilio,wﬂlthe(iove bf be pleased to state who is respemsibls
for accidents resulting in loss of life or serious injury to persons or hexvy
loss Jo property and whether precaution has been taken to prevent aceci-
aefitd 1 '

Mr. A A L Pareons : (a) This is the érdinary rule.

(b) and (c¢). Governmeént do not know the numbers of men over the
age of 55 years, or previously discharged on medieal grounds, who have been
re-engaged temporarily on comstruction work, but it is et uncommon to fill
temlip:rary posts of this kind with experienced men of this kind when
available.

_(d) 8nd (e). Government have no kmowledge whether at the present
time there aré any men of the classes mentioned by the Honourable Member
employed on working construction trains, and do not think it worth while
to maké enqdiries on the point. They have no reason to believe that any
such melt would be employed unless the Railway Administration is satisfied
that they can carry out their duties in aecordanee with thé ifules to
which they may be required to work and without risk to safety of persons
travelling in these trains.

GRaANT or Locar ALLOWANCEE TO OFFICERS AND MINISTERIAL STAFF OF
THE EASTERN BENGAL RAILWAY STATIONED IN CALCUTTA.

234. M¢. Amar Nath Dutt : (a) Will the Goverbment be pleased to
state if it is a fact that the Eastern Bengal Railway Administration has
sanctioned local sllowances to officers and ministerial staff attached to
the Calcutta offices on the ground that the cost of living in Calcutta is
higher than that of other stations of the Eastern Bengal Railway system ?

(b) If so, will the Government be pleased to state if any officer or staff
other than those mentioned in question (a), are stationed in Calcutta ?

(e) If the answer to (b) be in the affirmative, will the Government be
pleased to state what are the classes of staff stationed there and whether
they have been granted such local allowances ¥ If not, why ?

H'I‘ A AL Plnvm (e) Ministerial staff on scales of pay general
on the Bastern Bengal Railway system who may be employed in offices of
the Railway which are located in Calcutta are given a compensatory
allowante,

Officers whose headquarters are at Calcutta also receive a compensatory
allowance when certain conditions are fulfilled.

(b) and (c). I am collecting information and will communicate with
the Honourable Member on reeceipt.
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ProvISION OF QUARTERS FOR THE INDIAN GuUARDS OF THE EASTERN BENGAL
RAILWAY STATIONED IN CALOUTTA. '

. 235. Mr. Amar Nath Dutt : Will the Government be pleased to state
if it is a fact that the Eastern Bengal Railway Administration has provided
a n}xmber of quarters for officers, ministerial staff, station staff, Anglo-
Indian and European guards and drivers, Indian drivers and shunters
stationed in Calcutta * If so, will the Government be pleased to state.
whether quarters have been provided for Indian guards stationed at
Calcutta and whether there were any representations from them for such
q‘.]llnrt;ers and what action, -if any, has been taken on the same ! If not,
why

Mr. A A L Parsons: I propose to answer this and questions
Nos. 237, 238 and 247 together. Government have no information in
respect of these questions, but are making enquiries. Answers will be
supplied to the Honourable Member in due course,.

GRANT 1O INDIAN GUARDS OF THE EASTERN BENGAL RATLWAY OF THE SAME
FaciLrties as EUroPEAN GUARDS.

236. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state if it is a fact that the Indian guards stationed in Calcutta have to
perform duties similar to those of Anglo-Indian and European guards and
Indian drivers at all times of the year ?

(b) If so, will the Government be pleased to state, the reasons for not
giving them the same facilities as Anglo-Indian and European guards !

Mr. A A L. Parsons : (¢) The duties of Indian guards are the same
as those of Anglo-Indian and European guards, though not the same as
those of Indian drivers.

(b) Government are not aware that Indian guards are not given the
same facilties for performing their duties as Anglo-Indian and European
guards.

PROVISION OF QUARTERS FOR THE STAFF oF THE EASTERN BENGAL RamLway
STATIONED AT SANTAHAR.

1237. Mr. Amar Nath Dutt : (a) Is it a fact that a good number of
staff quarters at Santahar in the Eastern Bengal Railway were burnt
down in the year 1927 ¢

(b) If so, will the Government be pleased to state what action the
Eastern Bengal Railway Administration has taken to provide accommoda-
tior: for the staff, who have been suffering for want of quarters at Santa-
har ?

ALLOTMENT TO OTHER STAFF OF THE EASTERN BENGAL RATLWAY AT LALMANIR-
HAT OF THE QUARTERS BUILT FPOR INDIAN GuUaRDS AND Ramway
STaTION MASTERS.
$238. Mr. Amar Nath Dutt : (a) Will the Government be pleased to

state if it is a fact that quarters built for Indian guards and relicving

station masters posted at Lalmanirhat have been allotted to other staff in
contravention of the standing orders of the Eastern Bengal Railway Ad-
ministration ?

tFor answer to this question, see answer to question No. 235.
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(b) If so, will the Government be pleased to state if the Eastern
Bengal Railway suthorities received any representation on the subject ?

(¢) If so, will the Government be pleased to state what &ction has been
taken on the representation !

(d) If not, why ¥ -

Issue OF A CiRcULAR BY THE DistricT TRAFFIC BUPERINTENDENT OF
LALMANIREAT REGARDING WORKING oF TraINs BY Bick GUARDS.

239. Mr. Amar Nath Dutt : (a) Is it a fact that the District Traffic
Superintendent of Lalmanirhat of the Eastern Bengal Railway has issued &
circular to the guards working there that their interests must give way tc
the interests of the service and that they must not report sick at the last
moment fo avoid going out with a train ?

(b) Will the Government be pleased to state if they require a train
to be worked by a guard who has actually got high fever or attacked with
diseases which are beyond one’s control and which makes a man quite
unfit to leave his bed through sickness !

Mr. A A L Parsons : (a) Government have no information.
(d) No. '

GRANT OF ALLOWANCES TO THE CLERKS OF THE DisTRICT OFFICERS OF THE
EasTERN BENGAL RaiLway ror Sunpay aNp HoLipay WoRK.

240. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state if it is a fact that the clerks of the District Offices of the Eastern
Bengal Railway zre made to work on Sundays and holidays !

(b) If so, will the Government be pleased to state, whether they are
paid any extra allowances for working on Sundays and holidays ?

(¢) If not, do Government propose to close the offices aecording to
the Negotiable Instruments Aect ?

(d) If not, why ?

Mr. A A L Parsons: (g) Clerks, whose duties are specifically
connected with the running of trains, are required to work on Sundays and
holidays, and other clerks may be required to do s0 when a breakdown
occurs, or when shops are working on Sundays or holidays. Clerks may
also be required to work on these days when there are arrears of work.

(b) In Calcutta gharry hire is allowed when overtime is worked.
(¢) and (d). No. This would involve stopping train serviees.

Heap PASSENGER BUPERINTENDENTS ON THE EASTERN BENGAL
RAILWAY.

24]1. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state, if it is a fact that the Eastern Bengal Railway authorities has
recently created two posts of Head Passénger Superintendents to be
recruited from Indians !

(b) If so. will the Government be pleased to state if the vacancies
were advertised to get deserving candidates ?
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. (c) If not, will the Government be pléaséd to state what procedure was
adopted in the abeve cases by the Selsetivh Baafd of the TraMc Department
to select men for such posts

(d) Will the Government be pleased to state, if it i a fact that the chief
clerks of Katihar and Lalmanirhat District Offices wept recomireridetd by

their'respective officers for appointment as Head Passenger Superintend-
ents

&j 1t 80, will the Govertment ba pledfed. tb atate whethét it 1 o fact
that both the chiéf clerks mentioned above were rejected and that the same
District Officers were asked by the Seleétioch BoarH td seild suitable
candidates for such posts !

(f) 1 so, will the Government be pleaséd to state whether there were
deserving cahdiddtes with requisite qualifications for such posts ?

~ (g) Will the Government be pleased to state if it is a faet, that the

Traffic Manager received appeals from candidates who applied for sunch

posts aghinst the deeision of the District Officers ! If so, what actionm,
if any, was taken on these appeals ?

(k) Is it a fact that the Distriet Officers were requested to nontihate
candidates from Afiflo-Indiatis to fill up such vacancies ¥ If so, why 1
Mr. A A L Parsons : Enquiries are being made from the Agent,

Eastern Bengal Railway, and 1 will communicate with the Honourable
Member when I have received his reply.

GRANT OF LEAVE wITH Pay T0 CO0KS AND SERVANTS EMPLOYED IN THE
Guarpst RoNning Rooms oN THE EASTERN BENGaL Ramway.

242, Mr. Amar Nath Dutt: Is it a fact that cooks and servants
employed in the guards’ running rooms on the Eastern Bengal Railway are
not allowed any leave with pay ! If so, why ?

Mr. A A L Parsons : At present running room cooks and servants
are allowed sick leave on half average pay for sixty days in a year. Govern-
ment understand that the rules are under revision.

AvLEGep TrEsPass INTo TEE House or oNE Roy, A Trains CLERE AT
Fuorcear1, oN THE EasTERN BENGAL RaiLway.

243. Mr. Amar Nath Dutt : Is it a fact that there was a trespass
into the house of trains clerk Roy while he was away on duty leaving his
wife alone in the house at Fulchari, Eastern Bengal Railway, and on the
raising of a hue and ery by the wife, the trespasser left and was noticed
by the neighbours ! If so, was the trespasser an employee of the Eastern
Bengal Railway and what action has been taken in the matter !

Mr. A A L. Parsbnis : Government have no information. The trains
tlerk can presumably take any legal remedy open to him.
RaisiNG oF THE Pay AND RETIRING GRrATUITY OF MINISTERIAL OFFICERS

oF THE EasTErRN BENgaL RarLway.

244, Mr, Amar Nath Dutt : With reference to the reply given to
question No. 564 in the last Session of the Assembly, will the Government be
pleased to state the reasons for not raising the pay and retiring gratuity
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of the ministerial officers of the ru Bengal Railway, as slse the reasoxs
for not taking any actiop on the report of the Committee of the Eastern
Bengal Railway Indian Employees’ moeiation as stated in the reply 1

Mr. £ & L Pursoss : It is for the Agent & the Rétlwad to imitiate
such proposals ifid to dexl with the feport of the Committee. 1t in for
this reasont thit the Railway Board did ot take up thé question.

GRANT OF INCREASED PayTo THE SuBOoRDINsTE Hridr of ritk Bistigk
BeENGaL Rannway.

245 M AditF Nath Dutt : Is il o foct thitt tHe Rdlway Hoatd fiad
axhetiolied the imetéhne of Py & s of of the
Trafic Department of the Eastern Bengal Railway, o4 the
recommendation of the Trafic Manager of the. %glt;ﬁ Bengal
Riilway, on thé ground of econdie Qdidtheds 1 It 45, will the Gov-
ernment be pleased g state why the same incfemetit has nof been gratited
to the othet classes of the subordinate staff of the Edstern Bengal Railway ¢

Mr A A L. Parsons: The Railway Board have sanctioned proposals
which were put before them last June by the Agent of the Eastern Bengal
Railway for raising the pay of certain classes of the subordinate staff on
his railway where, after investigation, he came to the conclusion that the
previous scales of pay were not snfficiently attraetive to secure the proper
type of reeruit. They gave their sanction to the proposals which the
Agent put before them, because they consider that in these cases the
Agent had shown that the existing rates of pay) were not sufficiently
attractive to procure suitable recruits, and in certain cases did not allow
sufﬁc_nent improvement on promotion to definitely more responsible
positions.

GRANT OF MILEAGE ALLOWANCE TO THE TRAVELLING TICKET INSPECTORS OF
THE EASTERN BENGAL RarLway.

246. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state if it is a fact that the Travelling Ticket Inspectors employed in the
Eastern Bengal Railway were receiving mileage allowance like that of other
running stafl employed in the Traffic Department of the same Railway !

(b) If so, will the Government be pleased to state if they are at
present performing the sgme nature of duty as before ?

(¢) If so, will the Government be pleased to state, whether they
are similarly treated in the matter of mileage allowance as before 1

(d) Will the Government be pleased to state if it is a fact that the
Travelling Ticket Inspectors employed in the State Railways are con-
sidered as running staff in all respects.

(e) If so, will the Government be pleased to state why the Travelling
Ticket Inspectors employed in the Eastern Bengal Railway are not squally
treated and granted mileage allowance ?

(f) Is it a fact that the Travelling Ticket Inspectors of the Eastern
Bengal Railway submitted representations to the Chiéf Auditot of the
same Railway regarding granting mileage allowance to them t If so,
what action has heen taken on the representations ! '

Mr. A. A L. Parsons : I am collecting the information and will
communicate with the Honourable Member when it i8 received.
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ProvisioN o QUARTERS POR THE TRAVELLING TiCKET INSPECTORS OF THE
. EasTERN BENcAL Ramway,

1247. Mr. Amar Nath Dutt: (¢) Is it a fact that the Travelling
Ticket Inspectors employed in the Eastern Bengal Railway have been
suffering for want of quarters for a long time and that they made several
representations to the authorities ¥ If so, what action, if any, has been
taken on the representations 1

ProvisioN oF Two Swimming Bates ror THE EUROPEAN AND ANGLO-
INDiaN EMPLOYEES OF THE EASTERN BENGAL RAILWAY AT PAKSEY AND
SaIDPUER.

248 Mr. Amar Nath Dutt : (a) Is it a fact that the Eastern
Bengal Railway Administration has recently provided two swimming
baths, one at Paksey and the other at Saidpur, at a considerable cost to
provide amenities for a few European and Anglo-Indian employees
stationed at these two stations ?

(b) Is it also a fact that due to paucity of funds adequate arrange-
ments could not be made for the supply of pure drinking water to the staff
posted at many road stations of the Eastern Bengal Railway !

(¢) If the replies to items (2) and (b) be in the affirmative, will the
Government be pleased to say why money was spent in providing swim-
ming baths for the benefit of a few in preference to a vast number of
the Indian employees who are in difficulty for want of or for inadequate
arrangements for the supply of pure drinking water ?

Mr. A A L Parsons: (a) No. The swimming bath at Paksey was
built from the funds of the Officers’ Club, and that at Saidpur from the
funds of the Institute.

(b) No. For the past three years a programme of tube well sinking
has been in operation. But in a number of instances these tube wells have
failed to produce water of satisfactory quality.

(¢) Does not arise.

INDEBTEDNESS OF THE SUBORDINATE STA¥F oF THE EASTERN BENGAL
RampLway.

249. Mr. Amar Nath Dutt : (a) Is it a fact that the subordinates of
the Eastern Bengal Railway are constantly borrowing money from the
Eastern Bengal Railway Co-operative Credit Society and most of them are
also having recourse to temporary withdrawals of Provident Fund money ¢
If 8o, are these due to economic distress and sickness of the subordinate staff
of the Eastern Bengal Railway !

(b) If the reply be in the affirmative, will the Government be pleased
to state, what action, if any, they propose to take to relieve the distress !

.lr. A A L Parsons: I am collecting information and will com-
municate with the Honourable Member when it is received.

tFor answer to this question, see answer to question No. 235.
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INSECURITY OF SERVICE OF THE SUBORDINATE STAFP OF THE EasTERN
BeNGaL Ramwway.

250. Mr. Amar Nath Dutt: (a) Will the Government be pleased
to state the reasons which led them to amend the words *‘ on rednction
of establishment’’ in Annexure ‘‘A’’ in paragraph 298, Note No. 1, Chap, IV
of State Railway Open Line Code, Vol. 11, by the substitution of the words
¢ in accordance with the terms of his agreement ’’, as also to restrict the
scope of appeals from subordinate railway employees, by Standing Order
No. 610, dated 4th August, 1919 ¢t

(b) Will the Government be also pleased to state if it is a fact
that the agreement which each subordinate railway employee is required
to sign in token of his acceptance on first appointment eontains a clause,
that his services are liable to be dispensed with at any time on a month’s
notice or on a month’s pay in lieu thereof ?

(¢) Is it a fact that under the amendment of the code rule, vide (a)
ahove and under the clause in serviee agreement, vide (b) above, the
Eastern Bengal Railway Administration has of late discharged some em-
ployees against whom no dereliction of duties were brought home and that
due to the operation of the amended code rule some. employees, having
less than 15 years’ service at their credit have beem deprived of the
gratuity in terms of Annexure B, Rule 3 (II! (d) of gratuity rules,
thus causing extra hardships to these employees ?

(d) Is it also a fact that Annexure A, Rule 5 of paragraph 298 of
State Railway Open Line Code. Vol II, very seldom, if ever, is applied by
the Eastern Ilengal Railway Administration when considering eases of lis-
charge ?

(e) If the replies to items (b) to (d) be in the affirmative, will the
Government be pleased to say what steps, if any, the Government propose
to take in this matter to safeguard the interests of the railway emplovees
against insecurity of service 1

Mr A A L Parsons: (a) As originally drafted, the paragraph of
the State Railway Open Line Code, to which the Honourable Member
refers. was based on a decision reached by the Government of India in
1888, but did not correctly interpret that decision, for it was not even ther
the intention that non-pensionable railway servants, who, under the terms
of their service, were liable to discharge at one month’s notice, should
have any right of appeal unless dismissed summarily and without one
month’s pay. The matter was reviewed in 1919 as the practice of
appealing to one authority after another against discharge in cases in
which there was no violation of the terms of service had grown to smch
an extent, owing to the incorrect drafting of the paragraph, as to re-act
seriously on the efficiency of railway working. It was then decided that,
in order to prevent the power to discharge being exercised unfairly, a
railway servant, discharged in accordance with the terms of his service,
should be permitted to appeal to the authority immediately superior %o
the authority issuing the order of discharge.

(b) Yes. .

(c) Government are not aware whether the Easterr B-emnl Railway
Administration has recently found it necessary to discharge any employés,
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nof for any fault byt hecsuse of a reduction in establishment. But, if
so, under rule 3 (II) (d) of the gratuity rules they would be eligible for
gratuity on abolition of appointment provided their service has been
poptipgous, geod, efficient, and faithful.

(d) The general rule to which the Honourable Member refers applied
to the Eastern Bengal Railway Administration, and Government have no
reason to suppose that it is not followed.

(e) DNoes not arise.

Provision or A REst House AT KUBSEONG FOR THE INDIAN SUBORDINATE
Starr or THE EASTERN BENgAL RAmLwaY.

251. Mr. Amar Nath Dutt : (¢) Is it a fact that two villas at Kur-

seong were purchased for the use of offieers and subordinates of the Kastern
Bengal Railway 1

(b) Is it 3 fact that the villa intended for the subordinate staff has
been converted in such a manner that it can be nsed by Anglo-Indians only
and the same jis not fit for Indian subordinates ! If so, will the Govern-
ment be pleased to state if the Indian subordinates have any such rest
house 7 If not why |

Mr A AL Parpons : (a) Yes.

(b) No alterations have been mede in the villa used by the sub-
ordinate staff since purchase to adapt it for the use of Anglo-Indians or
any other community. There is no rest house in the hills specially adapted

to the Imdian style of living, and hitherto very few requests for such a
regt house have been received by the Agent.

RESERVATION FOR 4NGLO-IND1ANS OF THE P08T8 OF CREW INSPROTORS ON THE
EasTERN BENGAL RAILWAY.

262. Mr. Amar Nath Dutt : (a) Is it a fact that yeceptly there were

some vacancies in the post of Crew Inspectors under thé Traffic Depart-

c P
ment of the Eastern !}epg:l Railway apd some ﬁdwm applied- for these
vacaneies 7 1Is it a fact that the Deputy Traffic r, £natern Bengal

Railway, passed an order on the file to the eifect ‘* These posts are intended
for Anglo-Indians only ”’ ¢

(b) Will the Goyernment be pleased to state whether there was such
order for reserving Crew Inspeeiorships for Amglo-Indians only on the
Egstern Bengy] Railway ! If so, why ¢

(c) ¥ the answer to (b) be in the negative will the Government be
pleased to state, what aetion has been taken on the order of the Deputy
Traflic Manager, Eastern Bengal Railwpy, reférred to in (a) !

Mr. A. A L Parsans : Enquiries are being made from the Agent,

Eastern Bengal Railway, and | will communicate with the Honoursble
Member wheg T have régeived his reply.

G=aANT OF INcREASED PAY TO THE [NDIAN SURORDINATES OF TAE BASTERN
BENGAL RAILWAY. )

263. Mr. Amar Nath Dutt : (a) Will the Goverpmept be pleased to

state if it is » fact that adian subordinste employees of the Epstorn Hengl
Reitway of all ranks end grades have, of Iate, submitted memorials to the
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Agent, Eastern Bengal Railway, for increase of pay on account of economig
diftress . ' '

(b) What action, if any, has been taken by the Agent, Eastern Bengal
Railway, on the majority of the memorials 1 - ' v '

(¢) IE no action has as yet been taken, will the Government be pleased
to state the reagone 1

Mr. A. A L Parsons: (a) Memorials have been submitted by
certain classes.

(b) As explained in the reply to the Honourable Member’s nnstarred
question No. 245, The Agent has already submitted proposals, which
have been sanctioned, with regard to certain classgs of the subordinate
staff, and Government understand that he is imvestigating the position
with regard to certain other classes.

(¢) Does not arise.

SuprLY T0 THE LiBRARY oF THE Lromravive AsseMaLY oF THE Ramnway
AccouNT axp Aupit CoDE.

: . Amar : Is it a fact t re i
Iof'btgg: I:gfway Aceo'u‘:thag?‘&ngg Codl-e ‘iln the t&:’&hh;l;’; !-'_!10100.

(b) Iz it a fact that the same Code has been referred to in interpellations
in the Assembly ? .

(c) If the answer to (a) be in the affirmative, will Government be
pleased to state the reasons for not placing the book in the Library ?

(d) Is there any objection to place the bqok in the Library 1 If so,
what are the reasons !

Mr. L. Graham : (a) and (b). Yes.

(¢) and (d). Arrangements are being made to place the book in
the Library.

Provmsion or a Lieur ox e VERaANDAR OF Gorracz No. 28 IN LoNewoob.

255. Mr. Amar Nath Dutt : (a) Is it a fact that there js no light
on the verandah of cottage No. 28 in Longwood !
(b) Was there any gomplaint from Members of the Assembly oceupy-
ing cottage Np. 2§ regarg;]g want of light last year apd this year !
(c) Hag any step been taken to have a light on the verandah of
cottage No. 28 1 If not, why !

The Honourable Mr. A. C. McWatters : (a) There is no eleetrie light
in the covered passage leading fo the entrance. '

(b) The tenant made a complaint last year and a complaint was
made this year by the Hononrable Memiber who has put this question.

(¢) No, mainly begause it is not possible to gecure municipal sanction
to more than a limited number of uew electric light pomnts.
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NuMBER OF INDIAN TRAFFIC INSPECTORS RECRUITED SINCE 1924 BY THB
VARIOUS STATE RalLways,

256. Mr. Amar Nath Dutt : (a) Will the Government be pleased to

state the mode of 1ecruitment of Traffic Inspectors on State Railways !

(b) Will the Government be pleased to state the number of Indian
Traffic Inspectors recruited since 1924 in the various State Railways and the
number of Anglo-Indians ?

Mr. A. A L Parsons: (a) I would refer the Honourable Member
t1092 tgle reply given to his starred question No. 572 on the 2nd September,

(d) Government are not in possession of information as to the number
of Traffic Inspectors reeruited since 1924, and they regret they are not
prepared to supplement the statistics of communal representation given
in the annual reports of the Railway Board on Indian Railways by figures
for particular branches or offices.

Numszr or BeNgaLl CLERKS RECRUTTED BINCE 1925 BY THE RaAmLway -
. Boarp.

257. Mr. Amar Nath Dutt : (¢) Will the Government be pleased to
state the various grades of the ‘clerical services under the Rnilway Board
and the mode of reeruitment for the same ?

(b) Will the Government be pleased to state the number of Bengali
clerks recruited since 1925 by the Railway Board ?

Mr. A. A L. Parsons:

Old Beale. Nex -Scale.

Ra. Rs.

(a) Superintendents .. 600—40—800  550—30—700
Assistants, Dn. 1 200—15—385—300 180—15—450
Agsistants, Dn. I *375—25-—500 ..

Clerks, Dn. IT .. 100—8—300 100—8—260
Clerks, Dn. II .. +300—25—330 ..

Clerks, Dn. III .. 100—8—156 75—56—150
Stenographers! .. 175—8—400  150—10—300

*Upper time scale to 15 per cent.

t8pecial grade to 10 per cent.

${Plus Ba. 50 to stenographers attached to the Members and Becretary, Railway
Board.

The method of recruitment is as follows :
(1) From the staff employed on railways,
(it) From candidates who have passed the Imperial Secretariat
Examination held by the Public S8ervice Commission.
(##i) From a selected list of applications received in this office.
(b) Four.

Lo8S BUSTAINED BY THE GOVERNMENT OF INDIA OF THE WORKING OF THE
Aruy CanNTEEN BoaRD.

258. Khan Bahadur Sarfaraz Hussain Khan : (a) Has the attention
of Government been drawn to the paragraph published in the issue of
the ASiatesman of the 19th Angust, 1928 page 12, under the heading
¢ Rg. 37 lakhs loss to Government—Army Canteen '’ ¢
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(b) If so, will Government please state if the statement made therein
that ‘‘ a net loss of Rs. 37 lakhs has been sustained by the Government of
India on the transactions of the Army Canteen Board ’’ is correct !

(¢) If correct, will they please state what are the causes of this
great loss !

(d) If any person or number of persons have been found guilty of
causing or of being instrumental in causing the loss, will Government ploue
state if any action has been taken against him or them 1

(e) If so, will they please state what action has been taken ?
Mr. G. M. Young : (a¢) and (b). The answer is in the affirmative.

(¢) The causes of the failure of the Army Canteen Board are ex-
amined in paragraphs 7 (b) and (¢) and 8—13 of the report submitted
by the Currie-Sethna Committee in February 1926. A copy of the report
will be found in the Library of the Assembly. The main cause of the
failure, in the opinion of the Government of India, way the inefticiency
of the Controller of the Board.

(d) and (e). The Honourable Member is referred to the statements
laid on the table in answer to unstarred question No. 31 and starred
question No. 715, dated the 22nd January, and 7th September, 1925,
respectively.

CoNTINUANCE OF THE REMISSION OF TERMS ALLOWED BY THE INNS OF COURT
T0 Vaxis or INDIAN Hice COURTS TO QUALIFY AS BARRISTERS.

2590. Mr. Amar Nath Dutt: (¢) Is it a fact that the remission of
terms allowed to vakils of Indian High Courts by the Inns of Court in
England to qualify as Barristers-at-Law is proposed to be withdrawn from.
1929 ¢

(b) Will the Government be pleased to state if they protested against
the proposal 1

(¢) Do the Government propose to take steps so that the remission of
terms may be continued as before or at least for three years more ?

The Honourable Mr. J. Crerar : (a) The Government of India have
no information.

(b) The regulations are entirely within the competence of the Inns
of Court and the (Government of India are not consulted before they are
framed.

(¢) On the information conveved in these questions, which is all I

have, the question appears to be one more for the Bar Associations in this
country to consider than for Government.

Various GRapES or CLERKS EMPLOYED UNDER THE DIRECTOR GENERAL OF
Poars AND TELEGRAPHS.

260. Mr. Amar Nath Dutt : Will the Government be pleased to state
what are the various grades of clerks employed under the Director- Lreneral
of Post« and Telegraphs and the mode of recruitment ?

LésLA J
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Mr P G Rogers : It is presumed that the Honourable Member r'e.ferq
to the office of the Director-General of Posts and Telegraphs only. The
following are the grades of clerks :

Designations. Scales.

Chief Superintendent .. Rs. 550—40—T750.

Budget Superintendent .. Rs. 500—25—700.

Superintendents. . Rs. 300—20—3500.

Personal Clerk to D. G. .. Rs. 300—20—500.

2 Budget Assistants .. Rs. 300—20—500.

1st Division Clerks .. Rs. 100—6—160—10—300 with
efficiency bars at Rs. 130 and
Rs. 180,

2nd Division Clerks .. Rs. 55—5—155 with efficiency

bars'at Rs. 80 and Rs. 115.
2 Selection grade posts in the '
2nd Division .. .. Rs. 150—10—200.

Recruitment for the 1st Division and the 2nd Division ¢lerks is
usually made from persons who have passed the Staff Selection Board

Examination. The other appointments are selection appointments and
are made by promotion.

Py AND ProsprECTS OF THE SUBORDINATE STAFF EMPLOYED UNDER THE DIREC-
TOR OF ARMY AUDIT.

261. Mr. Amar Nath Dutt : Will the Government be pleased to state
how the subordinate staff under the Director of Army Audit is recruited and
their pay and prospects !

The Honourable Sir Bhupendra Nath Mitra : I place on the table
a statement showing the rates of pay of the subordinate staff under the
Director of Army Audit. Clerks are cligible for promotion to the grade
of Accountants after passing the Subordinate Accounts Service Examina-
iion and selected Accountants are appointed as Assistant Aeccounts Officers.

Clerks are generally recruited by selection from outside. At times,
however, t¢ meet ‘he requirements of a newly created Department ex-
perienced clerks are taken from other accounts offices.

Htatement showing the rotes of pay of the subordinate staff umder the Director of
Army Audit :
Assistant Accounts Officers—Rs. 660—40—900.
Accountants.—Rs. 240—20—360—30—600—50|2—850. (Bar at Rs. 420).
Clerks.—Ra. 70—7—140—6—230. (Bars at Re. 140 and ll. .170). B

For Assistant Accounts Officers and Accountants joining after the 1st July, 1928,
the following rates have been sanctioned :

Assistant Accounts Officers—Bs. 500—85—850, plus inl f Re. 50
t:; thA:lilu.nt Accounts Officer employed at the ?:dqumuod.m £

Aocountants.—Rs. 200—20—360—80—800. (Bar at Ba. 360).
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PusLicaTioN OF A HAND-Book sEOWING THE MODE OF RECRUITMENT TO THE
VARIOUS SUBORDINATE SERVICES UNDER THE GIOVERNMENT OF INDL.

262. Mr. Amar Nath Dutt : Has the Government published any hand-
book for public information of the mode of recruitment to the various sub-
ordinate services under the Government of India t If not, do the Govern-
ment propose to do so ! If not, why ?

The Honourable Mr. J. Crerar : I would refer the Honourable Member
to the answer given by my predecessor on the 7th February, 1927, to a
question put by Kumar Ganganand Sinha on the same subject.

GRANT oF INCREMENTS TO CERTAIN 2KD DvisioN CLERKS IN THE
ARMY DEPARTMENT.

263. Mr. Satyendra OChandra Mitra : (a) Is it a fact that in 1924
some clerks in the Army Department who were qualified for the 2nd Divi-
sion were confirmed in the 3rd Division for want of vacancies in the 2n(d
Division 1

(b) Is it a faet that these men were given increments at the rate of
3rd Division for their temporary service of 4 or 5 years in the 2nd Division
which they had put in before confirmation ¥ If sc, why ¢

(c) Is it a fact that these men have always been doing 2nd Division
work and have been promoted to the 2nd Division with effect from the

1st April 1928

(d) Will the Government please state why increments at the rate of
2nd Division for their temporary service in that Division before confirma-

tion were not given !

Mr. G. M Young : (1) Up to the 1st June, 1924, there were only
two divisions in the Secretariats and all elerks not in the First Division
were classed as members of the Second Division, including those engaged
on, and fit for nothing else but, routine duties. The latter were placed
below the efficiency bar of the Second Division. After the 1st June, 1924,
a Third Division was constituted for those performing routine duties.
The Army Department had a temporary establishment of men qualified
under the old conditions for the Second Division and these included the
men now in question. Two of the posts held by these men were made
permanent in the Seeond Division in October, 1924, but the remainder
had to go into the new Third Division and continued to do the routine
work on which they had previously been employed. There they re-
mained until they were fit to be promoted and vacancies occurred.

(b) Yes, but as I have explained, the duties of the present Third
Divigion were previously those of the Second Division below the efficiency
bar. The men placed in the Third Division had, before confirmation,
held temporary posts on fixed non-progressive rates well below the
eficiency bar of the Second Division. They were performing work of
no higher character than that performed by men who had not qualified
for the Second Division. Therefore, on confirmation, they received the
mcreme!‘;ts prescribed for the lowest Division. .
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(o) The answer to the first part of the question, if it refers to the
Second Division as now constituted, is in the negative. The answer to
the second part is in the affirmative.

(d) For the reasons given at (b).

CrossiNGg oF THE ErrFiciENcy Bar IN THE 2ND DivisioN By DEsparcHERs
AND TyYPISTS IN THE ARMY DEPARTMENT.

264 Mr. S8atyendra Chandra Mitra: (a) Is it a fact that under
; rules despatchers and typists are not allowed to cross the efficiency
bar at Rs. 172 in the 2nd Division ! Is this rule observed in the Army
Department Secretariat ! If not, why ¢

(b) Is it a fact that there are certain clerks in the Army Department
Secretariat who have passed the Staff Selection Board’s test as typists only.
but who have been allowed to cross the efficiency bar ¥ If so, why !

(¢) Is it a fact that some permanent clerks in the Home and other
Departments who were working as typisty or despatchers were fixed in the
3rd Division on the introduction of that Division ¥ If so, why has this
not been done in the Army Department ?

(d) Do the Government propose to bring down to the 3rd Division those
elerks in the Army and other Departments who are ineligible to cross the
efficiency bar in the 2nd Division under the rule alluded to and to reduce
their pay to Rs. 170 plus a personal allowance of Rs. 2 a month !

Mr. 0. M Young: (@) Yes, but clerks already in permanent
service before June, 1924, who were recruited for the 2nd Division, are
allowed under the same rule to cross the efficiency bar, if they are found
capable of performing duties not merely of a routine nature. The rule
is observed in the Army Department Secretariat.

(b) There is one such clerk, who has been allowed to cross the
efficiency bar under the proviso to the rule referred to in part (a) of this
question.

(¢) As regards the Home Department, 6 clerks who were made perma-
nent in the 2nd Division with effect from 1st April, 1924, were transferred
to the 3rd Division ; but they were warned at the time of their confirma-
tion that they might be relegated to the 3rd Division on its formation.
In the Army Department, there were no clerks who were similarly ecir-
cumstanced. Enquiry is being made from other Departments, and the
result will be communicated to the Honourable Member in due course.

(d) No, Sir. There are no clerks in the Army and the Home Depart-
ments who have erossed the efficiency bar of the 2nd Division other than
those eligible and deemed fit to do so. As regards other Departments, en-
quiry is being made, and the result will be communicated to the Honourable
Member in due course.

INTRODUCTION OF A LEAVE RESERVE IN THE ARMY DEPARTMENT,

265. Mr. Batyendra Chandra Mitra : (¢) Are the Government aware
that a ** Leave Reserve '’ has not yet been introduced in the Army Depart-
ment Secretariat ! If not, why ?

. (b) Is it a fact that there are several officiating elerks in the Army
Departm(-r't who are awaiting confirmation on the introduction of the’ lpnve
reserve in that Department ?
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(¢) Will the Government be pleased to state whem it is likely to
introduee the leave reserve in the Army Department ¢

. Mr, G M Young : (a) Yes, because the permanent strength of the
clerical establishment is still subject to review.

(b) No, Bir, officiating clerks are employed in leave vacancies and
their services are liable to be terminated at any moment. This is made
plain to them on engagement, and there is no undertaking that they will
be made permanent. )

., () T am afraid I am not in'a posifion to say. -

PR

MOTION FOR ADJOURNMENT.

ATTACK ON THE PRESIDENT OF THE LFGISLATIVE ASSEMBLY BY THE
‘““TiMEs OF INDIA”’,

Mr. Gaya Prasad Bingh (Muzaffarpur cuwm Champaran: Non-
Mubammadan) : 8ir, I beg to move an adjournment of the House......

Mr, President : The Honourable Member cannot move the adjourn-
ment of the House unless he obtains leave to do so.

Mr. Gaya Prasad Bingh : I beg your pardon, Sir. I ask for leave
to move an adjournment of the House to discuss a definite matter of ur-
gent public importance, namely, an unjust, unworthy and undignified and
deliberately malicious attack on the President of the House by the Times
of India, regardless of all sense of decency and decorum, and eontaining
aspersions and sneers reflecting on the conduct of the President, and cal-
culated to lower the dignity and honour of the Chair and of the House.

Sir, Honourable Members must have read with pain and surprise ihe
undignified attack made upon you, Sir, as the President of the House, and
which reflects upon the dignity of this House as well. °

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : What are
you for ? It is your public duty.

Mr. Gaya Prasad 8ingh : Under rule 11, 8ir, a motion for an ad-
journment of the business of the Assembly for the purpose of discussing
a definite matter of urgent public importance may be made with the consent
of the President. I beg to submit that this is a matter of publie importance,
and of sufficient publie importance to justify an adjournment of the House;
and it is also a definite matter, as it arises out of the scurrilous attack
made by the Times of India in its issue of the 24th Aungust. It is also a
matter of urgency because the longer this matter is delayed. 1 feel, Sir,
that the dignity of the Chair as well as the honour of this House is being
compromised : and I therefore under the circumstances feel that this is a
case in which you should permit leave to move an adjournment of the
House. I can quite realize the delicacy of your position, Sir, in this matter,
because you have yourself been the subject of the attack: but we feel, Sir,
that apart from your position as the Honourable President of this House
and the custodian of our rights and privileges, our position and dignity
as Members of the House have been compromised by this cowardly and
unworthy attack. :

Munshi Iswar Baram (Lucknow Division : Non-Muhammadan
Rural) : Sir, my Honourable friend, Mr. Gaya Prasad Singh. in order
to obtain your consent has to satisfy yon that this matter to which refer?nqe
has been made in a definite matter. Then he has to satisfy you that it is
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a matter of public importance ; and the third condition is that it is a matter
of urgent public importance. If he succeeds in satisfying all these three

conditions, I submit with great respect that you may be pleased to grant
him the permission that he prays for.

Sir, I do not agree with my Honourable friend that you
will feel any delicacy in  this matter because 1 believe that
in deciding this matter you will forget that you are occupying the
Chair at the present moment. You will only consider the impersonal
aspect of the case. What you will consider is,—here is the Legislative
Assembly and here is the President of that Assembly who has been attack-
ed in this particular manner by a certain paper which I shall not honour
by naming in this House.

Now, that the matter is definite no one eould object to.
Here is the article itself which contains most objectionable statements.
What does the article say ¥ I am not reading it. it is not necessary to read
it, but you cannot satisfy the Chair unless you bring to the notice of the
Chair the allegations, the very serious allegations that have been made.
Now. the President has been accused of gadding about. English is not
my mother tongue and I, therefore, Sir, took the trouble of consulting
Webster's Dictionary, and 1 find there ‘‘ gadding '’ means going about
much needlessly or without purpose.

Mr. K. Ahmed : What dictionary!

Munshi Iswar 8aran : Webster’s Dictionary. Do me, Sir, the
honour of listening to me. What I submit, Sir, is this. Here a paper
has the impudence to suggest that the President of the Legislative As-
sembly in his capgeity, pray remember, as the President goes about much
needlessly or without purpose. I say, Sir, it has not only insulted the
President but also the House of which he is the President.

Sir, after this point, the next point is, is the matter of public impor-
tance? Well, Sir, this Assembly in some perorations has been ealled India’s
Parliament Well, let us take it as India’s Parliament. Then, wha: Jdoes
it come to? India’s Parliament and the President of India’s Parliament
have been insulted and abused and attacked in a wholly unfair and mali-
cious manner. Is this or is this not then a matter of public importance ?

Then the third question would arise, is it urgent ? I say, Sir, it is mnost
urgent, for the reason that this House owes it to itself and owes it to its
President not to allow this insult to remain without a challenge. It is up
to us to resent. to repudiate the insult that has been offered to this House
and I shall go the length of suggesting that we should take such steps and
we shouli! expeet you, Sir, to take such steps as may be necessary in order
to-stop such attacks in the future. Of course it is hardly necessary to
observe that I do not complain against just and legitimate criticism. 1
therefore submit that leave to make this motion should be granted

There is one other matter to which I shall refer. I wish to warn my
friends that I do not wish to go into the merits of the question at all. I
wish only to say that the matter would not have been urgent if Government
had taken advantage of their Publicity Department and had at once repu-
diated the statements and insinuations that were made in this article. (Cries
of ‘“ Hear, hear ’’.) If they had ata once said : ‘‘ We resent sach critieism,
we repudiate the suggestions, we do not, eannot and will not countenanece
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articles such as the one in question,’’ then it might perhaps have been
open to some one to say that this was not a matter of urgent public im-
portance. On the very first day that we meet after this attack, if Govern-
ment have not taken that step it is up to us to take that step.

The House will be pleased to remember that in the year 1926 certain
statements were made by a certain newspaper as regards your ruling in
a certain matter. I do not wish to rake up that' controversy ; but this
is what the late lamented Sir Alexander Muddiman in his capacity as
the Leader of the House said at once :

T may tell the House that I have read certain observations which might be con-

strued as a reflection agminst the Chair. I dissoeinte myself entirely from that view.
May I assure you that we are fully satisfied that the rulings of the Chair are based 1n
the tgrincip}u that have always been, and I trust will always be, the basis of the rulings
of the Chair.”’
. The reason why I have invited the attention of the House to this
statement made by the Leader of the House is that the moment it came
to the knowledge of the Leader of the House, the Leader of the House
rose in his place in this House and repudiated the suggestion that was
contained in that article, If that course had been followed in this case,
Sir, T repeat that this motion might perhaps have been open to the argu-
ment that there was no urgency about it.

Sir, let me make it perfectly clear. The personality of the President
of the Legislative Assembly does not matter. If Mr. Patel had been
attacked it would have been the concern of Mr. Patel and his friends
and co-workers. But if the President of the Legislative Assembly has been
insnlted it becomes the concern not only of the non-official Members of
this House but also of the official Members, because the Assembly is made
up of official and non-official Members, and it is up to both of them with
one voice to repudiate publicly and emphatically the most objectionable
statements that are contained in the article.

A word more. Sir, and 1 have done. The writer has drawn a com-
parison between the present President and the past President : with
that I am not concerned—but what he says is :

‘‘ But that he should presume to go about advising them in reference to their

duties is another mntter . and if it is not such Pmumption which takes him on tour
for what purpose does he go?t Is it polities ¥ 7.
Now. Sir, what is the insinuation ! The insinuation is that the President
of the Legislative Assembly abuses his position, abuses his rights and
abuses his privileges and goes about discussing polities or preaching
politics.

¢ It it one of those conventions he pretends to make ?*’

Now, Sir, comes the last suggestion and it is the most disgraceful of all.

“ Tg it merely a wayv of getting rid of that monmey. with which he likes -to be
ostentatiously maguificent 1 °’-

T submit, Sir, irrespective of the personality of the President, such
vile and vicious attacks would have been resented by the whole House.
But in this case the resentment is greater, the indignation is deeper,
because the present occupant of the Chair happens to have our respect,
‘our admiration, our esteem and our confidence. (Applause.)

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : Sir, after the speeches of my friend the Mover
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of this motion and my friend Munshi Iswar Saran there is hardly anything
for me to add about this motion being in order. It has been clearly
shown that the matter is urgent, that it is a definite matter and that it
is of public importance. We all know that the high esteem and confidence
which our President enjoys throughout the whole country mneeds mno
demonstration. At the close of the last Session the eloquent encomiums
which were showered upon him both by the official and non-official Mem-
bers of this House, and the manner in which he was re-elected a_Member
and also as President of this House, fully demonstrate the confidence’
which the country reposes in him. The mischievous and cowardly attack
of an Anglo-Indian paper, which very often takes a prominent part in
widening the gulf between Indians and Englishmen, has certainly wounded
the feelings of not only the Members of this House but of the people of
the country at large. Therefore, I say it is a matter of general interest
that the conduct of such a paper should be condemned by this House. I
hope, Sir, that your sense of modesty will not overcome your sense of
duty as the eustodian of the honour of this House. I can only add, Sir,
that I wish that your Deputy President could have been in the Chair on
this occasion. :

Mr, President : 1 take it that the Government have nothing to say
on this?

The Honourable Mr. J. Crerar (Leader of the House) : I have only
one word to say. I understand that the purpose of a motion for the
adjournment of this House is ordinarily to discuss a matter of policy
for which the Government is responsible. Government must of course
repudiate any responsibility whatever for this article. If I might hazard
& suggestion, I venture to think that you, Sir, are perfectly able to
maintain and preserve the dignity of your office. I have no further
remarks to make and I leave the matter entirely in your hands.

Mr. Jamnadas M. Mehta (Bombay City : Non-Muhammadan
TUrban) : It is not clear whether the Government is identified with this
article.

The Honourable Mr. J. Crerar : 1 expressly said that the Govern-
ment entirely disavowed any responsibility for it whatsoever.

Mr. President : This is one of those matters in which the President
and the House are apt to go wrong if they permit themselves to be moved
by indignation at the nature and character of the attack. I am grateful
to the Honourable Member for giving me 24 hours’ mnotice. That has
enabled me to look into the Parliamentary procedure and precedents and
give my considered decision. I have no doubt whatever that the matter
proposed to be discussed is a definite matter ; I have also no doubt
that the matter is urgent, and it is quite clear that the matter is of
public importanece. But that is not all. Because the matter proposed to
be discussed is a definite matter of urgent public importance
President is not bound as a matter of course to rule the motion in order.
Honourable Members will find that the Standing Order 11 gives wide
discretionary power to the President to admit or disallow a motion for
adjournment. A matter may be urgent, it may be definite, it may be
of public importance, and yet the President may in a proper case disallow
such a motion.
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Now, in this particular case, 1 have, as I have already pointed out
to the House, looked up Parliamentary procedure and precedents and 1
have come to this conclusion. Generally speaking, motions for adjourn-
ment under Standing Order 11 must have relation, diteetly or imdirectly,
to the condu_c! or default on the part of Government and must be in the
nature of criticism of the action of Government. I am quite clear about
that, and I am supported by the Parliamentary precedents in that respect.
It is not necessary for me to quote those precedents at all, but just for
the information of the House I should like to mention one ease in which
a Member obtained leave in the Homse of Commons to move an adjourn-
ment of the House for the purpose of discussing a definite matter of
urgent public importance, namely, ‘‘ the articles of a scandalous nature
which have appeared in the Daily Masl and other papers relating to the
conduet of certain Members of this House.”” We are dealing with a case
in which there is an attack against the Presidemt ; that was a case in
which there was an attack against Members of the House. Now, when
the business under discussion at a quarter past eight was postponed, the
Speaker said :

‘‘ The House is aware that we have fixed 8-15 for (.scussion of the motion, that
the Honourable and gallant Member for Finsbury has been given leuve to move. The
leave was given. But on reflection I think 1 ought to inform the House that T have
come to the opinion that I was wrong in accepting that mofion. When the Honourable
and gallant Member rose to usk for leuve to move the adjournment, I considered im
my mind the points which were involved in Standing Order 10, namely, whether the
motion wus for the purpose of expressing a definite matter. 1 thought the matter
war definite ; whether it was urgent. I thought it was urgent. I thought it was
o vpoblie matter and I thought it was an important matter. Thereupon I aceepted it.
Perhaps nlso I was moved with some indignation at the character of the attaek and
the maturc of the attack which has been made upon certain Members of the House,
but T confens that T had not in my mind at the moment the rulings which had been
given on former occasions that motions for adjournment under Btanding Order 10
must bave some relation tn the conduct or default of Government and must be in the
nature of eriticism of the Government cither for having done some action or for having
omitted to do some action which was urgently necessary at the moment. The motion
of which the Honourable and gallant Member gave notice, namely, to eall attention to
the artieles of u scandalous nature which have appeared in the Daily Mail and other
papers relating to the conduct and character of certain Members of this House docs
not uffeet the Government nnd whatever may he the decision of the House either in
adjourning or refusing to adjourn the action of the Government is not in issue at all
Therefore, I do mot think that the motion ean properly be made. It raises a false
issue. Honourable Members when asked to vote aye or nay on the motion for adjourn-
ment would be asked to pronounce an opinion that would leave the Government intact.
Indeed the Government would not neceasurily take uny part in the discussion of that
question. To that extent the motion raises a false issue.’’

The Speaker of the House of Commons then asked the Honourable Mem-
ber if he could not see his way to drop the motion. Leave having been
given it was not in the power of the Chair to prevent the Honourable
Member from making the motion. The Honourable Member accepted
the suggestion of the Chair and did not make the motion. This. case is
analogous to the case I have just read to the Iouse. I go further and
say that if it is the intention of the Honourable Member from Bihar to
raise the question of privilege—and 1 do not know how far the question
of privilege does arise in this case—I should say at once that no discus-
sion on a question of privilege can take place on a motion for adjourn-
ment. I lay it down definitely and unambiguously. Under these cir-
cumstances, I regret I must disallow the motion for adjournment.

There is one word more which I would like to say. Let not this
raling be understood to mean that the House has no remedy whatever im
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such cases. I hold that it is the inherent right of any Assembly to defend
Jitself against outside attacks and it is perfectly open in a proper case for
the House to table a substantive motion and pass a vote of censure or
condemnation on the attacker. But that is a different matter. On a

motion for adjournment this can not be done. I therefore disallow this
motion for adjournment.

. Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadau
Rufal) : On a point of information. Sir, may I know' what action’ the
Government is going to take in this matter ! Judges of High Courts have
their remedy. They can bring before them any man they choose and
punish him, while the Speaker of this House seems to be without any
remedy in such matters. So I would like to know what action the Gov-

ernment proposes to take to protect the Speaker of the House againsi
such a libel.

MOTION FOR ADJOURNMENT.
QuINTNE FRravp.

Lieut.-Colonel H. A. J. Gidney (Nominated : Anglo-Indians) : Siv, [
rise 1o ask your permission that this House do adjourn with a view lo
consider certain facts relating to the gigantic quinine fraud that is to-day
being perpetrated throughout the length and breadth of India and to which
the people of India are being subjected. I shall prove to you the importance
«of this matter. It will not be difficult to convince this House how important
this matter is to the country when I refer to the mortality trom malaria,
which totals 4 millions a year, in other words 1.1 per cent. of the population,
and if 1 were to indent on my imagination and place the corpses of these
4 million vietims side by side they would cover 2,300 miles and extend
from the morth to the south of India. Such is the appalling malarial
mortality in this country which ] would call, for want of a better name, the
malarial longitude of India. Sir, this quinine fraud is being done by the
wholesale importation into India of certain spurious quinine preparations
especially quinine bisulphate, a specimen of which I have in my hand.
I do not inelude in this fraud quinine prepared by such well-known firms
as Burroughs and Weleome, Park Davies, Howard and Compauy and other
reputable firms. It is the most terrible fraud that Las ever been per-
petrated on this country and the unrestricted sale of this spurious drug
has. T submit, been largely respongible for the steady high mortality from
malaria. The label on this hottle exposes the whole fraud. It states here
‘¢ Qninine Bisulphate '’ and beneath this in small letters there is printed,
the word ‘* Co.”’” which means ‘‘ ecompound ’’. Against this is printed the
guantity, 1.e., 5 grains, meaning that there are 5 grains of quinine bisulphate
in each tabloid. This quinine has been examined by the Chemical
Exaininer to the Punjab Government who certifies it to consist of one grain
or less of quinine, 3} grains of chalk and half a grain of alum or other
insoliable matter, to make it a little tasty. The wholesale price this quinine
is being sold at in Bombay is Rs. 5 a lb. as against the wholesale cost price of
pure Government quinine of Rs. 19 a lb. How is this possible unless it be
a spurious preparation ! Now, Sir, this is the fraud that is being per-
tetrated upon the peoples of India and absolutely no steps whatever are
being taken either by the Central or Provincial Governments. And why ?
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Because there is no Drugs Adulteration Act in India, an ‘Aet whicih cven
Egypt, Palestine and Mesopotamia possess, (An Honourahle Member:‘‘ Who
makes that quinine f’’) This spurious preparation of qujnine_ is manu-
factured in England and Germany and other places of Europe. The label
on the bottle states ‘*‘ Made in London, England ', but imported and com-
pressed in India by D. Rai and Company. This imposition on the ignorant
and suffering pnblie, as I have just said, is being perpetrated with what
almost looks like the connivance of Government. There are many other
drugs besides quinine, ¢.g., ergot, bismuth, cinchona, etc., that are adulterac-

'"ed ‘and imported into India and imposed on the ignorant public by dis-

honest and unqualified chemists and druggists. The supply of quinine 1a
Tadia comes from two sources, one from the Government and the other as
sold by public chemists, etc. This House will be interested to know that
Government holds a stock of quinine which is 21 years in excess of its
annual requirements.

Most of the quinine offered in the bazaars for sale to the public by
so-called small Indian chemists (of course excluding the reputable
cuemusts of India) is not quinine at all but chalk. India is *‘ par
excellence '’ the dumping ground for every variety of quack medicine
and adulterated drug manufactured in all parts of the world ; its markets
are giutted with useless and deleterious drugs sold by unqualified
chemists who are themselves a public danger ; and yet the Government
looks on with complacency. I don't say that it does so deliberately,
but that it has done so for many years there is no doubt. Otherwise it
would have awakened to its responsibility years ago and introduced a
Food and Drugs Act—a Pharmacy and Poisons Bill—and insisted on
all cnemists being suitably qualified. The next point is the urgency of
the matter. This will not be a difficult matter to prove.

Mr. President : How long has this been going on ?

Lieut.-Colonel H. A. J. Gidney : I cannot tell you how long the
quinine fraud has been going on, but with regard to the adulteration of
other drugs, 1 believe the fraud has been going on for a good many
years.
Mr. President : How long has the Honourable Member known it 1

Lieut.-Colonel H. A. J. Gidney : I have known about the quinine
fraud quite recently. indeed I kmew of it from the exposure in the
Cinl and Military Gazette. We are on the eve of the malaria season in
India. We are entering on the period when millions of our malaria
stricken people will be tramping to our District Board and Munieipal
hospitals expecting to be given quinine but receiving chalk ins:ead.

An Honourable Member : Did the Honourable Member receive a re-
port from the Government Analyst ?

Lieut.-Col. H. A. J. Gidney : I have got with me the report of the
Chemical Examiner to the Punjab Government as reported in the Civil and
Military Guzelte of 31st August 1928. Public opinion has been aroused to
& very large extent and India owes a debt of gratitude to the public spirited
men who have exposed this fraud and to the Civil and Military Gazelle for
opening its columns to the exposure of this fraud. My point is, what are we
going to do * I know Government is too busy readjusting political situa-
ticn: and so I have asked for an adjournment of the House because 1 belicve
that Honourable Members who are the custodians of the country will do
their utmost to stop this gigantic fraud on the health of our people. Gov-
ernment will probably try to evade responsibility on the score that medicine
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is 2 transferred and provincial subject. 1 know that medicine ic a
tranwlerred subject and that the Devolution Rules state that food adui‘era-
tion 15 also a provincial matter, but Government cannot evade direet
responsibility in this quinine fraud because this spurious drug is imported
into India at its various sea ports which are under the Central Govern-
ment. This quinine enters India vs4 all Indian seaports where it is assessed
by the Customs and Government derives customs revenue from it for all
such importation is subject to the Sea Customs Act which .is .enfireiy a
Government of India matter. Indeed, if 1 were uncharitably inciiued,
I might say the Government of India in receiving import revenues rrom
-bogus drugs, of which fraud it is fully aware, is, in a manner, aiding
and abetting the fraud. I therefore submit that Government cannct get
bebind its responsibility. It may say it knows nothing about it. [ sub-
mit that it certainly does know and it should know, for Governmen: has
already been warmed of these frauds, malpractices and dangers. On the
19tk March 1921 I introduced a motion in this House in which I asked
Government to impose a 20 per cent. extra taxation on the importation of
certain dishonest quack drugs. Government refused to do so on principle.
On the 9th March 1927 this matter was brought to the notice of the (‘ounecil
of State. 1 have before me that debate in which the Director General of
the Indian Medical Service assured the Mover of the motion that he would
represent to the various Provineial Governments with regard to the necessity
of a Food and Drugs Act being introduced, as also that the training of phar-
maceutists be placed on a proper footing. I understand that the various
Governments have been consulted about this matter, but nothing material
has been done for the past eighteen months and the millions of India are
still dying of malaria. The Tropical School of Medicine in Calcutta has also
pronounced its cpinion about the danger of this drug adulteration. and
pressed for legisiation. The Senior Trades Commissioner has also exposed
these dangers and advised a Food and Drugs Aet. Mr. J. C. Ghosh of
Calcutta has also exposed these dangers and pressed for legislation. The
Indian Chamber of Commerce in Bombay have also written to the Govern-
ment of India, Eduecation, Health and Lands Department, and asked for a
Food and Drngs Aect and standardisation of all drugs manufactured or im-
ported into India. Representatives of well known drug manufacturers
and the public Press have also widely ventilated the fraud and danger.. T~
ask the Government, what has it done ¥ Nothing ! when it was cl:arly
its duty to act at once and so save India. Why has it failed to do its
duty ? Why has it not introduced a Food and Drugs Act—a Pharmacy
and Poisons Bill and other remedial measures ¥ T therefore ask the Gov-
ernment to give the House the following assurance, failing which | ask
ycur permission to adjourn the House for further eonsideration of the
rsaiter. T ask the Government of India to give the House an assurance
that, after adequate enquiry, it will take early steps......

Mr. President : Order, order. This procedure is not to be utilised for
the purpose of roliciting assurances from Government. If the Honourable
Member wishes to ask leave for an adjournment of the House he can do so.

Lieut.-Col. H. A. J. Giduney : Y ask the House to join me in demanding
from fhe Government the immediate suppression of this drug fraud. That
it is of great and grave national importance to the millions of our people no
one can gainsay. I therefore ask you, Sir, to be so good as to grant an ad-
journment of this House.
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Mr. G. 8. Bajpad (SBecretary, Department of Education, Health and
Lands) : 8ir, I do not think it necessary for me to discuss at length the
iraaginatively lurid pieture which my Honourable and gallant friend has
painted of the evils of the quinine piﬁ peril. There are only two questions
which I would like to submit for the consideration of the House, viz.,
whether this is a definite matter of public importance, and further whether
it is a matter of urgent public importance. First, as to its definiteness. So
far as T am aware, my Honourable and gallant friend’s indictment is based
upon the communication of the travelling representative of a chemical firm,
unsubstantiated, as far-as§'T can sée, by any testimony of which T am in
possession, or for that matter anybody else. Most of his arguments are
culled from the columns of the Civil and Military Gazette. It is difficult,
Sir, in the circumstanees, to judge of this matter merely by the corres-
pondence in the Press.

The second question is whether this is a matter of urgent public
importance. My Honourable and gallant friend has by his own speech
played completely into my hands, because he says that in 1921 he made
a motion to suggest to Government that a duty should be imposed on the
importation of this drug. Further, he says that in 1926 or 1927 the matter
was discussed by the Council of State. Again he refers to a letter addressed
to the Government of India some time in May 1928. If that is so, where
is the urgency of this matter ¥ The Government of India have been con-
sidering it for years. (An Honourable Member : ‘* And done nothing ! ’’)
I will come to that. We are not discussing the merits of the question or
the action taken by the Government of India, but only whether this is a
matter of urgent and definite public importance. He says there is the
imminence of malaria and millions of people will die. There again the
guestion arises, has he established that the bulk of the people who use quinine
use this adulterated quinine ¥ I am not aware of the national extent of the
so-called evil. So far as I can gather from the documents on which my
friend bases his case, the evil is confined to the Punjab.

The third point to which I should like to draw your attention, Sir,
is that under Rule 12, clause 2, of the Standing Orders of this House, a
matter has not merely to be a specific matter for discussion, but also a
specific matter of recent occurrence. How is this of recent occurrence ?
According to this document, the sale of the alleged adulterated drug has
gone on for a long time.

Mr. President : Order, order. The Honourable Member has failed
to satisfy me that the matter is urgent. On the contrary he has satisfied
me that the matter is several years old. I therefore regard his motion
as one which does not satisfy the requirements of Standing Order 11,
and T therefore disallow it.

BILLS ASSENTED TO BY THE GOVERNOR GENERAL.

Mr. President : I have received a letter from Mr. G. Cunningham,
Private Secretary to His Excellency the Viceroy, reading as follows :
¢ Bir, I have the honour to inform you that the following Bills which were passed
by both Chambers of the Indian Legislature have been assented to by His Excellency
the Governor Genern] under the provisions of sub-section (1) of seetion 68 of the
Government of India Act :
The Burma Balt (Amendment) Act, ‘1928.
The Indlan Securities (Amendment) Act, 1928
The *wdirn Tncome-tax (Amendment) Act, 1928,
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The Inland Bonded Warchouses (Amendment) Aet, 1928
The Indian Finance Act, 1928, . '
The 1ndian Merchant Shipping (Amendment) Act, 1928,
The Indian Tariff (Amendment) Act, 1928,

The Bteel Industry (Protection) Aet, 1928.

The lndian Territorial Force (Amendment) Act, 1928,
The Auxiliary Force (Amendment) Act, 1928,

The Chittagong: Port {Amendment) -Aet, 1928, "1

PETITION RELATING TO THE TRANSFER OF PROPERTY
(AMENDMENT) BILL AND THE TRANSFER OF PROPERTY
(AMENDMENT) SUPPLEMENTARY BILL.

Becrenry_of Assembly : Sir, under Standing Order 78 I have to report
that a petition signed by M. R. Ry. K. R. Venkatachariar, Pleader,
Chittoor, has been received relating to the Bill further to amend the Transfer
of Property Act, 1882. for certain purposes and the Bill to supplement the
Trmsfer of Property (Amendment) Act, 192 , which were introduced
in the Legislative Assembly on the 14th September 1927.

DEATHS OF SIR ALEXANDER MUDDIMAN AND CAPTAIN
KABUL SINGH.

The Honourable Mr. J. Crerar (Leader of the House) : Sir, before
the list of business for the day is entered on, with your permission, Sir, I
should like to say a few words on what must be to us all a very melancholy
subject. Since the House last met, there has passed away in the late Sir
Alexander Muddiman, a personality once familiar and highly respected,
not only within these walls but beyond them—more than that, because if
I rightly remember, an Honourable Member opposite once referred to him
with general applause as ‘* our beloved Home Member ’’. Though at the
time of his unexpected and lamented death, he was no longer a Member,
I am confident that the whole House and every individual Member of it will
be acutely sensible of a great and irreparable loss. On 8ir Alexander's
record and achievements in the office, to which I have unworthily succeeded,
it would not beeome me to dwell. I was not a Member of the House during
his Leadership and the great majority of Members now present have a
direct and intimate experience to which I can lay no claim. But the great
capacity and resource, the geniality of temperament, the essential equity
of mind which he displayed as Leader, and the confidence he inspired in
every quarter of the House, are matters of common knowledge.

‘T-knew~him as the best of Chiefs—sagacious, imperturbable, always
ready to assist, to advise or to support. I think I may say that I alss knew
him, as indeed did all with whom he was brought into any close relation,
as a personal friend. I cannot find adequate words to express the sorrow
and dismay whieh the news of Sir Alexander Muddiman’s tragically sudden
decease brought to his large cirele of friends, and T shall leave them unsaid.
Those who so knew him must, I think, have been especially impressed by
what, in the experience of most of us, is a rare, as it is an inestimable, com-
bination of qualities—a shrewd and penetrating insight into human motives
and eonduct, and a great charity and good humour in passing judgment
upon them. And this happily balanced habit of mind he carried into the
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more impersonal issues of polities and administration. No one had a keener
intellectual appreciation of the logical value of the issues that there arise :
no one could assess with more sympathy and wisdom their practical value in
human affairs. Few men, 1 believe, in recent times have left so many to
deplore their death. To-this House he has bequeathed a memory which
will always be preserved, and a tradition as Leader, which it must be iy
best ambition to endeavour humbly to follow.

I also think, Mr. President, that I would be failing in my duty if I
did not make a reference to the loss this House has sustained in the recent
death of Captain Kabul Singh. Captain Kabul Singh was modest and
retiring by temperament, but I think he had earned the respect and esteem
of the House and 1 feel that the House will desire to record an expression
of its deep regret.

Maulvi Muhammad Yakub (Robilkund and Kumaon Divisions : Ma-
bammadan Rural) : Sir, 1 also join in mourning the loss of that great Eng-
lishman, the late Sir Alexander Muddiman. By his sympathy with the aspi-
ralions of the Indians, by his unfailing courtesy and by his straightfor-
ward manner in dealing with the people-of this eountry, he had earned the
love and respect of all those who had the privilege of knowing him. We
the Members of this House know very well that differences of opinion as
regards political matters never interfered with the social relations of the
late Sir Alexander Muddiman with the Members of this House, and even
during the most contentious debates he never lost his temper or his sense
of humour, and he extended his hospitality and courtesy equally to the
Swarajists as well as to the Members on the other side of the House. When
he was elevated as Governor of the United Provinces of Agra and Qudh
it was expected that a new era of broadminded policy and improvement in
the administration of the provinee had begun, and in fact during the very
brief and short period of about five months when he was Governor of the
United Provinces, the whole prospect was changed and the people of the
province thought that the regime of Sir Alexander Muddiman would be &
regime of sympathy and good will. but alas, it was not going to be fulhlled.
The iron hands of untimely death have snatched him away from the scene of
his action. The general character of the mourning which was displayed by
the people of the United Provinces on his death shows his popularity and
the love of the people of the Province which he had earned during that
short period. Our hearts go forth in sympathy to that old lady in England,
his mother, who in her old age has lost all that man could possess in this
world : and we sincerely sympathise and condole with her in her irreparable
lovs and bereavement. With these words T wish to associate myself with
the Resolution that has been moved.

I wish also to associate myself with what the Leader of the House, the
Homourable Mr, Crerar, said about that gentleman the late Captain, Kabul
Singh. We, who knew him as a Member of this House, know that he was
a genuine friend and a thorough gentleman, and we wish also to extend our
sympathy to the bereaved members of his family.

Mr. Jamnadas M. Mehta (Bombay City : Non-Mubammadan Urban) :
Bir, on behalf of the Congress Party in this House I wish to associate my-
self with the observations made by the Leader of the House on this very
melancholy and sad occasion. Those of us who had the privilege of coming
into eontact with the late Sir Alexander Muddiman remember with pleasure
and gratitude his many quelities of head and heart, and while this is not
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the occasion for judging of the political value of the various measures which
were passed or not passed in his time, everybody will admit that he wax
the least impatient and the least bitter of all the opponents that we had
had to meet on the floor of this House. He was never buried under the
weight of his great office or of the many responsibilities which he carried
on his shoulders, but always rose above them ; and there was a sort of
bonhomse about him, an easy, cheerful, pleasant way which disarmed all
oppusition. and suspicion and which was a great instrument in turning
doubtful friends into cordial companions. That was the great merit of
Sir Alexander Muddiman. If 1 may so say without digressing, Sir
Alexander Muddiman, along with several other officers of Government,
was a better man than the system he and they have to work. It 15 the
misfortune of some members of the Government that they are =alled
upon to administer a system which they themselves do not like and it is
this faet to which many of the difficulties of the present situation can be
traced. But about Sir Alexander Muddiman it may be truly said that
he tried to rise above the system to the best of his ability. We remeiwnber
he looked so strong and healthy—the very picture of health—and it is
really a great wrench that so soon after his leaving this House he should
have been suddenly remeved from ocur midst. We are all of us dacply
shocked and I request you to communicate to the members of his fawmily
our sympathy and eondolenee in their great loss.

1 would also like to associate myself with the observations made by the
Leader of the House about the late Captain Kabul Singh.

Nawab Sir Zulfigar Ali Xhan (East Central Punjab : Muhammadan) :
Sir, | rise in obedienee to the call of a melancholy duty, and I desire to pay
my homage to the memory of the late Sir Alexander Muddiman. Tt is
aot long since he was with us in this House, but we all remember his
genial ways and the great tact which he displayed in his dealings with
a2, non-official Members. 1 associate myself entirely with the remarks
which have fallen from the previous speakers. I may add a few more
remarks and say that when he joined the Government of India as Deputy
Secretary he displayed those sterling qualities which helped him to attain
to one of the highest positions in India. As President of the Council of
State—I was in those days an elected Member of the Council of State—
he displayed great tact and showed that he was perfeetly impartial and
serupulously just. I never heard any whisper against his *reatment of
either officials or non-officials. It was a great quality in him that he had
the ability' to please everybody. 1 remember his work in the Home
Department and as Leader of the House. It is an ineffaceable m2aiory
with me that whenever I eame in personal contact with him I carried
away the most pleasant impression of hiy personality. and T think this
#as'the  impression created on others also. Sir, we are grateful to him
for the example which he gave us in behaviour. No man so haraissed and
so severely criticised faced the Assembly with greater calm and with
such an irrepressible and genial smile. Sir, I would request you to
vonvey to his relatives at Home the sense of loss which we have suffered
in his death, and I think all the Members present heore will agree with
me in this request.

Lala Lajpat Rai (Jullundur Division : Non-Muhammadan) : Sir, on
‘behalf of mywelf and of the Party whieh I have the honour to represent
m this Hoyse, 1 would like to associate myself with.the remarks that have.
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been made by the ITonourbale Leader of the House, about the tragic death
of Bir Alexander Muddiman., Sir Alexander Muddiman was one of those
men whom we consider to be rare-—he was frank and sincere. It is a
great thing in these days to have men amongst British statesmen who,
in spite of conflict of interests and views that may exist between the
Government and the opposition, will reduce the amount of bitterness and
unpleasantness which results therefrom to its lowest possible extent. I
think that is a great quality which Sir Alexander Muddiman

in abundance and which we all fully appreciated on this side of the House.
We are very sorry that he should have been cut off from the great career
which he had before him.

1 also wish to associate myself with the regret of the House in regard
to the death of Captain Kabul Singh.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indiin
Commeree) : Sir, on behalf of the Independent Party it is my painful
duty to associate myself with the remarks which have fallen from the
Leader of the House. I do not wish to say muech, but there is one incident
which impressed me about Sir Alexander Muddiman very early after I
joined the Central Legislature and I think it is only right that I should
take this opportunity of getting it on record. It was in the Council of
State when Sir Alexander Muddiman was President in July 1923, when
the Council of State was in Session and the Kenya White Paper was
published in London. The Council was to adjourn on the 27th July, the
lest working day, and the Kenya White Paper was available to us on the
24th of that month, I was working to get a sufficient number of votes to
get an adjournment of the House, and 15 people were required to stand
up in their seats before an adjournment motion could be aceepted.
Unfortunately, the Government wished to oppose the motion, and Sir
Narasimha Sarma, who was then Member in charge, told me that he would
stoutly oppose the motion. When this was brought to the notice of Sir
Alexander Muddiman, he said to me that the motion which was going
to be moved was perfectly in order, but I must get 15 people to stand up.
It was five minutes to eleven on the 27th, and Sir Alexander Muddiman
inquired whether there was the requisite number of Members present in
the House. It was then mentioned to him that the fifteen required to
support the adjournment motion were not secured. Sir Alexander
Muddiman sent for Sir Muhammad Shafi, the Leader of the House, and
told him, ‘‘ Will you inform Sir Purshotamdas that if he can get 14, I will
stand up and be the 15th member ’. This served its purpose wonderfully
and we got more than 15 to stand up. Since that inecident, Sir, I felt
that in Sir Alexander Muddiman we had a man who could be relied upon
to stand by India even under trammels of office. I think, Sir, this incident
is sufficient to show that in Muddiman the man, India had much to
appreciate and even to praise.’

Mr. H. G. Oocke (Bombay : European) : Sir, I wish w0 say a very
few words to join in this tribute both on behalf of myself and those who
sit on these benches to the memory of the late Sir Alexander Muddiman.
My recollection of him goes back to the second Assembly in 1924 He
was not here then, but he was in the Counecil of State, and shortly after
he came to this House as Home Member. Reference has been made to his
geniality and good spirits by several speakers to-day, and those qualities
were undoubtedly amongst his greatest attributes. Another instance
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which perhaps I might be permitted to reeall, though of a somewhat
different nature to that just referred to, %was on the occasion when
Government were likely! to be deprived of their travelling allowance, On
that occasion Sir Alexander Muddiman with his usual geniality said :
‘“ Nothing would please me more than to have six weeks in which to walk
up the hill to Simla ’’. That incident shows the character of the man
but he also possessed other very excellent characteristics. Ile was very
sincere, he was always easy to approach, and he was very rehpomwe to
any request made to him by Members of the House.

I also desire to associated myself with the words of trlbute paid to
the memory of Captain Kabul Singh, and trust the expressions of condol-
ence by the Members of this House may be conveyed to the relatives of
thg deceased.

Mr. President : I am sure the House will permit me to add my

quota of tribute to the memories of the late Captain Kabul Singh and
Sir Alexander Muddiman. Captain Kabul Singh was a very quiet and
unassuming Member of this House, and, as was just observed by my
Deputy, a thorough gentleman.
" ' As regards Sir Alexander Muddiman, he wuas associated with the
Central Legislature since 1910 in various capacities. Steadily he rose to
be the Secretary of the old Imperial Legislative Council, of which I had
the honour to be a Member, and in that capacity 1 eame in direet touch,
and, if T may say so, in intimate touch with Sir Alexander Muddiman.
He was then promoted to the office of the President of the (‘ouncil of
State, in which capacity, as the House is aware, he showed conspieuous
abxllty and impartiality in the discharge of his duties. With his ex-
perience as President of the Council «f State he came to this place as the
Leader of the House and in that capacity displayed unusual knowledge of
Parliamentary traditions, and I can say from personal experience he was
thuroughly conversant with Parliamentary manners, Parliamentary
etiquette and Parliamentary methods in conducting the business of this
House. I watched his carcer with the keenest interest and, as you are
all aware, the relations between the Chair and the Leader of the House
were then of an extraordinarily cordial nature. He always stogd up for
the dignity of the Chair and the dignity of this House. We all miss him
very much, and it will be my duty to convey an expression of the regret
and condolence of this House to the family of the deceased.

THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL.

The Honourable Mr. J. Orerar (Home Member) : Sir, I introduce
the BJ].I. to provide for the removal from British Indm in certain cases
of persons not being Indian British subjects or subjects of States in India.

THE INDIAN INSURANCE COMPANIES BILL.

The Homourable 8ir George Rainy (Member for Commerce and
Bailways) : Sir, I introduce the Bill further to amend the Indian Life
Assurance Compames Aet, 1912, for certain purposes, and to provide for
the eollection of statistical information in respect of insurance business
other than life assurance business.



THE DANGEROUS DRUGS BILL.

The Honourable Sir Bhupendra Nath Mitra (Finance Member) :
Sir, I introduce the Bill to centralise and vest in the Governor General in
Council the control over certain operations relating to dangerous drugs
and to increase and render uniform throughout British India the penalties
for offences relating to such operations.

THE INDIAN TRADE UNIONS (AMENDMENT) BILL.
The Honourable Mr A. C. McWatters (Member for Industries and

Labour) : Sir, I move for leave to introduce a Bill to amend
the Indian Trade Unions Act, 1926, for a certain purpose.

The object of this Bill is to remove certain obscurities which have
crept into one section of the Indian Trade Unions Aect. That section,
section 11, deals with the procedure in appeal from the orders of the
Registrar either refusing to register a Trade Union or issuing orders
for the withdrawal or cancellation of a certificate of registration. The
section, as it stands, is defective because in the first place it does not
make clear where the appellate Court is situated ; whether it is to be the
Court which has jurisdiction in the plaee where the head office of the
Union is situated or whether it is to be the Court which has jurisdiction
where the office of the Registrar is situated. It was clearly the intention
of the House when the Trade Unions Bill was under discussion that the
appellate Court should be the Court where the head office of the Trade
Union was situated and the first amendment made in this Bill is to make
that point clear. The seccond point is that in the existing section it is not
clear which the appellate Court is in the Presidency towns and in Rap-
goon, and the second amendment made in this Bill is to make it clear
that the appellate Court in these cases is the High Court and that there
shall be one appeal in all cases to the High Court.

The motion was adopted. -

The Honourable Mr. A. C. McWatters : Sir. I introduee the Bill.

THE TRADE DISPUTES BILL.

The Honourable Mr. A. 0. McWatters (Member for Industries and
Labour) : Sir, I move for leave to introduce a Bill to make provision for

the investigation and settlement of trade disputes, and for certain other
purposes.

This Bill, as the House will realise, is an important measure. It has
been published for some weeks and as the time at my disposal in making
this motion is obviously short, it would be quite impossible for me to do
more than make a very few remarks on this ocecasion. I shall eontent
myself with giving the merest summary of the provisions of the Bill. . The
first provision is to provide machinery by which Government shall be en-
abled to intervene as carly as possible in cases of trade disputes. The
machinery may take the form of the appointment of either Courts of
Inquiry or Boards of Conciliation. In both cases what we propose to
do in the main i to have publicity and the force of pablic opimion in
shortening trade disputes which have been, I am sorry to say. so preva-
Ient_ recently, and I think the House will agree with me that it was pérhaps
a pity that such machinery was not available during the last few months.

(183 )
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The subsidiary provisions of the Bill are two-fold. The first is a pro-
vision which requires some interval to elapse before a strike can take place
in a Public Utility Service. The ohject of this ix the protection of the
public, because strikes in these serviees are very often scrious both to
life and to property and also because this interval of a month, which the
Bill requires, will give us the opporfunity of bringing into play the con-
ciliation machinery which I have just described.

The third part'-of the Bill; which is based, as the House, will have
observed, on recent leglslatmn in England, proposes to render 1lIegal
strikes and lock-outs in certain circumstances. The definition given in
the Bill is a definition, so far as it can be defined in law, of a general
strike, and the illegality occurs only if the strike or lock-out fulfils both
of two criteria. First of all, the strike or lock-out must have objects
other than, or in addition to, a trade dispute within the trade or industry
concerned, and in the second place, it must be designed to coerce Govern-
ment either directly or by its effect upon the public. These, as 1 have
said, are very important provisions on which the House will certainly
expect me to make a full explanation on a later date. On the present
oecasion I think the explanation I have given is perhaps sufficient to ex-
plain the Bill briefly to the House.

The motion was adopted.
The Honourable Mr. A. 0. McWatters : Sir, I introduce the Bill.

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL.

The Honourable Mr. A. C. McWatters (Member for Industries and
Labour) : Sir, I move for leave to introduce a Bill further to amcud
the Workmen’s Compensation Act, 1923, for certain purposes.

The Bill which I ask for leave to introduee is limited to the removal
of certain defects which have come to light in the working of the Work-
men’s Compensation Act of 1923. The Act came into force on the 1st
of July, 1924, and during the interval, a certain number of points, some
of detail, some of fair importance, have been brought to our notice prin-
cipally by the Commissioners for Workmen’'s Compensation, and the
present Bill is intended to deal solely with these points of detail. But I
should like to take this opportunity of saying that we propose at the rame
time to address Local Governments with regard to the more general prin-
ciples of the Bill. On the present occasion I do not think I need go into
further detail as regards this Bill which is very fully explained in the
Statement of Objects and Reasons.

The motion was adopted.
The Honourable Mr. A. C. McWatters : Sir, I introduce the Bill.

THE INDIAN SUCCESSION (AMENDMENT) BILL.

Mr. J. A Bhillidy (Home Department : Nominated Official) : Sir, 1
ask for leave to introduece a Bill further to amend the Indian Succession
Act, 1925, for a certain purpose.
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The Bill is a very short one. It.could hardly have been shorter. Its
object is simply to give effect to what was the original intention of the
Indian Succession (Amendment) Act, 1926, It was not the intention of
that Act that the wills of Hindus, Buddhists, S8ikhs and Jains beyond
those mentioned in section 57 of the Act of 1925 should be subjected to
the requirements of probate or letters of administration. It was not
perceived at the time that an amendment of section 213 of the Aet was
necessary, and all that this Bill seeks to do is to confine those requirements
of probate or letters of administration to the wills of Hindus, Buddhists,
Sikbs and Jains mentioned in sub-section (1) of section 57.

The motion was adopted.

Mr. J. A Bhillidy : Sir, T introduce the Bill,

-

THE REPEALING AND AMENDING BILL.

Mr. L. Graham (Secretary, Legislative Department) : Sir, I move for
leave to introduce a Bill to amend certain enaetments and to repeal
certain other enactments.

The object of the Bill, as stated in the Statement of Objeets and
Reasons, is to make a few necessary amendments of a formal nature in
certain enactments and to repeal certain spent or useless matter in the
Statute-book.

The motion was adopted.
Mr. L. Graham : Sir, I introduee the Bill.

THE INDIAN PENAL CODE (AMENDMENT) BILL.
(AMENDMENT OF SECTION 505.)

8ir Denys Bray (Foreign Secretary) : Sir, I move for leave to
introduece a Bill further to amend the Indian Penal Code for a eertain
purpose.

There is nothing controversial (Some Honourable Members : ‘‘ Oh !’")
in the spirit in which this Bill has been designed and I greatly hope that
I shall persuade the House to receive it in no controversial spirit. The
fundamental object of the Bill in as simple and plain language as I can
find is the better preservation of India’s interests abroad. Of late, those
interests have been jeopardised, I had almost said impaired, by certain
stutements in certain quarters which tended to promote, in the la e
of the Bill, unfriendly relations between India and foreign countries. It
is only recently that Government has realised that there is mo provision
in the law to cover cases of this kind. Hence the Bill which I now ask the
leave of the House to introduce.

The motion was adopted.
8ir Denys Bray : 1 introduce the Bill.

THE MATCH INDUSTRY (PROTECTION) BILL.

_'The Honourable 8ir George Rainy (Member for Commerce and
Railways) : Sir, I move for leave to introduce a Bill to provide for the pro-
tection of the match industry.
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. 'This Bill is a very short and a very simple one. It is based, as Mem-
bers will mo doubt realise, on the report recently published of the Indian
Tariff Board regarding the protection of the match industry. The Gov-
ernment of India have aceepted the recommendation of the Board and this
Bill proposes to give effect to that recommendation. The rate of duty on
matches will be left unchanged, but the duty which at present occurs in
the rewenue part of the Tariff Schedule will be transferred to the protective
part of the Schedule. The object of that of course is to give the House
an opportunity of expressing a definite opinion regarding the protection
of the industry. Sir, I move,

The motion was adopted.

The Honourable 8Bir George Rainy : Sir, I introduce the Bill.

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable S8ir Bhupendra Nath Mitra (Finance Member) :
Sir, I beg to move for leave to introduce a Bill further to amend the Indian
Income-tax Act, 1922, for a ecertain purpose.

The purpose, Sir, is a very simple one and is a eorollary of the forma-
tion of a Central Income-tax Department.

The motion was adopted.

Bi]lm Honourable 8ir Bhupendrs Nath Mitra : Sir, I introduce the

THE MADRAS SALT (AMENDMENT) BILL.

. The Homourable Sir Bhupendra Nath Mitra (Finance Member) :
Nir, 1 beg to move for leave to introduce a Bill further to amend the Madras
Salt Act, 1889, for a certain purpose.

-This’ again, Sir, is a very simple Bill and its sole object is to remove a
Ineana in the existing Act.

Thé motion was adopted.

B.l.l_m'nmmm 8ir Bhupendra Nath Mitra : Sir, I introduce the
bill.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 5th September 1928.
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